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Fn Ihe Central Admmlstratlve Tribunal
GUWAHATI BENCH:: GUWAHATI

ORDER SHEET ,- o
APPLICATION NO. 3/Qm OF 199 |

N |
’. Apphcant(s) s%(/ ga LCI"C/LO’A/ ( fﬂo\/ ﬂ M
lcspomdent(s) L\A—A@W g M’M MO@
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 Advocate for Respondeat(s) /‘{,,. 6{ «, ébﬂé\ldm«& |
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Notes of the Registry | Date | Order of the Tribunafi -

_ o 25.9+00 |present : The Hen'ble Mr JUStJ.ce D. N.
— _ Chowdhury, Vice=Chairman.

e : Heard Mr S.Sarma, learned counsel for
PR v -+ | the applicant and Mr B.C.Pathak,learned
depr &9}48’7 - Addl.C.G.S.C for the respondents.
“/’[ &1@ Issue notice to show cause as to why
this application shall not be admitted.
. Returnable by 28.11.2000. e
. fosriot 4P , List 'on-28.11.2000 for filing reply
A ' ‘ {7 6? : . to the show cause and admission.
- S) Q

r . | | |
/ - E—_@;@ " WNolice fresfornnst ovexcd } v ‘ Vice-Chairm

Senh £ Lo D) fore bom St | pg

mwv;& l28.11.00 It has been pointed out by Mr B.C.
} 0 ) Pathak, learned Addl.C.G.S.C that the
_ , ‘ ~ J copies furnished to the respondents were
| /ﬁf | " not legible. Mr S.Sarma,learned counsel
C %Ncu_\u,gooﬂ ww sl | for the applicant submitted that he shall
\ouWﬂA | take remedial steps by furnishing legible‘
(\Nb LQP" haa MW\%M . I .)_ B Contd‘.‘.(
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Notes of the Registry

Date::

Order of the Tribunat

28.11.00

Ooffice should take care
in future in receiving the
copies of the application

and to see that only legibld
copies are sent to the part:;es.-‘

Ao |
1112748}

BY CR:DER
Nodron ol et on KMo 3_
% o |
Pr=r mw_oz -y%vm 8

%J/ﬂak @daﬂ. 610“5(’ v '

e

,,{W As el £
—’?Qrb/e by Lrd A Uhe

/l/frm A &f gfrﬂzomﬁ's ForusH

@éﬁn/ﬂ/é/( NedBollr)
‘Y/cé; No._d.g_———_.//

11200

- 0p orcln p’l{d"l///z/o@'
evellt £ i, I Shoryne,_g
Wre. 0 O Pothots. Add]. Clse
CAT &% bnoh Gh-5"

A %’M o0

“Ne e e R KT

\\‘\‘Zﬁsmr
3, xvwol

%
lu‘»f? o W @:8\%\//\ M e,
A NN PV VY V2
odds. (63T . o ;uﬁum%rs@.ngQgL&NJ\

/Ywm)zw_u LS Lo

NR L\

P

.--——-———t:t{ld _¥///?7/0’Z) ,

28.11.00

/'u

ik

1‘ Hember '

i2,1.0%

copies within 7 days from: today.
1.ist on 11.12.00’for further order. -

-

Vice -Chairman

Present

¢ Hon'ble Mr,Justice D.N,
. Chowdhury, Vice=Chairman and
Hon'ble Mr.M.P, Singh,|

L

Administra‘tiv»e Member, .

Heard Mr.B.K. Sharma

learned

counSel for the applicant and also

Appllc stion is arlmi‘tted

" Mr.B.C. Pathak learned Addl. Gentral
Govi Stahdlng Counsel for the re“spon-
Cadents,’ \

Call

 for the records., I$sue usual notices.

List on 12.1,2001 for written

| statement and further orders,

Vice~Chairman ,

S~y
,

\,

* Further three weeks time is
ollowed to the respondents to file
written statement on the prayer of

fjor the respondents.

l
i
;

.!lr B.GC. Pa’chak learned Addl.C.G.S.C. 7

List on 5.2,0L for ertten
statement ond further orders.

. Vice=Chairman
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11.5.01

25,6401 |
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06.,08,01

| nor any return filed.

1L Blas,

N

-
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None appears for the State of Assar

L

List on 10.5.01 to enable the resp
dents to file written statement.

Vice~Chairman

i ¢

Member

No weitten statement so far filed
The applicant may file rejoinder if any

within 2 weeks. The respondents may also
file written statement. List on 25.6+0h
for orders. 4

TR A

| Member Vice=Chairman

Mr. B.C.Pathak, counsel for the
| respondents, &tates that connected matte
| 0.R. 194 of 2000 is listed on 1-8-2001
for hearing and this case may be tekep o
that day. ‘.
" . A-‘- .
List for hearing on 1-8-2ol.5Rimmrs
. .
Pleading may complete durihg. tH™® petion
Vice~Chdi pgan |

o €
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Member e

=y

Heard Mr,S.5arma, learned ebpnigif
the applicant, ‘ | e

| List the matters on 6.8.2001 for
hearing alonguith 0.A.194 of 2000 and it
connected cases in XRm presence of ths
Elaarnad counsel for the respondente,

‘ : 1 _
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Heard in part. List again oOn 10/8/0

- for fhoaring. é
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHAT!:

O.A. No. 193 of 2000

Fre
-

~.

Date of Decision: 27 .08. 2010

Shi Gaurish Ranjan Paul -

....................................................................... Applicant/s

MrHK. Das

........................................................... Advocates for_the
Applicant/s

Versus -

Union of india & Ors. -

..................................... Respondent/s

Mr MR. Pathak forRespondent No.3

Advocate for the
Respondents

HON’'BLE MR.MUKESH KUMAR GUPTA, MEMBER (J)
HON’'BLE MR MADAN KUMAR CHATURVEDI, MEMBER (A)

f !

1. Whether reporters of local newspapers may be aliowed

to see the Judgment 2 ' Yes/No
2. Whether to be referred to the Reporter or not ¢
Yes/No
3. Whether their Lordships wish to see the fair copy

of the Judgrment 2 o Yes/No

- h

| - %
Judgment delivered by ’ : “MEMBER {A)

e
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' CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BEN-C]!
Ongmal Application No.i93 of 200(5 |
" Date of Ofderi This the 27th Dé.v of August 2010.

HON’RLF‘ MR.MURESH KUMAR GUPTA, MEMBER(D
HON’BLE MR.MADAN KUMAR (‘HATURVEDI MEMBER(A)

. Shri Gaunsh Ranjan Peul, IFS
. Divisional Forest Officer

' Working Plan Division No. 1

~ Agartala, Tripura (W). .
' . . v ' “&‘ D CO m—
' : By Advocate: Mr HKDas o _ o
.VS.
1. The Union of India
\ Represented by the Secretary
To the Government of India

Ministry of Environment & Foiest
Paryabharan Bhawan, CGO Complex, New Delhi.

2.  The Union Public Service Commission
Represented by its Chairman
Dholpur House, Sha.hjahan Road
New Delhi.

3.  The State of Tripura
Represented by the Secretary
Department of Forests
Government of Tripura, Agartala.

4.  The State of Manipur
Represented by the Secretary
Department of Forests ‘
Government of Manipur, Imphal.

. b, Shri Chandramani Debverma, [FS
- . Divisional Forest Officer
Teliamura under order of transferas DCF
Wild Life, Agartala in the Office of the
PCCF, Tripura, Agartala.

6.  Shri Subhendu Sekhar Das, IF‘S.(Reﬁred)
- CIO Office of the P.C.C.F., Agartala, Tripura.
o | Respondents.

By Advocate: Mr M.R. Pathah Govt Advocate, State of Tripura
for respondent No.3. S



N

&

'ORDER (ORAL)

MR MADAN KUMAR CHATURVEDT, MEMBER(A)

Vlde Judgment dated 4. 5 2010 Hon’ble ngh Court.
remanded the matter to the Tnbunal for reconmderatmn on merlt |
Pursuant to the aforesaid dJrectlons matter was ﬁxed for hearmg
Applicant is aggrieved by the order of promotion dated 19.10.1994 by

which Shn Chandramani Debverma: and Shri Subhendu Sekhar Das

. being respondents No.5 & 6 respechvelv were promoted to IFS

2. Mr HK. Das learned counsel appeared on beha]f of the'
applicant. At the outset it was oontended that the aforesald pemons '
were junior. to the apphcant and thev were not quahﬁed for
consideration for their appointment by promotlon under the Indlan:;z
Forest Service (Appomtment by Promohtm) Regu]ahone 1966
(hereinafter referred to as “Regu]ahonq ) Tt was qubmlﬁed ﬂ\af as per
the prescnptlon of Regulatlon 5 Comnuttee is reqmred to mee’r at
intervals not exceeding one year and prepare a hczt of such membere off,
the State Forest Service, as are found to be eultable for promotlon to
the service. Aecordmg to learned oounsel gtate Government could only

forward the names of the smtable candldateq thereafter it ns the duty

. of the Committee to prepare a list after conndermg the credentials and

testimonials of the candldates
3.. Mr MR. Pathak learned Govt Advocate State of Tnpuraq '
appeared for respondent No.3. None was preeent for other respondents
It was submitted by Mr Pathak that selectlon was done in Just and

equitous manner on the basis of relevant records and followmg the



rules and regulations. Selection of State Forest Service 6ﬁ@rs for
promotion to the IFS are governed bv Regulatmns Regu]atlon 3

provides for a Selection Committee con51sf1ng of the (‘halrman of the;

Union Public Servwe Comrmssmn or where Chairman. is unable to

attend, any other Member of the UPSC represem;mg it and in respect of |

the segment of Manipur-Tripura joint 'éadre the foljowing bthers as .

Members. Chief Secretaries of Manipur and Tnpura Prmapal Clnef

Conservators of Manipur and Tmpura and a nominee of the

Government of India not below the rank of Joint Secretary The

- meeting of the Selection Comxmttee 1S pr951ded over bv either the

Chairman or a Member of the UPSC. In aooordanoe with the prowsmns'

of Regulation 5(3) A, the aforesald Committee duly Qlassxﬁed the
eligible SFS . officer included in the zone of .conSideratiQn as
“Outstanding”, ‘Very Good’, ‘Good’ or ‘Unfit’ as the case may be, on an

overall relative assessment of their service records. Thereafter as per

Committee prepére"d‘a list by including the required number of names

first from amongst the officer finally classified as ‘Outstanding’ then

" the provisions of regulation 5(4) of the said Regulation, the Selection

from amongst those similarly classified as “Very Good’ and thereafter |

from amongst those similarly classified as ‘Good’ and the order of

names inter se within each éétegory is majntajned m the order of their

respectlve nter-se semorltv m the State Forest Service. The ACRs of

eligible officers were the basm mputs on the basis of whlch eligible
officers were categorlzed as “Outstandmg , Very (zood’,, ‘Good’ or ‘Unfat’

in accordance with provisions of Regulation 5(3) A. The Selection

S

N, .
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Committee was not guided merely by the overall grading th.at we

recorded in the ACRs but in order to ensure justice, eqmtv and fair pla—

- made its own assessment on the basm of in-depth exammatmn ¢

_semoe‘ record of eligible officers, deliberating on the quality of them
officer on the ba_sis of performanoe as reflected under various colummnse
recorded by the Reportmg/Rewewmg ofhcer/Aoceptmg Authority ix

ACRs for different years and then finally arrived at the classﬁcatmnq—
to be as51gned to each eligible officer in acoordance with the provisions-

of Promiotion Regulations. While makmg an overall assessmenf the

'Gelectlon Conumttee took in to account orders regarding appreciation

foxf meritorious‘ work done by the concerned ofﬁoei". Similarly, the
Seloction Comrmttee also kept in view orders awarding ﬁenalties or
any adverse remarks communicated to the oﬂioer,. which, ex.ron aftorl
due consideration of his representation have not been .oomioletely
expunged. -

4. Learned counsel for reépondent No.3 invitodf our attention
to the list of eligible candjdafes as reflected in the minutes of the |

Selection Committee meeting constituted under Regulation 3 for

preparation of a list of such members of the State Forest Service of

"Tripura as are sujtable' foi' promotion to the Indian Forest Service. The -

Cormmttee were mformed that the maximum number of State Forest
Service Officers w}nch ‘can: be mcluded in the ‘Select List could only be
3 This number has been deterrmned i pursuance of the Prov1<1ons of

Regulations 5(1). The Committee examined the records of the officers

who fulfilled the conditions of eligibility, and assessed their suitability.
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The Committee did not take into consideration the ~adverse remai'ks in
the ACRs of the ofﬁoers which were not. mmmumcated to them The

following candidates were found to be eligible for promonon to IF“S

“S No. Na'megS/Shri) Date of Birth  Overall relative

. . Assessment

1.  HaripadaDAS(SC) = 10011949 Unfit

2. Subhendu Sekhar.Das 0L01.1939 »Verylgood} .

" 8. Gourish Rn.Paul 30.11.1954  Good
4.  ChandramaniDeb - 17011956  Very Good
Barma (ST) ,
5. Prasanjit Biswas 20011958 VeryGood

6.  Debasish Chakraborty ~ 05.02.1956  Very Good

7.  PrabirBhattachariee 12121957 . Very Good
8.  Pranab Kr.Das 28.02.1956  Very Good
9. Subhendu Kr. Paul $1.01.1955  Good®

In the ehglblhtv hst apphcants name ﬁgured at the thn'd place. His":
overall relative assessment was found to be good, whereas respondent
No.6 was above applicant and respondent No.5 was placed just after “
the applicant but their" overall relative assessments were very good; |
From the aforesaid hist it appears that there are 4 more persons in the -
list w1th overall assessrnent as very good.
5. - Mr Das, le’arned. oeu_'nsel for the applicant could not prodnee i
any cogent materlal to show that how the respondents No.b & 6 were
not ehgzble for bemg mcluded m the hst of ehglb}e candidates. Our
attention was invited on explanatlon I11 of Regulatlon 5 Wlnch reads as

under :
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“Explanation TTT — Service in post (s) included in the
State Forest Service would also included service
rendered in ex-cadre posts connected with forestry
whether under the Government, or in ~ !

@) a company, association or hody of individuals
whether incorporated or not, which is wholly or.
substantially owned or controlled by
Government a municipal or a local body, and

() an international organization, an autonomus
body not contro]]ed by Govemment or a private
body: ' '

Provided that the State Government certlﬁed that"

the officer concerned would have continued to hold a

post included in the State Government Servmes but

for his deputation to such ex-cadre post.”

- Stress was put on the word connected Wlth’- forestry. It was centended;

. that service rendered in ex-cadre post 'by}the,‘responderits was not

connected with forestry and theyi \-vviere engaged with the ‘plantation
work as such that period be not inchided for reckoning the eempetenee :
for IFS. As per Chambers 20t Centui& Dictionary the _‘forestry’ is

defined as “the art of plantmg, tendmg and managmg forests.”

vAdmlttedly respondents No5 & 6 were engaged in the actlvmeq of

plantation while on deputatlon as such it cannot be said that they were
not co;mected with -fore‘strv Besides High Level Cbmﬁ:ittee of experts
took mto oon51derat10n a]l the factual details before ad]udlcatmg the
ehglblhtv cnterla Rehance was placed on the decision of Hon ‘ble™
Supreme Courf rendered in ”t'he case of Nutan Arvind (Smt) vs Union of ™
India & another, (1996) 2SCC 488. | R
6. We have heard. ‘the rival submissiens in the light of

material placed before us ‘and precedents relied upon. We have

examined all the relevant details. We have also perused the minutes of

the meeting and norms for deciding the eligibility ceiteria. It is
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pertinent. to note that the list of 9 (nine) eligible candidates was

prepared by the Selection Committee constituted under Regulation 3.

This Committee of experts after due consideration of (juaiiﬁcat:ioﬂs
made out the list of eligible candidates and decided suitability on the
touchstone of set norms. It is evident from records that the overall
relative assessment of all the selected candidates was on the i\igher
side in comparison to the applicant. Hon’ble Supreme Court in the case _'
of Nutan Arvind (supra) has held that when high level commitien had__,
considered the respective merits of candidates, assesseci the grading
and considered their cases for promotibn it is not open for the Court to
sit over the assessment done by the comnuftee as a:'p" appel!af,e
authority. In view of the ratio laid down by the Hon’ble Supreme Court,
it is not open for 1';11‘e Tribunal to tinker the assessment made by the
high level committee. Ex-consequenti we do not find any meﬁ‘t;'in the -
application as such we dismiss the same.

Intheresult, 0.A stan(is dismissed.

M.P. 10512010 is also stands disposed of.

(MUKESH KUMAR GUPTA).
JUDICIAL MEMBER. - —

ADMINISTRATIVE-MEMBER.

-




CENTRAL ADMINISTRATIVE TRIBUNAL ::
GUWIZHATI BINCH.

0.A./R.A. No. 19372000 o

e - 16.3.2001
DATE OF DECISION «ocosasosceoss
«wn . .Stl Gaurish Ranjan Paul o , | APPLICANT(S)
- . w.tE; B.K.Shrama. AOWOCATR RO LT ARRPLLCANT(S)
- VERSUS -
w. .. . Union of India.& OESus= =~ « = <« cm oo o . RESPaDENT(S)
: Mr. B.C.Pathak, Addl.C.G.S.C..... .. ... ADVECETEL - (R Th.

TRESPONDENTL .

THAE =N ' BLB MR. JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN.

THE YON'BLE  MR. K.K.SHARMA, MEMBER (A).

1. whether Repcorters of local papers may oe allowed ;o see
' the judgment ?

2. To be rzrserred to the Rsporter or not ?

3. whether their Lerdships wish to see the tair copy of the
judgnent ?

4. ihether the judgment iz to be circuiated to the otvher
Benches 7?2

5 -

.Judgnent delivered by Hon 'ble Vice-Chairman. .

TET



CHOWDHURY J. (V.C.). -

CENTRAL ADMINISTRATIVE TRIBUNAL v
GUWAHATI BENCH
Original Application No. 193 of 2000.
Date of Order : This the l6thday of August,2001. ”
Hon ble Mr. Justice D.N. Chowdhurv, Vlce—Chalrman.
Hon'ble Mr. K.K.Sharma, Member (a).
Sri Gaurish Ranjan Paul, IFS, -
D1v151onal Forest Officer,
Working °plan D1v1sxon No.I, .
Agartala, -
Tripura(w). . . .Applicant
By Advocate Mr. B.K.Sharma. : '
-And- !
1. The Union of India,
represented by the Secretary to the
Government of India, Ministry of -
Enviornament & Forest, !
Paryabharan Bhawan, CGO Complex,
New Delhi.
. N )
2. The Union PUblic Service Commission, s
Represented by its Chairman, Dholpur ‘
House, Shahjahan Road, :
New Delhi.
3. The State of Tripura, :
. Represented bythe Secretary,
Department of Forests,
Government of Tripura,
Agartala.

4. The State of Manipur, f
Represented by the Secretary, :
Department of Forests,

Government of Imphal. '
5. Shri Chandramani Debverma, IFS,
Divisional Forest Officer,
Teliamura under order of transfer
as DCF, Wild Life, Agartala in the
office of the PCCF, Tripur, Agartala.
6. Shri Subhendu Sekhar Das, IFS,(Retd.),
C/o office of the P.C.C.F., Agartala, -
Tripura ' g .. .Respondents

By Advocate Mr. B.C.Pathak, Addl. C.G.S.C.

This application under S&ction 19 has arisenyand is

directed against‘ the order dated 14.10.1999 passed by the

Government of India, Ministry of Environment - and Forests and

|
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thereby rejecting the representation of the applicant in the
following circumstances. The applicant is an officer of thé
Indiah Forest Service recfuited 5y way of promotion from Staté'
Forest Service in terms of India,Forest Service (Recruitment
Rules 1966) read .with Rule 9 of the Indian Forest Service
(Appointment by promotion) Regulation 1966. The applicant was
promoted ‘'vide order dated 10.3.1997. Subsequently '~ his’
promotion was preponed to' 18.3.1996 on the strength of .the
order passed in O.A. No. 239 of 1996. In this proceeding ‘the

main grievance of the applicant pertains to non-selection to

IFS for the year 1994. The applicant earlier moved this Bench

_ aésailing the select  list of 1994 by way of an Original

Application‘which was'registered as O0.A. No. 240 of 1994. In

‘the said 0.A. the applicant amongst other: contended that the

inclusion of name of,respondént nos. 5 and 6 were illegal. The

Tribunal by its order dated 17.12.1998 directed the respondents
to consider the case of the applicant by a reasoned order.
Pursuant thereto- the respondents . passed the impugned order

dated 14,10.1999. Legality of . which assailed _in_ this .

- -

. ‘application.

2. Before the respondent NO.l the applicant contended’
that the respondent no.5 was not eligible for consideratioﬁ for

promotimmto the IFS as he did not complete the required numbers

of years in the service of State Forest Service. With the

espondent nos. 5 and 6;. one 7T. Biswas also did not have much
experience in the forestry as they were mainly working on non-

forestry posts prior to- their promotion to IFS. It was aléo‘

contended that the four officers whose names were included in

the Select List in 1994 namely S/Sri Chandramani Deb Barma,

Prasanjit Biswas and Debasish Chakraborty were junior to him
in the SFS, as such they could not be included in the Select

List. The applicant also contended before the éuthorities_that

\/ﬁ~,dVC.D} Barma had adverse entries in his Apnuai Confidential

Contd. ...



Regulation. Selection was made based on merits and accordingly

- | - >
Reports and he was wrongly selected. The respondent authority
rejected the contention about the validity of the select list
and found that'the meeting was attended by more than half of
the members. In addressing to the forestry experience to the
State Forest Service Officers mentioned above the resbondents
held the selection Committee acted on the basis of materials

furnished by’ the Government of Tripura. The State Governmenﬁ

forwarded the necessary information to the Selection Committee

in support;of. the 13 éther State Forest Service Officers of
Tripura who were eligible for promotion to the IFS and
accordingly the contention of the applicant was thus rejected.
As régards'the contention of the applicant to the effect that

juniors were selected in the 1994, .the respoddent authority

"held that selection were made strictly in terms of promotion

question of supersession did not arise.

3. - Mr. B.K.Sharma, learned counsel appearing on behalf
of the applicént mainly focussed the argumenﬁ on the
eligibility criterfa of respondent nos. 5 and 6. Mr.
B.K.Sharma, learned Sr. 'counsel' streneously contended ‘thatf‘
these two respondents did not render the required sefvice in
the State Forest Ser&ice and therefore their inclusion in the
Select list was unjustified. The learned Sr. counsel referring
to the rejoinder to the written statement filed in the
application contended that the aforementioned respondents did
not serve with the required service in the State forest
Service. Mr. B.K.Sharma, learned Sr. counsel further submitted
that'the respondent nos. 5 Sri Deb Barma was on deputation to
TTAADC with effect from 5.7.1984  and initially went for
deputation for a not@gl period of three years. He continued on
deputation for a long time and ultimately the Fforest Department

Tripura had to ask ask him for return to his parent department

for gaining required experience for selection to IFS. In - spite

\//‘*/gé that he was not relieved by the TTAADC and he continued

Contd..
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there till 17.8.1994 outside the Forest departmentr. Similarly,

Mr. Sharma contended that Sri P.Biswas also did not render the

required service in the State Forest Service.

4. On the face of the material on record it is
difficult for the Tribunal in its exercise of power under
section 19 of the Administrative Tribunals Act to hold that fhe

respondent nos. 5 and 6 did not reeder the minimum service ae

required in the State Forest Service. The concerned State
forwarded the names ef these persons as eligible eandidates to
the Selection Committee. The Selection Committee assessed the
suitability on the basis of the materials on reeora. The
respondent no.l on its assessment as to their eligibility
found the respondent nos. 5 and 6 . was eligible for’

consideration.

5. For the foregoing reasons stated it is difficult for

~us to hold that the respondent nos. 5 and 6 were not ellglble

for con51derat10n éff promotion based on the materials on

record. As regards the contention of Mr. Sharma, learned

counsel for the applicant as to the supersession of the
applicant by the -respondent nos. 5 and 6, the Selection

Committee made ﬁhose assessment on the basis of the

“classification of the officiers on the basis of merits. When

merit was the criteria question of supersession in the fects
and circumstances did not arise.

6. Considering all the aspects'of the matter we do now
find any merit in this applciation and accordingly the
application stands rejected. There shall however,bemo order as

fo costs.

\Q kk&(/% E W
(K.K.SHARMA) T . - (D.N.CHOWDHURY)
Member(A) ‘ Vice-Chairman
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BETWEEN , N
SR— L o Y
Shri . Baurish @ Ranjan Faul, IFs,
Divisional Forest Officer, Working Plan : .

Division No.1l, Agartala, Tripura (W),
S Applicant

AND
1. The Union of Iridia, represent:d by
“the Secretary to the GBovernment of
India, Ministry of Environment &
Faorest, Paryabharan Bhawan, EE : :
: Cﬁmplgm, New Delhi. - ' »

2. The Union Public Serv1ce Commission,
- represented by its Chalrmmn, Dholpur
Huume, &hahaahan Rand New Delhi.

. The State of Tripuraq represented by
the Secretary, Department af
Forests, Government of Tripura,
Agartala.

S

4. The State of Manipur, repres ented by

.7 the - Secretary, - Department of
Forests, BGoverrment of Manipur,
fmphal. : o ’ ¢

Shri . Chandramani Debverma, IFG

Bivisional Forest Officer, Teliamura
under order of transfer as DCF, Wild
Life, Agartala in the office of the
PCLCF, Tripura, Agartala.

Shri Subhendu HSekhar Daﬁ, IFS @ﬁg
(Retired), G0 office of the = -7 e
PL.LC.CWF., Agartala, Tripura. T et

-

sexw Respondents.

DETAILS OF APPLICATION

1. PARTICULARE 0OF THE __ORDER AGAINST  WHICH THE
APPLICATION I8 MADE

The 0.A. is dirscted agmln st the wrong exclusion

6? the name of the App11rant from the 1994 select list

L

for promotion to IFS from amongst the members of the
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State Forest Service o+ Tripuraﬁand is directed against -
order dated 14.10.99 issued by . the Government of
ihdia, Ministry of Environment and Forests ©  as
communicated -by the Bovernment of Tripura, office of
the PCCF, Agartala vide letter dated 2.11.99 rejecting
the claim of the @pplicant.
. JURISDICTION OF THE TRIBUNAL

The applicant declares that the subject matter of

. . : R .
the instant application is within the jurisdiction  of .
this Hon'hle Tribunal.
3. LIMITATION : |
o »

. The applicant further declares that tive -
applicatimh is within the limitatinn.period prescribed
under  Section 21 of the Administrative Twibunals':ﬁct,

. 1988, .. : L
4. FACTS OF THE CASE
4.1 That the Applicant is a citizen of Indiz  and as
“wmuch, He is entitled to 21l the rights, protections. and
) Cprivileges guaranteed o a citizen undenr the
Constitution of India and the laws framgd thereunder.
. 4,2. That the Applicént,is an M.Sc. He was appointed
) ‘ -tﬁ Tripura Forest Service as SGsstt. Conservator o of

Forest w.e.f. 22.11.80 on tmmpletimn.df tua  years }0f
tﬁaining for the dipimmg Tourse in Forestry from the
VS%ate Forest Service College, EBEyrnihat, Assam. The
Applicant -was 'éanfirmed as ALF in  the State Forest

“Bervice with effect from 1.4.86.
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o Jo. 3 That eversince the entry of the Applicant in the

3

tate Forest ©SHervice as aforesgid, he has bheer
‘rendering his sincere. and devuteé service to the
. o
satisfaction of all concerned and a2t no point of  time,
he has been communicated with any adverse remarks. He
was pmgtea to various divisions and under various
céﬁacitiea duriﬁg his tenure in State Forest Service
frmmtumich he hasinmw heen prmmmted to IFS. Prea@ht}yg
the Applicant is working as DFd, Working Plan Divisiom

.

No.1 at fAgartala.
\

4,4 That  the Agplicant vad fi'led 0.A. No. 240/94

I3

maklﬂg a?grievanée against non~inc1q5ian of his name in
the seliect list-hrepared far prwmotibn to IFS in  the
year 1994, It will be pertinent to menﬁinﬁ here tha%'as
per the seniority list of State Faréﬁt Service afficers

circulated vide No. F. 2443y Far/Febt~84/12771-822

dated 23.4.94, the Applicant’'s position was at S1. No.

3 and that of the Respondent No. o oat 8l. Neo 4. Thus

the 5aiﬁ Respondent was junior to the Applicant. In the

0.6., it was the case of the Applicant that the persons

whose names were included in the select list including

P

that «af the Reépandentg No. % and & were not eligi&le
to he promoted ta IFS. From the said select list, arly
thé Regﬁmndeﬁts No. 5 and & were promoted to IFS agd
the other selecﬁed candidates could not be accommodated
in absence of any vacancy. In the gaidfselact liat, émo
more names were included viz. that of Shri Pragenjit
Biswas and Ghri Debashish Chakraborty who were juniors

to the Aﬁplicént in thes Gtate Forest Service.

Similarly the Respondent No. § was also jun;ér to  the

£
-

. ede et

PRV
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Applicant in the State Forest. Service. However,

ignoring the case of the épplicantg they were included
in the said select list, more particularly, the -
Respondents No. 5 and 6. Az stated above, pursuant to

the said select list, enly the Respondents No. 5 and &

could be promoted and hence the other persons who were

nét promoted have not been arrayed aé party.Reﬁﬁondentﬁ
in ﬁhié'prmceedingn The other twe persons have been
promoted to IFS after the promotion of the Applicant to
I?S; The Applicané craves leave of the Hon'ble Tribunal -

for a direction to the Rezpondents to produce a copy of

the 1994 gelect 1list since the same has nat been

“provided to  the Applicant. However, a copy of the

notification datéd 2.2.95 promating "the Respondents No.
@ and & to the IFS pursuant to 1994 select list  is

B e S e ers NS

M .
4,% That the Applicant states that he was continuously

holding IF8 cadre‘pmst with effect from 17.2.97 and
prior {o that.he was holding theﬂpast wherein duties
involved were connected with the Fbregtryn As per  the
praovisions Q%,the relevant rules hmiding the field, the
Applicant maﬁveliéible to be ﬁvmmqﬁed;tc IFS. In  this
cmnhectian, IFS (Appointment by Promotion) Regulation,
iQéé may be refereed to. Under the  smaid Regulation

"Gtate Bovernment" . means in relation to 28 group of.

States in_ﬁéépect'of which a joint ﬁadr@ of service is
;wnstituted, :the Joint Cadre Authority. Thus  the
States of Ménipuf and Tripur% heing & joint cadre, the
"State Government*’in relation to these two Sﬁateg is
the Jjoint cadre authority. Regulation 3 of the waid

o

f B .

Pl
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Regulations provides for cemstitution of the Committee

to make selection tar IFS from amongst the eligible

Gtate Forest Service officers. Regulations 5,6 and 7 of

the said Regulations provide for methodology of.

selection and preparation of select list. Regulations 8

Van& 2 &f the Regulations provide for appointment to

cadre pDE%? from the select list énd~appmintment to the

service frbm the select list. In terms of Regulation

~

P, Cappeintment  of the members of -the State Foreét
Service to the IFS shall be made by the Central

Goverrmment. Similarly Rule 8 of the IFS (Recruitment)

Rules, 1966 provides for recruitment by promotion o

1FS. Under Riule 9 of the IFS (Cadre) Rules, 1966, a -

cadre post in a State may be filled up by a non-—cadre

wfficer, if the State Bovernment is satisfied that the

Vacancy will mot likely last for more than three mdnthﬁ

‘or thzat there is no Suitable cadre officer available to.

£ill up the vacancy:

4.4 That the Qppliéant Wa s fuiiy pligible to be
appaintéd to IFS on promotion even before 1994 but for
the inaction on the part of the Respondents  in’ not

utilising the promotion quota ronsidering 33.33% of the

State deputation reserve and training reserve in

addition to the senior duty post and Central deputafiun

reserve of IFS as reflected in the IFS (Fixation af

Cadre Strength) Regulatimna; 1966 for which - the

Applicant has filed anotber 0.A. before this Hon'ble

Tribunal. Re +that as it may, considering the facts

situation invelved in the case, the Applicant was at

least entitled to be promoted in the year 19924, but his °

Sk
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rame wWas not.in&luded in'%he«gelect liﬁt}mf 1@?4 in a

.

mast illegal and arbitrary manner and the names of the
ineligible persons including that of the Respondent Na.

3 owere included.

4.7 That ~ the Applicant states that the different

postings in different capacities of the Applicant wers

all invariably connected with “Forestry" and thus he

having attained all the eligible criteria as reqguired.

wnder  the Rules was expecting his promotion to IFS - in

1994, Un the other hand as already stated azbove, the -

persons including the Respondent No. % who were mnot at

8ll eligible to bg considered and/or included in the

1994 select list were o included'ahd in  the process

the claim of the Applicant was superseded. Pursuant o

such selection, the Respondent No. 5 has been promoted

to IFS, y

¢

4.8 That the Applicant states that the pérsmna whose

‘names  were included in the 1994 select list including

that of .the Respondent No. 3 were mostly posted on

deputation in Corporations/Autonomous bodies which were

not at all conmnected with Forestry. They had to perform

easy duty of routine nature and were never exposed to
any hazardous duty of a Forest Officer in the Forest

Department. In terms of the aforesaid Regulations, the

selection committee is not to considér the case of the

£

members of the State Forest Service unless on the first

‘day of January of the year in which it meets he has

of wmervice whether

i
]

completed - Aot less than 8 year
officiating or substantive in the present post included

in the 8State Forest Service. The said Regulations

~
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éventually their names were included in t Y
listys The Central Government and the UPSC were not..

further provide as t0 how the period of continuous

service for the purpose of the Regulations shall be

included wunder which services rendered in ex—cadre

posts connected with Forestry shall also be included.
meaning thereby that such services should invariably be’

connected with Forestry. fitherwise an officer of the

State Forest Service shall not be eligible to be

considered for promotion tao IFS.

4,8  That the Applicant states thalt his case was  fully

covered by the azforesaid Regulations so far as  the

eligibility criteria is concerned and there was no.

impediment 'against his name being . included in  the

select list of 1994. On the other hand, 8Shri $.8. Das
; _ co . v

was promoted to the poast of ACF with effect from %.2.80

and worked against ex-cadre post during the period

9.2.80 to S.2.89 having no nexus with the Forestry.

Similarly Shri D. Chakraborty wase aleo posted  against

ex—cadre post with effect from 14.8.89 and having been.

continuing as sudch when his case was considered for

1994 select list. The past sc held by him was no may'

A 0 . ) -
connectad with Forestry. Shri F. HRiswas was also
posted sgainst ex-cadre post with effect from 351.5.90

o

ta 19.5.93 and he also held a past no way conmected”
with Forestry. He was placed under suspension with

effert from 28.8.93 and was charge—sheeted. Inspite of-

these, all these three persons were made eligible to be

considered for promotion to IFG on the basis af the

recommendation made by the State Qf Tripursa and -

he 1994 select

+

-~

. s w i ey
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caware of the fact that these persons were not eligible

to he considered for promotion to  IFS  and heavily

relied upon the certificate of eligibility given by the

State Bovernment but for which things would have been.

different and to the exclusion of the said persons, the .

Applicant ‘would have been included in the 1994 select

list and consequently promoted to IFS. It is anctﬁer

thing - that two out of the 4 select list officers were .

o , ‘
not promoted to IFS pursuant to the 1994 select liet,

hut there cannot be any denial that because of the

inclusion of their names in the 1994 select list in  an .

illegal manner, the chance of. inclusion and promotion

to IFS of the Applicant was obliterated.

Fr
4.10 That the Reépondeht No. 3 masiaiéo'pggtéd: against
en~¢adre post with ceffect fron 3;7;84 to 17.1?94 and he
never held tﬁe ch§rge‘mf any Farest Diviﬁimn till
24.1.94. In this cénnectian, it will be gertinéht to

merntion here that the Respondent No. é& was relieved

from  the said ex—~cadre post by a notification dated

12.11.90 but he never handed over charge of the ex-

ccadre post having no nexus with the Forestry although

it was obhserved by the Bovarnment of Tripura vide

letter No. F,E(76)FOF/E5tt—84/75éféO dated 31.1.91 that

his return to the Forest Department (parent Depaﬁtmehf)'r

would help him gain necessary departmental experiehce

for selection to the IFS Cadre post.

4eil That from the aforeszicd factuazl position, it Cwill

i .
be wolear that the Applicant was always posted in  the

posts included in the state forest service & connected

—E;;—,A
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with Forestry, whereas the Reapanden% No. 5 & & served
égainst tﬁe posts not amnne;ted with any Forestry and
was mostly cennected with non-forestry poat'having O
nexus with Forestry. They all along‘ performed VEQSy

nature of jobs not involved with any arduous nature of

dutieé like that of the Applicant. Thus there cannot be

Cany  comparisocn S0 far as the  performance of the

ﬁppiiaan% vis-a-vis the Respondent No. 5 & &

is.

concerned. The Applicant being essentially connected
A , .

with the Forestry and the Respondent Na. 5 &% & being

not connected with Forastry,. standardisation of

performance reflected in the ACR%‘ was required to be
’ ’ o - E23 . : .
done and the - same yardstick cannot be applied in

hetween the _Applicant and the Respondent No. 5 0B b

Otherwise, there will he mechanical _appﬁdach CAn

celaction resulting in great injustice to the deserving

"candidate.

’

4.12 Thaﬁ’in the aforesazid backdrop;, the_ﬁpplicant Was

PR

surpriseéd to find his name not included in  the 1994

welect list and accordinglys he had submitted @

< detailed 'r@pregentatidn on 28.10.94, but the -same

having not been  disposed

committed in  the process of selection having been

perpetuated, the ppplicant had no aption ﬁhan :ﬁg

apﬁrmach this Hom‘ble Tribuhal by filing G.A. "No.
~40/94., The Respondents including the Union of . India

and the UPSC entered appearance in the case and their

only defence in respect of eligi&iiity criteria of the

Respondent No. 9 and others uwas £hat they relied .upon

‘ehe certificate of eligibility issued by fthe gtate

of and the illegalities

o —

Th
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Gavernment clearly depicting that Thiey did not  have

any méterialg of their own as regawdﬁ'éhs eligibility |
af the said Respondents., - -
_ &
4.13  That the Hmn’ble'Tribungl was pleased to dispose
af - the  0A vide order. dated 17.12.98  remitting the
matter back to the Respondents Nool, 2 and 3 with a
direction to those Respandents to consider the case of
the Applicant and to pass a resounded order. Lihefty
‘was | granted to  the AFpplicant 'tm’ file © & Trégh
-PEﬂP@ﬁ&ﬁt&timh taking &ll the inmtﬁ~ Di-~ection was
also issued for  giving peramnéﬁ’-hear#ng “to the
ﬁppli;amt and the Respondent ng”ﬁfgiPuréuﬁnt téAﬁuch‘a
direction, the . Applicant ﬁubﬁfﬁted. 'ailvﬂéﬁéiléd
fggﬁggemtation urgingv'éll tﬁa‘ﬁméinfﬁ;:'ﬁ?w_;b%;Ltﬁe
imﬁuéﬁ@dfmvder dated 14,10.9?-iﬁsgadzﬁy the‘ Gév@FE@ent ”
‘. ' ‘-’;.‘ ’ ’ ’ ‘ v ’ :
of-'Iﬁdia, Ministry of Envivmﬁmént'aﬁdfFQr9§ﬁﬁ and  as
 co@muhicatéd vide letter dated 2u11x§? i by  the .
[ 2 . .o :
Government  of ~ Tripura in the office of the PCCF, .
Tripura, Agartala, the ﬁépraﬁ@mtatsmn of the Applicant:
has  been rejected. Meﬁ&e this 0.A, making a grievance
- , - ) . .
against th@ Same. -
ﬁoﬁiea. of  the orders dated“i7}iﬁnﬁﬁ P sed. in
dﬂﬁ. N . 349/?4, rapreﬁentétién dated Eﬁxf;ﬁﬁiéhﬁ
“the impugned mrdef dated 14.10.99 fﬁrwarﬂed~;ﬁgepl
| letter dated Quii,QQvar@ anrexed as ﬂNMEXjﬁﬁﬁul;
gmgﬂgngréﬁﬁ@ctively._
R : . , f
4.314 That the Applicant in his representation ﬁiﬁcuﬁagd
in deﬁail.iﬁ paras the illﬁgaiitie5 cmmmittﬁd in  ‘the
matter of selection in 1994, Hm&evgr, in thet<impugn¢d
B k—v"‘ . .

Mool v ilhat



. 'mrder, ia mf'fhm%e,pminta ﬁave et beem dealt with.

Varimug docm&@ntﬁ i gmppmrt éf the contentions: réiged ’
in ‘ the rebraﬁ@ntatiwn were %ubmgﬁt@d chiring tﬁe
pereonal  hearing given  to ﬁhw épplicamt arne the .
Reéﬁmmdent Nm;'ﬁg buﬁ the s®id documents were not a@

-al}‘ 'cmngid@red mﬁich reﬁulted.'iﬁ Vpaﬁging” oaf . &
superfluaous  order. The ﬁpﬁlicant was not  allowed  to-
di%cu%ﬁ'@ver the dmcumémﬁﬁ; ﬂt‘the time of hearing, the
Applicant handed over a write up to the Joint Secretary
highlighting the Sﬁlient'ﬁmiﬁtﬁ consisting of six pageé_
including one copy of the hmtifiaat%mn_ NMo. Foil4(3)~
GQ/93  dated 4;11;93‘5% the Gaﬁérnménkﬁ of  Tripuras,

. ' : S o -
Appointment and Services Depaﬁﬁ¢ant. _yThQ flJmint_“
HBecretary received the write L fﬁ§m thp ﬁﬁﬁiiééhﬁ;‘bgtv'v>“ _

cdid not discuss over the issues inspite of reguest. made
by *the Applicant. It is now - ftranepired from the

, >~ ' -
impugned arder that | nothing was - baken inte

.

consideration while passing the impugned ordern.

Copies of the write up and the notification dated -

N
' 4,11.93 are annexed as  ANNEXURES-4 arnd -5 .
respectively. !
.

f

That the Applitant'held ghyaically the ﬁﬁﬂﬁtg

el el

#-0, Borking Plant Division No. (I since 17.2.958° .
19.11.94 which was created by +the Government of
Tripura in August 198% and the same.was encadred as IFGL

cadre. post of DOF on 22,.11.920 vide notification dated
2P 11.90. The said post of DFO is an IFS cadre post’ of :
DCF with effect from 22.11.90. Thereafter the Applicant

was - continuwously  holding the post  of DFQ, Training

Division, DFO, Hanchanpur and DFQG, Working Plant

>
-
;
;
21
3
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Divigsion-1 +ill date which are all.IFS cadre pos t ”and.

encadred  on or before 22 11 0, Thus the ﬁp;llL ig

Moldirg physically the IFg cadre gt et DCF

continuously  with effeld from 17.2.92 and at least

shout two years earlier than all the 1994 select list

Y

efficers {(page 10 of Annexure—2), As the Applicant was

assigned the duties of holding IFS cadre post of DOF at

11 the 1994 welect

133}

least about twe vears eariier than,:
Yiet officers, it transpires that the State vaarnmant
found the App art more efficient and mF“IEﬂrldi"“lhmh

all " the 1994 select list cfficer - and the service

4

career of all the 1994 select list officers are by far

inferior to the Qﬁmlicéntn As per the I
[ ' .

af  Seniority) Rules, 19&u, uwrkimn Fe B

the Applicant is due to have the

'L@ﬁefit o foiaiatimn

in - cadre post and the entire hérimdAuf’foiciatimn‘ in

. LS

the Eédﬁe post since 17,2.92 wilj h ve e cbhe Lcounted.. .

|
i

towards &&ﬁsnnxty and fiwation of vear of allotment.

.
.

A copy  af the nni:fn"?t1on dated Qﬁuil RO s

annmexed as QMNFXHR”wﬁ,

,

4.16 - That.the Respondent Mo. 5 mhm3 tiame appeared at
$l. No. 2 in the select ligt of 1994 wes onm  deputation

ter TTAADG with. effect from 5.7.84 and uﬂf"‘u-l“' ixjérifﬁ“"

S
q .
i .

there on deputation for a norma ] pEPlﬁU o f th1ep YEATE.

> .

Mowever, he managed to cmhtiﬂue_there for a long period

and wltimately, the Forest Department, Tripura vide
Iéttwm..da$@d h.ai %1 gbserved that his return o the’
lmrefi Pepartment - would . help him Cogain regquired

departmental experience for selectiaon to IFS. Inspite |

.



S, ) - 4T

of this, the said Respondent was neot relieved and  thus

he continued . there till 17.1.94 outside the Forest

Department. "It dis thus clear that slthough the <'id

»ew

Fespondent had no depaﬂgéentai experience reguired - for
the purpose of sttaining eligibi?ity and pmemﬁionz to
IFE,V hig mame was recommended hy.the State fOovernmentd
illegally for promoticon to IFS anﬁ with such an ill@gai
Pecmmmendatioﬁ, the ﬁeléct iiﬁt 6f 1994 was preéér@dn.
The State Government never intimét@d‘tm the selection
cmmmif#ee that  the - Respondernt Mo, _5 eid xmti have
guperience in  Forestry as reguired ynd@v the Rﬁleﬁu

Thus there has been violation of Regulation 5. of IFS

(Appointment by Promotion?) Regulation, L 196& . towards

dinclusion of the Respondent No.o 5 in the selectliist of

1994, -

A copy of the letter dated 31.1.91 is annexed as

ANNEXURE Y .

4.17 That im  the TTAADRD (TriﬁQPa Tribal Areas

Autonomous District Council), the Respondent No. § - had

to do only normal and. essy routine wark where ne  had

Lo

spent aboud 10 vears and was mever . expdsed  to any

Marards unlike the Applicant who all along Pemainedf'iﬁ

the Forest Department and his duties ®jre  all along
. R ) LT

"y

o3y

Cconnected  with  the Forestry. The Tripura Forest

Develophment and Flantation Corporation  (TFDPC) . is

raising only rubber plantation as is evident from their
anrial  budget for 1994-9% {(Annexure-i) and letter Na.

.

Fa-54/Gen/TFDPC-98/5879 dated 21.9.99 of the Managing

.

Direﬂtorg.TFDPﬁ Ltd. (%nnexuréﬂ@ﬁ§ I 1%7éy, TFHFQ. Lth

waes created for raising rubber plantation and in view:. .



»

wf Forest Conservation Aot 19807 (Annexure-10),  the

TFDRPC  has become non-forestry organisation, because

-

rubber e & plantation erap and not a  forestry CTEID Y

N ) *u ' . i 0 \. iy 4
The TFDPC has recently started raising Dioscorea
i : . . . e —————
Plantation which is also & non-forestry crop. Rubber ie

\ .

a-plantation crop and is dealt under Plamtation Labour

Mot and not oat al) under Indian Forest ATl A Thus  the

post of Divisional Marmager in the said Corporation held
by the Respondent No. & during the pericd from 9.%.80

to 5,10.39 and Shri D. Chalkraborty whose name appeared

’

in  the 1994  select list for the pericd 14,8.89. ta

Uctober 1997 has got no nesus wWith the Forestry or  in

na o way  connected with Forestry, Qimilarly,  Shri P,

Biswas whose name appeared in the 1994 se list ‘was

-

: S . 4
slueo pogted against ex-~cadre post. as General Manager in

SC/8T Cmrﬁoratimn,_a_@mvernment - af Tripura undertabking.

. ) . ’ .
with —effect from 31.5.90 to 19.%.93. This post in the

et .

said Corporation is in no way connected with. Forestry.

The fact that the post. of General Manager, HC/ST
Al -

Corporation, Tripura is in’ neo Lway. connected  with

Forestry ie& evident from a mote on Tripura Brheduled

Castes Co-Operative D@velmﬁMEﬁt,&td;”by “the  fGeneral

Manager, Tripura SC/5T Ltd., dated Eénibu?ﬂ (Anmexure-—

P
=

i1) aﬁd also  from page No. 5 ;nm 7 of  the rapiyyﬁ

submitted to the Hom 'ble Tribunal by -Shri P. Hiﬁmaﬁh'?ﬁ

Iy

Qu.A. 24G/94 {fnnexure-12) ., The fact that the said post

thus noet have any nesus with Forestry is also evident

from  the fact that the said post was always held byh

cfficers of Tripurs Civil S@PvimeACadre.primr to the

sfaresaid period from 31.%.90 to 12.3.93 and even after

,
s



.

the periad till now. Thus their ACRs for the pericd of

gervice in  TFDPC Ltd., SC/8T Cmrpmrétimn can not be

takern into account for assessment by the &elgction:

Committee for their consideration -for inclusion in  the

select list 1994, but unfortunately those ACR  were

-

considered by the selection committee only on the

basis of  the recommendation made by the HBhtate

Government.-

4.18 That the Applicant states that he was promoted to

’ CLTOLIE/12/96-1F8-1T  dated 10.3.97. . His name was also

included in the 1995 select list But was not  promotéd

to  IFS making & grievarice against which he had filed

-

O.A. No. 239/94 before this Hmn'hlé;Tfihunalu Thaffsaid

- 0.A. was  allowed and accordingly by a noatification
‘dated 7.4.99; hie promotion to IFS has heen propound to

»

-
~

. annexed as @NNEXURE“if;/////

.

The dpplicant was iﬁﬁludeﬁ'in tﬁa»1995 select list

pursaant  to which he ought to bave been promoted o

IFG. However, when he was not so promoted, he had  to

r

taTe

file O.A. No. 239/94 which was allowed in favour Qf'thQ'
Apbliﬁant and accordingly, his promotion to IFS had o

be prapégnda The Government af Tripura, by :a

- natificatimm Cdated 4£.2.96 had asppointed the Applicant
in  the IF8 cadre post of DOF for 8 period of three

monthe  and  the Opplicant assumed the charge of the

cadre post of DUF, FHanchanpur on &.2.9&, but in healityﬂ_“

IF8  with effect from March 1997 vide rnotificaticon No.

A copy of the said notification dated 7.4.99  iw




the- Appllr ASRn W phveically holding the pmﬁﬁ ot DOF,

V-

A nchanpur with effect from Z4.2.9% and was physically
holding  the IFS cadre post of DOF Lmn%lnuuL»iy with

effect from 17.2.92 in pursusnce of Forest Department,

Government - of Tripura’'s notification No. FO20ER7)/

For/Estt-85/6773-817 dated 25.11.91. The Applicant is

Tentitled to get the bernefit of officistion in IFE cadre

post i terms of IFS (Regulation of.Seniority) Rul@a?
1968 {(Bection E)n-Thﬂ Applicant craves leave of  the
Hon‘lle Tribunal to produce the cmgieﬁ of the aforesaid
ndtifiﬁatian% at the time af hearing of fhe 0n  snd/or

if and when reqguired.

4.19. That . the Appixc\nt %tat@% lthat the Hon'ble

Tribunal had passed the aforesaid mrder gdirecting  the

Respondents Neo. 1,2 and 3 to ”ngidﬁr th case of  the

fBpplicant in the light of the whﬁervaﬁimﬁ% mace in  the |

‘

arder. However, it is the ﬂu:pnnd nt Nm i which &lone
considered the - case of the &ppln cant and in the

decision making process, the Respondent No.o 2 and 3 was

rever  ass mrJnted arnd thue there hvu heen vioclation of

the mrder af this Hon'bhle Trihmnalu'In the Annexure-2

representation dated BbL,2.9% aubdmitted. by the

Applicant, he had urged all the pmintﬁ”relevant te the

issues involved, but in the impugred drder, most of the

points have not beéen taken into consideration and - thus -

the same is liable to be set aside and quaﬁh@d" Instead

Y
af repealting the contentions ralmwd ir Cthe

representation, the Applicant. craves - leave of  the

Homn'hle Tribunal to  refer and rely. upon  the said

representations and the contentions r“:ned therein may

-
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Y
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-
- 1T -
lre treated azg the contentions raised in the Q.6.

4.20 That from the impugned order, it is amply  ewvident
that the Respondents | have relied LU the

recommendations  made by the  State Goverrniment in

respect  of  eligibility of the State Foreast Gervice

afficer including that of the Respondent No. %  whose

C
fames  were dncluded in the 1994 select list  without

making any endeavore to find out the real state  of

affaire and thus there was improper’consideration  and

illéqal emﬁlugimﬁfa?-the.ﬂppligant‘fféﬁ theli¢94,$@1ect
liat, The imp;gﬁed arder has beéﬁ”ﬁéaﬁed in  a most
mechanical and afbitrary manner and_the same does not
bcantaim ary  wvalid réaﬁwﬁ-téméfﬁQ ¥r@jectimn wf. the
'repPESEHfat@mn submitted by thé_épﬁi%cahtx ﬂmmmrdinglyq

the same is liable to be ﬁet_aéid@-and,quaﬁhed.

v

21 That the Respondent iwt.  the Iéint v’ﬁﬁcretary

-
r.

committéd & serious mistelke by defining & stating  the
eligibility of S8tate Forest Bervice Officer Sunder
1] .

regulation B(1) of the prometion  regulation  while

isswing thetimpugned order dated 14.10.99, Betuslly the

.

eligibility criteria ie define under regulation D02 of

the zaid requlation and hence the eﬁtiﬁ@'imterpretaﬁiam

. : : . -c: ’ s o
made in  the said impugned oarder dated 14.10.99 s

illegal and arbitrary.

4.22 "That pursuant to the 1994 select 1i§t5'twu-parﬁan§

B
-
e

were promoted viz. Shri §.8. Das,; retired in 1997  and

the Respondent No. %. Qther two PErsons s mentioned

£

above, did not get appointment for want of vacamcieﬁng
However, all the illegal considerations 2 luded  the .-

Applicant  from the select list of 1994. The very fact




»

consideration given to  the others included cin - the

A

thét Cefter 1994, the name of tﬁ@ AFpplicant has  all
élmmg-b@én inciuded i the swhirsequent ‘select liSﬁ is @
painter to the fadt that the case of fhe Mﬁﬁlimang-:@aé
nmf lprmmeriy ;anaidered‘ih 1994 due - to  the ill@gal

select list but for which th@.ﬂppliaant would have been
included inm the 1994 select list.

23 That  the Applicant submits that .the ﬁeﬁpmhd@ﬁtﬁ
while: preparing the 1994 ﬁéléct list no ‘Qaitage- Was
given to th@.aeﬁimrity whéreﬁﬁf m@ﬁimmm maitagé Was
givan' ta  the seniority_pmint mhiiélrﬁrepéring’.1994_
select  list. The éfmveﬁ%id position iﬁAdleaP frdam  the

fact that at the time mf:pr@ﬁaﬁﬁﬁ@dﬂfmf 1?9ﬁﬂwﬁélﬁét

-

list the ACRs of the prlimant'ééﬂ@eyi as.8ri H.P. - Das .

were considered which is an admitted fact as reveals

‘while hearing in connection with 0.A. No. 239/9% held

G

\

hefare  Hom 'ble Central Administrative Tribunal - which

given as belma : p .

Year ACRs of the Applicant ACRs " of  Sri M.P Das
(G.R.. Pual) (Respondent No.% in the

, o  case 06 239/96)

1 PRE-89 U Bood © Satisfactory with adverse

- ‘ : remaErks ' \ :
1989~90 - Good Goad
1990-91 Good e Satisfactory
199122 Very  good Good,with adverse remarks
19923 .. Very good - Mery geod e
19GE-94 | OQutstanding Very good, with adverse

. : - oremarksirrinaht at t;mgs

1994295, Outstanding Very good B

S

A per Section Ga . of Regulation 0 of

IFS(appointment by promotion) Regulation 1v£é Sri  H.P.
Das ghouwld not have been. included in the select list of - . -

1994, ‘however he being senior to  the Applicant was



. R A A

plﬁced at serial Mo. 1 of the 19%4 SQXEKt:liHﬁ"thPéaﬁ

the name of the Applicant appeared at serial No. 2 of

the said list. From the above it is crystal clear - that
by virtue of seniority in the State for a service Spi

e

Bi

H.F. Das Cmgld be ulaced at serial No. 1. In fact

per. the comparison of ﬁCRﬁith@ name of the. ﬁpﬁliaént
should have been at serial Me. 1 but Uhﬁ..ﬂ@ﬁpﬂhdﬁﬁtﬂ
gave maximum maitagé %Q the semiority peoints. M‘THiﬁ
factual position proves the fact ﬁhas.th@ 1994 ﬁelﬂéé
lTist Qaﬁ fully biased again§€' the Applicant and
‘thereforé the ﬁppliﬁantvthrmugh thié-ammliuétimn pPrays
fmf',getting aside of the ﬁélecf,l&ﬁt of 1994 and te

include his name in the said list and to fix zeniority

of the Applicant above his Jurior Srid C.M: Devburma.

24 . That the &ﬁplicéﬁt %ubMifs CEhat e post of

£

Divisional Manager his subordinate to Project  Mamager
of TFDPC organisation. The post of Project. Manager ib

TFDRC  dis _ the intermediate post between Divieional

Manager and Managing Director and the post of Project

Manager is higher in rank than the post éf Divisiona

Manager. This Pruject-Manager pmét;in TFbPC is not  an
IFE;‘aadre 'pmgt nar equival@ﬁt,tm IFG eadre, pqﬁy of
Deputy Conservator of forest. However the .Re$ﬁmﬁdénté
without taking into consideration that ﬁgpamﬁ  Qf;'the
matﬁef prepared- the said ﬁe}ectjliﬁt arnd mﬁ thig?fé&ore

slone the entire select list is liable to be wet aside

and gquashed.

Q'ES That the Applicant Eghmitﬁ that the Respondents have

committed serious illegalities and dirregularities in-

)

T &
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1

1
i

-
3

preparing  the 1994 select list. Where preparing the -
1994 welect list the Respondent congidered the case of
ane Sri P, Riswas who was under suspension with. effect -

from 28.8.93 and the said suspension was continued for

L]

about  2-and half yesrs. SGubhsequently said Mr. Riswas .

was chargeshetted and the charges leveled mgainsd hrim

was  truth  and by an order dated 8.10.%94 penalty of

withholding three annmual dncrements withowt + a&ny

.

cumslative effect was imposed on him.  Henoe the
Respondent have acted illegally including his name im

the 1994 select list.

26 That the Applicant submitse that the service carrier
. : v

of - the Applicant is - far better ‘than that  of the -

N . ‘ o : I ‘
Respondent Neo.% Sri Devburma. In the year 1990 by = an

fied

order dated 12.11.%90 ssid Respondent No., 0 who was

~everted to the post of Assistant Conservator of Forest

Cfrom TTABDC  and posted as wild . life warden, Trisna

which is not a IFS cadre post. Thereafter ne did not
I ‘ e

joined the said post and by an order dated 22.9.93 he
was posted as Attached Officer in the Office of the DFO
Sadar which is also not a cadre post. From this it ie

clear  that the Government of Tripura did net find Sri

Devburma Respondenht No.o % fit to hold the cadre  post

. ! . : . o \
whereas the Applicant was holding the cadre post.
s S S
R TR PR . ..

QJQ?ﬂThat the Applicant bejﬁ”ﬁg state -that the membeﬁﬁxof

the ' selection committee were hears againﬁﬁ' the

Applimﬁntg while preparing the 1994 aelect list -in

fﬂ"?\' - Ay B

et

tdtal  viclation of natural - Justice and the

.

CIFS{Regulation: of - seniority) 1964 {Section - A

Cexplanation 2). The select committee members namely Bri |




e

M. SBarkar IFS, the thern peopp 7Y and “he SeCretary

.

foregt Whe wae dlso the Chief ﬁ@creﬁary Tripura krieuw

the FErvVice of all the eligibie mfficerﬁ

B

Apﬁlicant» Said My, Sarkar knew the f:cL that Bome  of

iﬁcluding the

the ufflrn S owere pot fik todie imclud@d in khe e

ligt Chutk lnmm1nq flil 1y ell the aforesziyd facts  pp

seleort liﬂt'hag beern Frepared axcluding the name af the

-

ﬁppliqant whome EErVice ¢ga Brrier was far bettor ther
that o+ those m@l@cied officerg, It ig Fertinaent to

mentian her@ that in‘the Eald ﬁ@legf'%iﬁt there Wer e
atleact thrae in“eligiblé Gfficerg mamely Gri SfS" Das
wh e Was mmrking in nnn“fmrm'lrv .UTQm“¢Hat301r 8rj
PEBiﬁwaﬁ whé Was undep BUslension and BOXIrTmE whom
depaftmemtal prmceeding WA pending'and.Fihglly ardeis
o f meﬁalty WBE dmead Bgainst Mim, ang Sri LM,

Devburma wh e 7n~uompnrluun';tmv ﬁ@pliaamt has Gol

imf@wimr,ﬁmrvice cabhiew and hereea the Bpplicant Brave

%, bPﬁUWD FDQ RELIE MﬂllﬁﬁLFGWwaRQ

F.1 For  that Frima faeig iﬁpugned. aﬁtiom/mrder i
illegal and ript SUustainalile undé; the 1aw5

3.2, For that there béing vialationg @f the .Pu;es aric
Pegulatioﬁs hmlding the fieig far prmmotimn fQ'{Fﬁﬂ The
applicant shou o " he deemed tqo bie im&lud@d Vﬁﬁ: ﬁhe

{? . . . ; o - 4
eV ewed select ljgt af 1994 the gristing 1994 select

tist he ¢t amide and gquashed,

»

F.3 For  thag ” the yardetic) that wae applied fwf

-

violation of pérfmrmamce f the ﬁgplicamt Vig-a~yig th;




ey

el -

Respondent- No. 5 cannot be the same raving regard.  to

'

the . fact that the service of the Applicant was all

CElong connected with “Fmreﬁtry“ % against the services

af  the Respondent Na. 5 % & having ro nexus  with  the.

.

CForestry" o .

3.4 For that had the Applicant been posted to ex—cadre
post "having easy nature of jobs, he would have been

better merfmrménca4ammraiﬁalg if that has been made  the

‘criteris for selection to IFG. By such discriminatory.
application of vardstick, injustice hae resul ted and

caccordingly, the 1994 select liwt af  IFS  in  the

Manipur-Tripura cadre ie Aot sustainable and liskle te

be set aside and Quashed.

'EEE“L For that there being no dendal of the fact that

the Applicant being fmmnmmcﬁ@d with . "Foarestry" © haw

rendered most arducus nature of jobs than that of ‘RAY

-
,

of the private Respondents which. ije a0 admitted
paosition  fram z11 concerns, the Applicant could rot.

have been excluded from the select list of 1994,

“Ba.b Far that the-perfmrmamme of theﬁﬁppiicamt"yig_a“

vis the Respondent No. % would not have been waived

with the same measuring. rod Mithduﬁ any star
having  regard to  the nature  of  johes they - have

performed.

S.7  For  that the inclusion of  the  rmame Qf}_th&'

® ‘

Respondent No. 7 of 0a RAO/DY  who was admittedly "under
5usp@nﬁiqh“@nd wndergoing a departmental prrocesding en-

facie illegal does not stand to any reason and on this
BCOTEe wlane, the impugned  select list is oot

2




o
)

sustainzhle.

5.8 Far that .the impugned order st _Annexure-3 is  not
at  all sustainable inasmuch as a mechanical approach

has been adopted towards passing of the game ahern

dé&limg‘mith'ﬁhe case of the Applicant.

3.9 For that the Respondents ought to have dealt kR Ay

the guestion as to mheth@flthe R@Spmndenta Moo % and 6
wan eligible td'be inciuded in the 1994 select list in
view of %he fact‘that the duties and re%mmnﬁibiiitiaﬁ
performed by them in the .ex~cadre post ﬁad re . nexqé

with forestry.

G.10  For that in the name of personal  hearing, there

wae & farcical hearing towards disptessl of the case of

the Applicant and the paints raised by the ﬁppii;aﬁt

Mravin rnot keen dealt with, the impugned order iz  mot
: : : G ,
13 .
sustainable and liable to be wset aside.
_ . . T

S.11.  For that in a2y view of the matten, the impagned

order and action towards preparation of the select list:

of 1994 ia not sustainabhle and liable to he set aside

-

and gquashed.

&. DETAILS OF REMEDIES EXHALUETED

-~

- N

That the Applicant states that he has got no ather
efficacious remedy than to aporoach  this Horm 'iale
Tribunel. o ’ . -

7. MATTEHQ NOT PREVIOUSLY FILED OR PENDING BEFORE  ANY

QTHER COURT

5

The @Applicant further declares that Me has not

filed any application, writ petition or suit in respect

i
£

!

[

“\

]

i

P

]

-

-~

e S an
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af the subject matter of the instant application before

any other Court, authority or any ether Rench of this

Hon'ble  Tribunal nor any such  application, writ
& . o

yoof them.,

petbition or suit is pending befare an

8. RELIEFS SOUGHT FOR 1

/

Under the facts snd circumstances of the-

o

céé@i ~the Applicaht prays that  this application bé‘
admittéd; ﬁecprds bre call@ﬁ.fmr'and motice bhe issued to-
the Reépmndantﬁ St show CRLEe as fm wgy the‘ r@liéfé
sought for in this appLicétima Ehéu}d not he granted
aﬁd‘ ]y ﬁeruaa; o f tﬁﬁ R@CﬁFdﬁ amdv&ftev. ﬁ@aving;lthe
maﬁtieg on the cé&%ea that ey by éhmmng thie fqllmwimg

’

reliefs be granted

8.1 To set aside and guash, the impugned order  dated

14.10.,99 and  as communicated by  letter dated

3

"l To direct the Respandents to reconsider the ‘Case
g T ———
af  the Applicant by way of review selection ito

include  his name in the 1994 wmelect list and/lor
e PN 3 ’

alteﬁmatively ta relate back the promcation of the

"ﬁpplicant to  IFB  to _19?@ pursuant Lo his

selection in the subsequent select list with all
consequential benefite,

Q.5 To set aside and wuash the 1994 welect 14 &
the Arrexure—A notification dated I T
: ‘ A ‘ ' i e
© promoting the Respondents No. % and & to TF&.

a.4. Cost of the aaplicatimﬁ

BN
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+
»
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£
2.8

Ary other reliet or reliefs to whick

t

Applicant js entitled and as

dow

- and pfﬁper bry the Hor 'ble Tribura)

;-

P INTERIM QRDER PRAYED FOR s
“Nez inﬁ&rﬁm arder. i4 prayed_fur at fthie
1o,

# w8 e g

The Application is filed through Advarzte

1l PARTICULARS OF THE 1.P.00.

u :

(TR Ne. s e 492"39’
(i) Date : (@/Z/ioo N

A1ii) Payable at ¢ Guwabati

¢ -

2. LIST OF  ENCLOSURES o

As stated im the Indes,

may be deemed fit-



T - 24 -
VMERIFEFIOCANT I ON
To  &hri Gaurish Randsn Paul, IFS, aged about 4%

years, son of Late B.D. Faul, -ah present working

4 : o
Divisional Forest Officer, Working Plant Division—I15

s

&

Agartale (W), Tripura, do bereby solemnly affirms - and

]

verify that the statements made in  the aooompanying

application in paragraphs 4’!;4‘2,4"3,4 '563 412 Zf "9t 4727

. :
are true to oy knowledge  and those made

in "par‘;a‘c.graph[r"!"{'wﬁ‘4'“3 _are true as  per legal

advice. 1 have not suppressed any material facts

A I osign this verification on thiﬁ'the.lﬁih.dav

B

ot

,%ﬁmﬁ JyNQQwOO .o

A R

N



© T RUNOXURE-A

Fo NO., 17013712/94-1F8-11
sgpvernment of India ‘ .
Ministry of an1rmnnpnt and Foresis

- ’ : Paryavoren Bhevan,

. ' ' o o CBO Complex, Lodhi Rd.

New Dellii-1210000 =

Dated the 2nd Mobruary, 199%

.

NOTIFICATION e

In wercise of the powmers conferrcd in Subh-rale
(1) of rul 8 of the India Forest - Bervice (N itment) -
Rules, 1996 read with Sub-regulation (1) < .
by Promotion) Regu*atlnnn” 1964, - the [ogsd
pleased to a&ppoint the undsyme mtioned. ot

State Forest Service of Tripura Bta te 3Q she India-

Forest Service against the exieting Mani;
cadre of the India Forest Soervicse under o

rule B of the India Forest Bervire {(Cadra)

s vn enn mnm oo b o 1 <ot S0 St e i St PR 4P 99 o 1 S0 e 4SS S S G - o 30 S 32 Lo BT i S s 1) T 4R g 0 s i e

H. No. Mame of the afficer - Date ¥ 2irvih

%é%z Sh. Subhendw. Sekhar Dac 1ﬂ1.19E?Y/7, .
,.’ - ’ . N

2. Sh., Chandramani Dek Baras

- / o . (R, genel

Under Secretary to the Duvi, of India

The Manager, t
EBovi. of India Press

Faridabad (Haryana) _ €,

E Q@gfrithiona o .

1. The Chief Secretary, Bmav'*uau+,of Mari sy, Tﬁphnl;

2. The Chief Secretary, Bovi. of Tripura, Ngoriéala

. The Becretary, Deptt. of “ersonnel & fdus, m@gagmg,

" Govi. of Manipur, TImphal. S I

4, The Secretary, Appointment and*ﬁ@rvicw."ﬂﬁ@aﬁtmént,

. Bavt. of Tripura, Agartala. ..

G, The sznulpal Chief Conservoter of Foroot V(n-pur,
Imphal. Co _ S

&. The Principal Chief Cumaervatm* of Forantd, ivzpura,
Agartala. : ‘ o -

7. The Accountant hener 1, Manipur, Imphal.

g, .The Accountant General, Tripuri, Agartvala.

9, Guard file/Spare copies.

~

R
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Annraure--1

No.F3(33) /For/Estt-80/P/15,737-38

Government of Tripura .
Office of the Principeal Chief Conszervator of Forests

Tripura : Agartala : ’

T Y

Dated, Agartalas 2.11.99.

T , N
Shri C.M. Debbarma, IFS, . . ;
Divisional Farest O0fficers . . T
Teliamura. _ S & tg
Shri G.R. Paul, IFS 3
Divisional Forest Officer, ' , *{
Working Plan, Divn. MNo.l, : ‘ - S
Agartala. , ’

. . e

H
-

Subject ¢ 0.0, ND. 240/94: Sri G.R. Paul Va. Union  of -
India and others : CAT— Guwabuay) Fenoi,. j
i

Please find enclosed hereswith an order isswed by the

e
. . «
Joint Secretary. Government of Indie, Finistry of .
Environment & Forests dated 14.10.199%9 passed in
implementation of Hon'ble CAT  Buwahati Feonoh  order
dated 17th December, 1988 issued 0.6, Mo. 220/94, ' .
. . !
This is for inforretion and ocotior o5 deems
NECEsSSary
’ . . . N .\ \,".. g
Encle » As stated - : ' -
above ‘ ' G/ - o
Chief Conserveoor af Forezts ‘
. T PUras ) ' -
. . A
.’
, .
»
>
N
. , L ‘4’



‘Bench challanging the Select List prepaw@d‘ by the .

Tribunal  also  gave Appliceart thoe liberty io file

- v

Ministry of Environment ahd_Furewtm‘

Paryavaran Bhavaen, ‘,’gﬁ
GO Complex, bLacbi Rond, -
New Dalitni ~ 11460037 .

Dated, the I4th Octuhoer, 1999

=

;
i

S 4

Shri G.R. paul, a State Bervice Offiger .
(8F8)  of Tripura, filed C& MO, - before  the
. . o : - : : ‘,

Hon'ble Central Adminisirative Tribunal -~ Guuwehati - o

S

Gelection Committee in the meating held on 30.3.94 as

his name had not been included  therein. COhyd !paui -
prayed,. jinter-alis for a directon to the Rospondents.

ta include\his name in the Solocot

List oo prcaslion. to

the india Forest Service (IFEY in the Man pur - Trizura .
()

joint cadre for the year 1994 and to gromoio his 4o the.

—
Y

IFS with retrospective effect and slso to ust

gquash the said Select Liel o 1994, This Hoo'ble

. ]

lication on 17.12.98 with

P

=

Tribunal disposed of the ap

the direction to the Respondents tg consider the Case S

of the fpplicant and passe reasoned order. The Hon'ble

fresh representation -taking a1} ihe  poinis wh i

accarding  to him are necessary Tor taking o decigion..

The Honfble Tribunal also directed,  to . yrant thae
Applicant . and  the Respondent Noo 6,  d.e. Shri

Chandramani Debbarma, € perasongl

hearirng .aefo

disposing of ithe szid represenistion. s -~ -0 L .
. : 2] T . ST ‘ ‘ ,

Y
~

R
2. The fresh representation of
received in the Ministry of Envivooge

14.7.99,



P RS
Y ) v,
Hon'ble  Tribunal. Shri'P&u} and Bhri  Chandramani - Dek
Barma were advised. to appEwP befcre thg undergigned @ o
28.9. 99 Lo make cuhml s5ions regarding theif.mase; both
tﬁe mfﬁicarﬁ appéabed befmfe the undersigned  on “the
inpulaﬁ@d.',ﬁéﬁe" Bhri Qéml‘ ma&@ the fmilémiﬁgi i
ag§m15$13n5 - “ | )
ii The - meeting of the Séiectiaﬁ Committee was f;n C ;
(// Tritself 1ilegal a8 it was &mﬁ represented h;‘&l tﬁe
l t v :

members ag EtiﬁuLﬂﬁéd in the Promoiion Regulations.
- 7Ly Shri g,

\‘ -

W

. das  was  not aven eligihle for
fa sy

cmnsider&timn far prmmgtwun to the IFR pg  he ~had

not vyet mmmletpd the Pequxred number of years in

service in the F% ﬁ\és

idii) whr: 5.9, J&E, (I D ﬁ§rma and P. Riswan nlﬁ ot ‘ ?
\ have much’ experience  in fmreztwy as  they werse
: ~ - e - B L R ] B .

5

: co mbauly worlfng nlyl nanw:u““skry pocts prioe to their |

a - ‘Aw«.-ﬁ‘;‘-—lﬂ' -

prdmw%imn to the iFS. .

T Y

iv) bf the 4 Uffarerr mhrWE names were included in  the

Seleck L st preparzd  an 1994 namely, - 8/8hTi
‘ ~ . ) - . .
Subhendu Sekhaﬁ Das, Chandramaii Deb Rarmia,

. -,Pra$9njit Hiswas and Debasish Chakraboriy, +ne‘laﬁt?

three were junior #w Bia in the &8re e ouch,; should
. Ay - . -

b”—r - - .
not. h ave been included in the. said Gele
V) -oBhri TCLD. BRarma had adiverse. entriss in hig Annu 1

5‘?

t Ligt.

RS o

e

Cmnfidential~Repmrt§. e

.

.. . . . Ty N co L% e
Shri Barma  intimated. ‘that s o prosciion

correctly done and there wao = fmrce in the

of Shri Paul. . ‘ : i
PS. Bubmissions  made-. by 8hri Paul Have S heen

examined .. Az per the regulation I(1) of the TES

x '




(ﬁppmiN#meht by Promotion)’ Regulations, lééé h‘;héA"
; ' ; T4 e,

v

U

clect‘an‘commiﬁtﬁ~ o e i .
ttee c neis tr Sf the Chn1rman/MwmaPr af

&

R - Y V ‘
the URPSE and the fml}oming other Parsons in respect of ' |
a Joint Cadre -

' ) _ : ; -
i) Miet Qorrepdmms nf ¢ ‘ . . ' - ‘
i Chleilwguretarlaglmf the Government of constituent -

«
o)

Btate :

ii) Principal Chief Lanwervator> cf Forecise of :ﬁhe

romcblLuent States and-

iii) A nwmlne mf the'Govean@nt af India Mot belag tthe "
) N o " "

¢

rank wf-Iqint Becretary.. In terms of  regulation

J(3 s the absence of a member otheér {han the
Chairman- or. member of the Cormission =hall rot o ’

invalidate the proceedings of the Committes 1if more

than half of the members of Che committee had

attended its meeting. Bince the meeting in question
was attended by mare than half of the mpmhnr” SETE

. o 4. ¢/
contention of Shri Psul that the proceedings werel

illegal, does not hold goopd.
.—;W

iz
=
3
=

: . p - L . -
4. Regarding the other contention what nhr; &

PR S N __r‘

T '

Dazs was not even eligible for prmmutxur te tnm IF3  ard

the other three fo:rerﬁ did not have @Pmugh fnieakh} L.
N T,

experience, it is to. be stated ah1+;'in tn:mw of

regulation  3(1) of the Promotion rpqu}nrlmnag an BFGR
— :
Officer hecomes eligiblé for'prammtimn ta ihe IF7 if he e
is  substantive in the SFS and hag cmmplﬁted nwtj less
‘ than 8 years of continuous service. {whefher officiating
' A Nty B . ) . . .
or  substantived? Tho information whether a member of
: ;_.__._.———-—""—' . . " i
Te eligible for concideration foar o Government
cried to the Selection Committee. As  per  the “'” u
infarmation  furnished by the Governmentamfﬂiwipqra “13 ;
T . . R . . »g ": . VoL
¢ -
.y :



the present case, B8hri 8.9, Das joined the OSF% oh
St : T
?;E;iﬁgﬁa and as such was eligible for promotion to the

IFS  when the m@eﬁing.of'the Se}ertian Committes wawn

held. The  State Government (fovwardeﬁ? the necessarys
N s r"‘“ﬂ' TR ,

information to the Selection Committee in support of 13

ather &FF officers of Tripura who were eligible for
eomariane— v L. e
promotion to the IF5. The contention

Shri Das and obthers were not eligib)e for promotion to

the IF8 is, therefore, without aNy/ basis.

“. A5 regards his contention that the names of his

juniors were included in the Belect List of 1994, it
. . ) . M
. : > e - cna .
is wtated that selection: frmm'ﬁru' 00 the IF8  is
. - oo -y B et tmad e T

strictly on mevit.) In terms of the Prmmm}iwn

N x0T T T T e SR = . SN

Regulations, an officerm is graded on the basis of
) +

assesament of his performence in . the §FS. In’ the

. . L
Process of selection, a. JUHINP may JUPEPﬂPD a senior
< Nypmpo 70 2 e s st

and may rank even the top. In the present case, the

Selection Committee graded Bhri pﬁul as ‘Geood’ whereas
‘ ‘ ‘ ' ,‘ g-m‘.-—'_ - ,;\:4--2:—' ,: . i

three of his juniors were graded as 'Very Good’. The

result was that his juniors were able to make the grade

whereas he, despite beirig senior to them, could not get

S e ]

~ . - - 5 ]

a place i the Select List.

: » X } C .. ) . ' »
b In view of the position explained above, the

PEDFFSGﬁﬁ ation of Shri G.R. Paul is without smy merit

anc: is hereby rejected. o

' . ’ .

) Saym”\'. S
. ' ' (Mira Mehrislhi) .
s Joint Secretary to the Bovi. of India
: Ministry of Environment % Forests
S , New® gwh-




Tes .
The Secretary,
Ministry of Envircnment
Faryavaran Bhavan,
Le0 Complex, Ladhi Road
New Delhi - 110003
Through the P
of forests, T
Subjeat :'Appeal for sed

Reference :

i

Bir,

Forests
T7’rkLL/FOP"80/40::“

17.12.
Sing
capacities

i)

ii)

iii)

iv)

W)

17.1.91

&

and Forests,

s

rincipal Chief
ripura, Aaartaiaz

Congervator

L3

Select List 1994

Forest Dervice - f

. ITFe and fixation
i , Paul, IF&
- IF8 MT-1990).

Direction of
fAicdministrative
“the Case No. 04

In continuation to my a

ye
. -‘-.l? 3

L1290 v
ﬁu dat

wa.e.f.

L1990 of the Forest dop
e my appointment as ACF
as indicated belo

.3.86° =~ D
D

.90 - D
R
. &

15.2.83 ta 3

mem .

[ERpT N

01.4.86 to

P
I
to 14.1.91 -

-y
JEICIRSINT L4

above

Tribunal,

Eribal
Pl

ting aside and
pPPQBPEd for Tr
ar promotion to
of seniority of
8ri Chandramani

the. Hon'ble

pplication dated

submitted from Chennai {(on LTC), I have the
lay before your judicious self the following
for favour of your kind and sympethetic cons
1. That after swcesstul mmmpl@timm ﬁf 2 yes
for  the Diploms Course in Forestry from
Forest Service College, Burnihat, Assam I was
in  the Biate Farvst Gervice as Asstt. Cons

ide Notificastid
ed 22.11.1980

03

artment, Govi. o
I was posted in

[t

Fi1, HResettleme
ivision,
Y Director,
ehzabilitation D
- Rehabili
antztion & Prim
rogramme
gtanbari,

Congery

Asstt.
Forests in

Conservator
dorthern Circle,
Principal Officer

o A7 R.92 -

rHA ngnmmcn_us

of

ripuUra D§% s

Guwahati
24071994 on 17.12-

LConsqrva

of Sta
Tripura.

gquash - the
ipura Biate

the post of

Z‘-‘BhY“f .GIRI
Debbarma,

Central
isaued in

1993,

31,J¢.1998
hanour * to
fau
icherra

re trainihg
the Suate
s appointed
ervator of
Ne., F.2+
af Farest

Deptt. Govt. of Tripura. I was alsd confirmed as AUF in’
the State Forest Service wee.f. 01.4.1988 vide.
NMotification No. F.2009/For/Eett-20/145346-43 tated

f tripurs.
various

tor

S 22.11.80 to 14.2.83 ~ Asstl. of
. ' ' Forsats in  the office of
DFO, Tinu, Tripura. : -

:;t

(Farest

Tatanbari,Tripura..
- Tribal
i

ivision
tation -in
itive Broup

ator ‘
the gs0

Forestsy
THumarghat.,

\Furwept),

1 ar
et Counr?

lines .
tion 3

oaf

te  Govbw,

ke

. é&

.



ix) 20.10.98 to contd. - DFO, Working

R - g -
.
Tripurs, Agartslac. = ..
wid) 17.2.9 to 19.11.94 -~ DFO, Working Plan Division

‘ : Me. 11 Agartals, Tripura,
vii) 04.11.94 to ZE.2.95 - DPFO, Training Division Z

Wild Chife . Warden,
: Bepahijala; tripure.
viii) 24.2.95 to 19.10.98- DFO, Eanchanpur . Forest

Pivigsion, trisura. '
ran Division=—]

Sgartalay Tr[HuPnn

During the sbove posting also  held additional

charge of many other Territorial Forest Divisions from

time to time. 1 was, therefore, eligible for
consideration for  appointment-to, the Indian Forest
Qervice - Cadre Post of Dy. Conservator of Forests  on
promation in 1994. o

2. That the Seniority List of Btate- rest Service
Officers C Tripura RS circuluved. vide
No.F.2{43) /For/Estt-B4/12771-BE2  dated 23.4.1994 of
Forest Department, Govt. of Tripura. @ -copy of o the
Seniority List is enclosed (Annexure—1). Az per  the
Geniority List I stand at serial No. 3 and above Bri
Chandramani  Debbarma (sl. 4), Gri Preseniilt Biswas

0

(U/78)y  {81.3}) % Sri Debasish Chakraboriy f{(sl.6) and

helow Sri Haripada Das & Sri Subbendu Sekhar Das.

3. I am shocked to find that Sril Subhencw  Jekhar Das
and  Sri Chandramani Debbarms have been prosolied  vide
Matification No. F.I7013/12/94~1F8~-11 dated  02.2.1995
of Govt. of India, Ministry af Invironment % Foresis (a
copy enclosed as ﬂnnexur@m?) to IFS cadve post Dy.
Conservatar of Forests, having been 1nc1uuﬁd i “the
appraoved Select List 1994‘ I have alse ©

that Sri  Prasenjit Fiswas, ACF & Debasish
Chakraborty, ACF mave also been included  in @ . the

approved Select List, 1994, but my name nuﬂpwiwingly

does not appeared in the said select list, alibhough 3

out af the 4 fofcér“ inclnded in the Sslect List 1994

are junior to me in State Forest Qervzcm % that T was.
eligible for promatimn to the said iFw cadre pusl. :

4, That the Indian Forest  Gervice (ﬁgpﬂin%ment by
promotion) Regulations 1944 Section H(2) providesn that
the Seléct Committee shall not. cﬁnq1der he caues OoF &

(-3

member of the Btate Forest Service, unle
firet day of January of that year in which it meets, he
iz substantive in the State Forest Service and has
completed not  less  than eight years of continuous
&
r

mervice in posts{s) included in the Shate Forezt
Service including that of 2 yearﬁ training f Diploma
Course im the Forestry. :

Exﬁlanation (iii) of the aforessid QLM-Bection:'

o

Fareet Bervice officers as reproduced bE]Lﬁ g

nGervice in pastis) ihcluded in the State Forest

¥ P ke ed T
Gervice would alse include Bervice renderad Ln RN cadre
posts connected with Forestry whether undsr ¥n Bov .

1]

b know’

. on  the

; y " R S < X TP .
further provides in regard o el1g1b12a mt:_gﬁnLe
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; i
s (.? - . i
. . ‘.' ' )
ta, . . '. ~ .
or  in & Company, Association or body of °individualg
whether incorporated o not, which iz whally or

substantially owned or controlled by Govi. a, muncipal
aor local body". : ‘

1% may be mentioned that ®ri Subhendu Sekhar  Das|

who  was promoted to the post of ACF w.e.f. 09.2.1980
(from the post of Senidr Forest Ranger) worked against
ex—-cadre post of Divisional Manager, tripura Forest
Development and Plantatian Corporation Ltd., on
deputation basis and coentinued in . that post bill
0%,10.1989. The Corporaticon (TFDPC}Ltd.).'iﬁ “raising
only rubber plantation which is not.a Torestry orop.
Ruhber is a plantation corop’ and is  dealt under
Plantation Labdur Act (% not at 811l under Indian Farest

Act). The same post of Divisional Manager, . TFDPC was:

‘held by 8ri 8.8. Das, ACF ag Senior Forest Ranger

(Subordinate in rank of ACFY hefore his  promotion to
ACE for a long time. Resides mnany other Forest Officer
af the rank Senior Forest Ranger (SFR) at  least Meld
ornce aimost all the posts of Divisiconal Hanager of
TFDPC  Lid.  Again  one non forest & non technical
officer, &ri Rabindra Mohan Paul, Deputy Collector of
Tripura Civil Bervice cadre held the post of Divisional
Manager, TFDPC for a long time during the pericd 1980
te 1982.

. That TFDPC is raising only rubber since 1976+77 is
svident from their Annual Budget for 1994-9% (2 copy
enclosed as Annesure~3Y. In 1977 TFDPC was created fonr
raising - rubber plantatios and ine view, of Forest
Conservator Act 1980, the TEDPC has become Non—-Farestry
Organisation because rubber e a Plantation orop -and
not a forestny crop. TFDPG has recently started raising
Dioscores plantation which is also a Nen-Forestry crop.

Thus, the post of Divisional Manazger in the said

Forest Corporation and held by Sri Subhendu Sekhar Das

duririg  the period from O9.2,.1980 to 05,10.1989, is  in
no way tonnected with forestry. Sri %.5. Das held post
included in the State Forest Bervice orly for 4 years 3
months and 26 days as on 01.1.1994 {w.e.f. 0&6.10.1989
to  01.1.1994) as dgainst the reguisite Bleight) years

of continuous service. he has also rot undergo 2 years

Gri 8.8

SR

training for Diploma Course in Forestry. Thus
Das whose name appeared at =%, No.o L in the Seleuxt List

af IFS 1994 and promoted o IFS as stated sbove is not

at all eligible for consideration for - apptintment to

IFS cadre post of Dy. Conse-vator of Forests, for . the
gservice rendered by Him 1% the State Forest Bervice.

Y

5., That as already elucidated, the TFDPC Ltd. is a non-
Forestry organisation and. bhe post of - Divisional
Manager TFDPC is no way connected with, f@qeﬁﬁPV; 8ri
Debasish Chakraborty, ACF whose name appeared’  in tihe
Select List 1974 is posted in the aforesaid Corporation
CTEDPC Led.) w.e.f. 14.08,1989 ¢o October 1997 against
ex—cadre post of Divicional Manager i.e. the post not

cannected with Forestry. As such the period of service

.

rendered © in  the Forest Corporation by Sri . D@ba§§§h,

Chakraborty can not be counted towards the Btate ' FPo

‘ﬁﬁ‘:_




-

Service for the the purpose of eligibiiity. His . ACRs

for  the . period of the service rendered in the TFDPC

Ltd. cannot be taken into asccount for assessment by the
Select Committees for hie consideration for inclusion
in the Select List 1994, ' '

bHe That, Ori Pvaaena it Hiswas, ACF whose name -appeévéd
in  the Select List 1994 was also pcried against e~
cadre post ss General Manager in  ScHedule Caste. &

Schedule  Tribe Corpn., A Govt. of Tripura wndertaking

weeof. 31.5,90 to 19.5.93. This post in . the said

corporation iz in no way connected with forestry
activity. The only job/duty of the post of General

Manager, 8C % 8T Corpn., Tripura is to arrange finance

for economic resettlement of 80 % &T population, who

iive below  the poverty line is 100% & 'nnnwFDrestry.

work, That the post of General Manager, 8C % 8T Corpn.,
Tripura is in no way connected with Forestry is evident
fram (1) A NOTE OF TRIPURA SCHEDULED CASTES  COOP,
DEVELOPMENMT CORPORATION LTD. BY THE General Manager,
tripura Scheduled Laste Co-op. Development Corporation
Led.,; Agartala dated 26.10.94, 3 copy -is enslosed
herewith as ‘Annexure-4. (2) Fiom the-reply submibtted by
Gri Prasenjit Riswas as Re&pmnmemt No. 7 to the case
Ne. 0A 240¢/94 of the CAT, Guwahati. His reply consisted
af 10 pages and copy of page No. 5 & 7 signed by Bri P,
Risras ;. enclosed herewith as Annes—3.

The work of arranging finance may be & . good
hanking work, but fheot a2t 211 8 forestrywdrk and it iws

k
having no nexus- with forestry. Again it is crystal likeg’
clear that the said post is having no nexus with

farestry from the fact that the same post was aiwqy

held by officers of Tripura Civil Service (TC®) cadre
prior  to the period 31.5.90 to 19.5.93 and even after
that peried Till now., Sri Riswas is the only Forest

Officer who held that post during: the period u1.3“9d to

19.9.93%3, The perind of service rendered in the said &C
& 8T corporation, Tripura by 8ri @rasmntxt Rthn ‘acF
can not be counted towards the State Forest Servi he foar
the purpose aof eligibility. His ACRs for the period of
service, in  the 5C % BT Corporation can not bhe taken
into accmnnt for assessment by the Select Commitiee for
his consideration for inclusion in the Select List
1994, It may alse be mentioned that &ri Prasenjit
Riswas, ACF was under suspension w.e.f. 2B.8.93 to
0%.12.95% and charge sheeted on corruption charges. The
charges levelled against him was proved and penalty ' of
withholding 3 incréements without any cumulative effect

‘was  imposed on him by the Govt. of Tripurs vide No.

F.11(F6-ARD/FI(P-VI} dated 08,10, 1996 . | af
Administrative Reforms Deptt.’ ff 2

7. The eligibility criteria was rived DnynE statutory
rules-IFS (Appointment by prnmetlan) ‘Regiidbion. Rules,
1966, Section 5(2) of the Bovt. of India @nd the Govt.
af  tripura has no power to. Lhargw the = eligibility

criterig by way of issuing any Lprzifluatp what-sa—-ever
in  favour of any officer(s), who is holding a post.

.t

having ne nexus with forestry. . - -
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8. 8Bri Chandramani Debbarms, ACF whose name appéared at
8l. No.o 2 in the Select List, 1994 who was promoted | to
IFS cadre post of Dy. CF was posted 'againﬁf Cexn-catire
post- in the tripura Tribal Areas OAutonomous District
Council (TTAADC) w.e.f. 05.7.1984 %o 17.1.1994 never
JSeld the charge of dany Forest Division 1111 24.1.94, He
was  transferred to the Forest Deptt. ‘B0 ‘repartistion.
vide Notification No. F.2(76)/For/Estt~83/49220~-28 . dt.

2.11.90 (copy is enclosed as Annexur@wé)u R

. Similarly the fApplicant was depuced to TTAADS as
Principal Officer ™ (Forest) . vide Notification
No.F.2{(76)For/Estt-B3/49229-39 dt. 12.11.90 of the
Forest Deptt., Govi. of tripurz (s copy is enclosed as
Annexure-=7)  and to relieve 8ri  Chandramani ~ Debbarma,
ACF (now IFS). In sccordance with the above deputation
order. the Applicant was relieved from the post ot
Divisional Forest Officer, Hanchanpur and joined in the:
TTADRT on 16.1.91,; but Sri Chandramani Debbasrma did | not
hand over the charge of the Principal Officer (Forest)
to me, although it was observed by the BSovi. of
tripura, vide letter Np. F.2(76)/For/Estt-85/759-40 dt.
31.1.1991 {a copy enclosed as Anneéxure-8) of the Deputy
Secretary, Forest Deptt. that is return to the Forest
deptt. (parent deptt.) will help him gain required
departmental experience for selection to IF8. Inspite
af * this Sri Chandramani Debbarma was/not -releived by
the TTAADD . and thus he continued there. As & resuli of
such -situation  the  Applicant had to  sit  in  TTAADD
without . any substantial work and waiting for getting
the formal charge of the post  of principal Office
(Forest). Thus had T been nzven “the charge of . the post
of Principal Officer (Forest) I could have oshown my
worth therein TTAADC and reteived better grading in  my
Annual  Confidential Report for that yngr. thus for no
Tault on my part why should I guffer. ' '

in the TTAARC &ri Chandramani Dﬁbbarma had to do
only easy work of routine nature for about 10 years and
were never  euposed to any hazards unl ike that of me
remaining in the Forest Department. In the TTAADC Sri
Debbarma did only raising of plantation and CNUrsery.

work - but ne protection of Forests, ré revEnue
callection woark, e confrontation with forest
offenders, encraachers, poachers which I did  remaining. -
in the Forest deptt. a o I '

Thus -the ACRe of Sri Chandramdni deﬂbarmz {or the
period 0%.7.84 to 17.1.94 cutside the Forest deptt. in.
ex—cadre post of TFE can not be at all compared  with
th

hat of me, mostly holding cadre post of IFS;__
Bri‘Chaﬁdramani debbarma, ACF (now IFS, (MT-1990)

which. hame appeared at sl. no. 2 in.the Select List
1994, received adverse ACR mhile'h&-mﬁé_in.thé Forest
deptt, during 22,11.1980 to 05.7.1984 an _,jbn'the other
frand 1 hav@ not  receivedd any . adverse o ACR or  any
communication  from  any authority which m may debar me
from getting promotion to IF8 $ill date.

,Bhri Chandramani debbarma {Respondent No. &) is a
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B.5c. but the Applicant is M.8c. The Apnlicant was

placed above  the Respondent No. & by tripura public
Hervice Commission while selection was made on merit
basis for sending list %o indian Forest College,
Burnihat, Assam in 1978 and agzin the Applicant  was
placed in 1980 ahove in the list prepared by §.F.%.
College Burnihat on merit basis. The Applicant passed
B.8c. 3 years earlier to the Respondent No. &6 from | the
same Lollege. The Applicant is senior in age compared
ta  the Respondent No. 4. Thus it is observed that the
Applicant ie senior/Superior to  Shri Chandramani
Debbarma (Respandent No. &) in all respect.

Shri ' Chandramani debbarma (Respondent No. &)Y was
Frincipal Qfficer ({(Forest) in Tripura Tribal Areas
Autonamous District Council (TTAADD) for about 10 yvears
from- 1984--1994. For many years he had ne working hand
{infrustracture) in TTAADC and his work (P.0. Forest)
Was done by DFQ's of Tripura Forest  department:

including the Applicant. The Respondent No. & arranged

placement of fund to the nglicént'and ather DFO0's of
the Forest department who worked for him in addition to
their own. assignment. Shri Debbarma’s only work was  to
place fund to the DFO0's including the Applicant  and
thern at the end of the finmancial year we used to send
the utilisation certificate to him for his = onweard

transmission  to his higher authority in TTAADC.  This

being . the fact how Shri Debbarma (Respondent No. &)

could manage to have better grading in his ACR. than the

Applicant.
.‘ ) \ -

In 1990 vide order No.F.2{786)/For/Estt/85/49220-28
dt. A2.11.1990 (Annexure—6) Shri Debbarma was  revarted
from TTAADC and posted as Wild Ll1fe Warden, Trishnza
which i% not an IFS cadre post. He did not join  there.

Then again vide Forest  Department Motification.
NOLF.3(E4/For/Estt-80/3700-700 .deted 23.9.93  8iiri

Debbarma was posted as "Attached Officer” in the office
of DFO, Badar which is also not an IFS cadre post. From
the above orders it is obvious  that the . Bovi. of
Tripura did not find him suitable to run the post of
DFO (IFS cadre post) even after 13/14 years of service
renderaed by him and o the other hand the Govi. posted
the Applicant s DFO as early as . on 1983 and the
Applicant since then is discharging the duties,y and
respongibilities of  the post of DFD e the full
satisfaction of the authority till date. ‘

It is  again clear from the Forest Department,
Tripura  letter BMNo. F2(76) For/Estt/85/759-460 di.
Z1.1.1991 (2 copy snclosed as Annexure-B) that though
Sri Chandramani Debbarma had ro Departmental experisnce
reguired  for him to get promotion to IFE his name was
recommended for the promotion to IFE illegally by the

State Govit. and on this basis the ﬁéiéﬁ@fLiﬁt;l?@@ was -
prepared wrongly/illegally. By recommending the name of

Sri Debbarma ACF for promotion to IFS,. the Btate Bovh.
contradicted their own letter/view; referred above.

_Assessment of Forest Depariment, Govt. of Tripura
arn 8Shri C.M. Debbarma (Respondent No. &) is  pocr 2%

;e
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glucidated sbove, even then Che  couwld manage Cto
supersade  the Applicant in getiing promotion  to IFS
illeghlly. S e . : S

\

¢, Only 2 Select Committes members viz., 8ri M. Sarkafg :

IFS the> then PCOF(T) and the Secretary, Forest, Tripura
who was alen the Chief Sewretary, Tripura Knew me Very
well. The then PCCF(T) Mr. M. Sarkar, IF5 who attended’
the Belection Committee meeting on 30.5.94  was  fully
hiased against me because of professional ressons. Had
Mr. M. Sarkar, IF8 the then PCCFITY  were unbiased
towards me, he would have certainly pointed out in “the
meeting -about the inteligibility of Sri Subhendu Sekhar
Das, working  faor mary YEAPS in Nan-Forestry
“organisation by Bri Pracenjit Biswas & Sri Debasish
Chakraborty and as well the 111 treatment melted to  me
by &ri Chandramaﬁi Debbarma & TTAADC authority during
1991-97 as elucidated in foregoing para. He tould have
alen pointed out that the Forestry is & technical %
Gpecialised subject but the ACR  of Sri  Chandramani
Debbarma 2 8ri Prasenjit Biswas in-.the TTAALED % 80 & 87
Corprn., - Tripura were written by Nmanareaﬁ - and  None
Technical T.C.8/1A8 Officers, which can not be dinectly
compared with the ACRs of me but for his biasedness he
did not pointed out these facts in the meeting.

.

" The | other Gelect Committes member Mr. M.
Damadaran, 1AS, Chief Secretary and also holding then
the post of Becretary; Forest, Tripura who knew me well
Was nmt,preaent i the .meeting on 30.3.%4. Therefore,

justice was not metted o o me by the © Belection
Committee. ‘ N . ,

10, Though TFDPC Ltd. iz & commercial prganisation and’
was running at .3 loss caonbinuousely since 1963 to 1993,
whén - 8ri 8.8. Das and 8ri Nehasish Chakraborty worked
as Divisional - Manager there, 2as ohserved from - the
document placed herewith ae Annexure—d

%, Bri 8.85.  Das

and gpi . Debasish - Chakraborty @ were graded ~very
good/outstanding illegality. : .

11. . The Applicant warked as  Dy. Director in. the
Depértmént of TRP & PBP during the period 01.4.86 o
222,90, The office of nFag,  Réumettiement Forest
Bivision, Jatanabari which' 1 . openeded on 15, 219683
within Forest Dept,n'ﬁantinmed_upto 31,3.1984 and as
per Government order the same Divisidn marged te -the
new Department of Tribal R@hahilitéﬁimn in  plantation
and Primitive Group Programme with all. infrastructure,

office articles, staff including the DFG {the
Applicant) and the nature of mﬁrk-mb;;ﬁ\thé SApplicant
did as DFO, resettlement _Fmregt-;'ﬁivigian - also

Government for hetter monitoring and implementation. of
the Forestry warks within R.F. The entire activel
the Department of TRP & PEP are confined with R/

o

given right in the form of participatary " Forest
Management Soheme 1in such & way that they will get S04

share of Foregst plan ation preoduces and the rest 19%
3& go to tﬁe ?E > BTy T i ;

wi srest Deptts tripura. This 18 avident

Foap 8L
Craising, of Faorestry Plantatian, Soil Conssrvation ngks;l
etec. The beneficiaries under the department ~ will e o

v

€
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from the brief w;JtLvng PPC?IV”d by the ﬁpplucaht from

‘the Director, TRP & PGP vide his NO. FLOIS{2I)/TRP. &

PEP/FCC/ 10767 dt . 14.3%3.93 enclosed ~ herewith  as
Annesure~10. Again it is evident from. the note No.9,
10, 11 signed by the Directer and  Secretary, Tripura’
communicated by the Director TRP % PGP, tripurn ‘vide
his No. f.18-1/TRP % FEP (Val«~1)/86711228-9% dt.9.11.88,
a copy of which is enclosed as Annexure-11,  that the
deptt. ‘of TRP & PGEF is maintaining the assets created

by the sarstwhile Forest Re-settlement Division of  the

Farest Deptt., Tripura and whether works were done by
the erstwhile re-zettlement Farest.Division within R.F,
area till 31.3.1984& are being done by the deptt. of TRP
2 PBP since 01.4.1984. Thus the Applicant held the post
curing 01.4.86 to 22.2.90 purely connected - with
Forestry. , .
12, In TFDPC Ltd. 8C & 8T Corporation, Tripura ahd as
well in TTAADC, the officers Sri Débasish Chakraborty

did not | deal with Fur&gL Rules, Laws. Forest:
Conservation Acts were not folldwed by them. They did
not  deal with Forest land, Encroaahm‘ﬂt etec. a%  was

dealt . by the Applit art remaining im Forestry activity-
in Forest Dept /Deptt. of TRP & PGP, Tripura. £ . such
ACR s of . the Applicant can not be compared .with | the
ACRs of those aforesaid 4 pfficers whase name n@ﬁ@azod
in the 1994 Select List of Tripura Forest Service for
promotion  to  IFS cadre post of Dy. Conservator of
Forests. From the aforesaid factual position, it will
be clear that as against the pm"tlng of the Apnlicant
connected with "Forestry’, the Respondents were mostly
posted connected with Non-Forestry posting having ne
nexus with Forestry. They all Calong performned easy
mature of jobs being not invelved in arduous . nature of
jobe like that of the Applicant. Thus, there can not be

any comparison o far as the perfm#maHC@' af the
ﬂppllLant vis—a~viz the Respondent numb 3-to 8 is is
concérned. The Applicant being essent 1axly connected
with the 'Forestry’ and the Respondents are being not
concerned with ‘Forestry’' mostly, standardisation - of-
performance of ACRs is . inveriably reguired to be done
and the same yardstick can not be applied to thew i.e..

the Respondents No. % to 8 without any standardis atl&h,
otherwise there will be mechanical applic caticn, of
process of selection resulting dn great - injustice to
the most deserving candidate (the Applicant).

135. The LGHLXHHOU” periad of nwldlng I? cadre post. of
Dy. Conservator of Forests by the Appllrawt ant -the
1994 Belect List Officers are shown'as below . -

i) 8ri Subhendu @ﬂ!hav‘Dag>» From 19:10.94 to  E1.3.97
{Date of retirement from ser ice} L g;”

1) Sri G.R. Paul (Applicant)= From 17.2.92 to zontd.

iii) 8ri Chandramani debbarma—- From 24.1.94 to contd.

v

iv) Sri PP*=03J1t Riewas - From QB.XQ.?? te cmﬁfdn

t

v) Sri Debasish Chakraborty — From 08.12.97 to Lmntdu
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That, the posts of DFO; cf<the Foress
'Nmrking Flan Division N 1T,
Division, Sepahijala,

g Division,
Agartatd, Forect training
“Kanchanpur - Tarest Division, -
Fanchanpur and Working Plam Division No.I, Agartals |
which were crun/being  run by the Applicant ‘as DF Q...
successfully  and continuously fram (7.2.92 are IFS
(M. T} cadre post is evident from the nctificatian
No.F10(3)-B0A/93 dt. GhL12.94 of Government of | tﬁiﬂura@
Appointment % Services Deptt., a copy of which enclosed
herewith as Anpexure-19 * o

]

" Again  the India Forest Servi&eiﬂagulatimn of

Seniority) Rules, 1943, Section~3, explenation < wslates

that “An afficer shall he deemed to -have officiated . -
continuously in a serior post from 2 certain date if - -

gduring" the period from that date to the date
confirmation in  the senior grade, he
hold  without any bBreak or reversion

of his
Tontinuous - ta
& seniur post

otherwise. than as a purely  temporary Qr lucal
. @arrangement”., The Applicant iz holding physically the. - -
- IF8 cadre post of Dy. Conservator of Furegt ‘
continuowsly w.e.f, 17"2;92.and 2l least about 2 Years:
. earlier then all of the 1994 Select bist sfficers, Az

the  Applicant maQVagéigneﬁ_the duty of  holding I1rg-
cadre post of Dy. Conservator of Forssts at least about
2 years earlier then all the 1994 Select List Officers,
it transpires  that the State Bovernment founag  the
Applicant  to be more efficient than all the 1994,
Select List officers’ are by far - inferior to  the
Applicant as indicated aiove. As per rule the Applizant
is  due tg have the benefit of nfficiating. in cadre
post. His entire periocd of officiation in cadre post
. {since 17.2.92) will haver to be counted towsrds
seniority and fixation of year of allotment, '
14, The Applicant filed another case - in the tar,  °
Buwahati  in 19946 for not promoting him to IFS on  the
basis of 1973 Belect List % the cass EE&PS;NS: gaA I3e
of 1994, In that case an affidavit filed.by"ﬁhg SUEIEe
i.#. Respondent No. 2. In paragraph 11(2) of the wsaid
caffidavit  the UPSC stated besides other as " The
Applicant  waz assessed as "very good’ or the basis of
averall relatives assessment of his ACRs and  was
included in the list at 8l. No. 1". As last % yvears ACR
is considered for preparation of a Celact Listy, 4 years
AR of the Applicant is the same which was FEonsidered
in  preparation of the Select List 1999 and 199% 0 Whern
the Applicant stand at 51, No. 1 of ‘the 199% Gelect
List besides on aver all reélative asseosment of hio
ACRB, ~how it may happened that Applicants  mname could

.

not occupy at wll place on the Select List, 1994, This .
could happened as the Select Cammittse for . preperation:
of 19294 Belect List was not inn full shape,. as pér norm
fixed by Goverament of India & congisted, of some
unauthorised person and biased person, who succeeded i
' ) r e e i
illegal exclusion aof the name of the Appllcanm.fgﬁm the
Select List 1994, . o B L )
LT o . e
. A . T . ™ e o gt o P -
18, By recommerding the name of Sri Suhhendu kdeghdf
in 1994 who is not at all eligible for promotion }
. .
28
[ o
. . .
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to IFS and by considering the period of service  for
long years by Sri Prasenjit Riswss and Sri Debasish
hakraborty in purely non-Forestry posts, the “IF8

AAppointment by promotion) Regulations 1964, has bewn, .

violated: by the Selection Committee and the State

Government. Thereby justice was not metted to the

fApplicant by the Selection Committee.

1é4. As per the norms fixed by the Bovt. of Indiz for
constitution of the Selection Committee, the following

‘member are to attend meeting for preparation of "a

BSelect List.

1. Chairman/Membernr, UPSC’.‘

2. Chief Secretary

5 Secr@tary to Foreét gdentt.
4. Chief Cmnﬁervatar af Forests

5, & nominee of the Bovi. of India not below the rank

af Joint Secretary. Bub the Select List, 1994 wu,f

prepared hy the following memberﬁ.
1. Member, WPSC

2. Chief Becretary, Gové. of Manipur.

&

R.D., Govt. of Tripura.

4, The Princip&l Chief Conservator of Forests, tripura.

3 . 1he Pr1nc1pa1 Chi et Conservator of Forests, Manipur.

_ It is-obzerved that the membhers ss enumerated ind
the schedule of IFS8 (appointment by - promction),

Regulations were not present. Even the Chief Decretary,
tripura  was not present in  the Selection Committes
meeting. India Forest Bervice {appointment byy
promoticn)  Regulation lQéA— regulation 3, . framed for

3. Principal Secretary, Deptt. of ICAT, Agriculture &

constitution of the committee to pake selection was'

vioclated  and- the Select List 1994 prepared by

unauthorised and incomplete Selection Committes is not

acceptable to law.

-

17. . As Sri §.8. Das (Respondent No.3) and  Sri
Chandramani debbarma (R~w30fdrmc © P &) Wwere

appeointment %o IFE on the bamis of 1994. illefaltly’

prepared Select List, their appmintment,tm IFS were
automatically illegal and lisble to-be ﬁet'ausuh

18, Thus it is-crystal like clear thab the Select List
1994 of Tripura Forest Service Officers for  promotion

to IFS cadre post of Depuly Lmn%crvamﬁ" of ¥0F95t~'Awa$

prepared illegally. A e D
19 Copy of order of the Hon ‘hle GAT, Guwahdt:*Vﬁaf;
17.12.1998 on  the case Nwaﬂﬁﬁ4ﬁ>mf'1?9. is Pncl@
herewith (Annexure—12). ’ S IR

4
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In the circumstances stated above, 1 fervently
appeal to yaur kindself to consider my case

sympathetically and take suitable action to include me
in  the Reviewd Select List, . 1994 and fix my seniority
above Sri  Chandramani debbarmz IFS MT-1990) * at . your
earliest and in view of the order issued by Hon'ble
CAT, GBuwahati dated 17.12.98 for which act of your
kindhess, I shall ever remain grateful Lo you.

Yours faithfully.

Enclo : 26 sheets as - {Bouri Ransan Paul, IFS)
stated above. Divisgiong! Foreut Officer

Working Plen Divicion No.l
Tripwra, fgartala.

Dated, Agartals, ‘
the 26th Febh'99

Advance copy bto

The Secretary, Ministry of Environment & Forests,

Government of India; Parysvaran Bhavar, QGO0 Complen,

Lodhi Reoad, New Delhi - 11000%,
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IN THE CENTRAL ADMINISTRATIVE TRIRUNAL '
BUWAHATI BENCH

Original Application NO. 240 of 1994,

FL N

Date of Order : Thizs the 17th'dayhmffDecember; 1999.

Hon'ble Mr. Justice D.N. Baruwah, Vice Chairman.

Hon ‘Ble Shri G.L. Sanglyni, Administrative HMember.

+

Ghri Gourish  Ranjan Paul, DFQO, at
present working as Wild Life Warden,
Sepahijala, West Tripura, in addition to
his earlier assigned as D.F.0., Working
Plan DRivision NO.II, Tripura, fAgartala.

Ry fAdvocate Mr. E.E. Sharma.
- Yarsus -

1. Union of Indis, represoented by WYecretary
ta the Fnvironment & Forests, Paryavaran
Ehavan, OGO Complesx, New Delhi,

Z. Union Public Service  Commission,
- represented by the Cheirman, u.rp.5.C.0,
Dholpur House, Shahjahan Road, New Delhi.

Ss The State of Manipmﬁ, represented by the
Qecretary,. Deptt. of Forest, Bovi. of
Manipur, Imphal. '

4. The State of Tripura, represented by the
Secretary,. Deptt. of Forest, Govi. of
Tripura, Agartala. ’

5, 8hri Subhenduw Sekhar Das, . D.C.

= C.F.,
Vigilence, Office of  the PLCL.CLF.,
Tripura, Agartala.

&y Shri Chandramani D@bbaﬁmé, ' D.F.O.

Jatanbari, South Tripura.

7. Shri Prasenjit Biswas, unded suspension
{(Dffice of - the PLCLC.FYy o Tripuras
fAgartala. : . .

©. Shri Debasish Chakraborty, Divi.. Manager

Tripura Forest Development & Plantation
Corporaticon, Kumarghat, North Tripurs.

Advocate Mr. G. Sarma, Addl., C.G.56.0C.°

* ORDER }

: ,REﬁpomdantﬁj.'




2. Heard Mr. B.E. Sharma, learned councel appearingﬂmn

behalf of the Applicant, Mr. 6. Barma, learned éddi.

C.G.8.0. appearing on behalf of the Rechﬁﬂr t NOs. 1

Tripurd appeariric on behalf of the Respondent No. 6.

X
d

appdintment by promotion. Furthertgubmiﬁsidn af  the

learned counsel  for  the Applicant ie  that the

Respondent Nos. 5, 6, 7 and 8 were not eliginie

.
~

consideration for promotion under the rules. Besides,

there were certain irregularities in,  the matc&r; of

selection. However, counsel for the Reoponde ﬁtb have

.

refuted that any irregularities nad  cooured. The . -

application also does not dicsclose some meverial facts.

~

4, Mr. RB.P. FKataki, #Mr. & Sarma dispute the

‘submission . of Mr., B.E. Qharman They have alao

-

&,

controverted - the statements of the Appi cant by .th@

filing written statement. S ‘ e

e In the circumstances wa feel that it will E
) : . L ’.v“)av
expedient and proper if the matter ig serd hacl % the

N
) .

considering the case of the Abplitant, Therefore Cwe
] . . o L . ‘ l "“’- ~ .
dispose of this application thn a dircctign v those

. . ' - -
Respondents  to cmn%idef’%h@_aaga o 1¢U P licant and;um
. ' e

- A

pass | oa heasmnﬂd uyuﬁﬁ“,T‘p Fusllcanu s Tiio o3 Tresh

,

reprpaeninczﬁn takxn 'a}

,,pu

4

him  are ﬂ@C9$$aFy rual1wg g decision. If  such

M N . -
. N P . r N . .

/_A\‘
\ _

2 and Mr. B.P. Kataki, learned’ Covi. Advocate,.

. Mr. B.E. Sharma submits that the Applicant was

unreasonably  overlooked. He ought to have "been

: \ . i -~ — ?
Respondent Nos, 1 to 3 for JEHEir  deye<Gn after

,the pointe which according to -

o

-
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»

representation is  filed within three weeks to  the

Secretary to  the Ministry of Envireodment & Forests,

through proper channel, {from the date of receipt of the

.

copy of the order, the Secretary shall dispose af  the

n

szicd  representation as early as possible at  any rate
within & period I months from the date of receipt of
the repr@%enﬁatioﬂlof the Applicant. Counsel for the
fpplicant  as- well as Respondent NO. & make furtheﬁ

nraver +hat 2t the time of disposal of the said
pray | p

representation they should be given & ﬁeramhal hearirg.

by giving a prior notice. Hearing as prayed for may. be

ivena

& With the observations made above, the application

l= dispoéed af. Considering the facts and circumstances

of the case, we, howevenr, make no order as” to costs.

B/~ VICE CHATIRMAN
Sd/- MEMBER (ADMN)



N F—

. _\ ;v‘ %ﬁ%EXUjo2

- ': -
Annexure-4 .
0.6, No. 240/94 of CAT Guuahat .
CnRg Paul Ve Union of India % Dtharsg &&11Pht poaints. - oo
1. 8ri b,u. Das whose name appearnd at 81. Noi 1 in‘the
select list of TFS, 1994 and prommced to IFS io not 7
at all eligible Tor cons sideration’ for uppuAth@nt o
IFS cadre poast of Dy. Consenvator of Forests as B
Das held post included in the Btate Forest Service .
only - 4 years 2 months and 26 days as .o 1:1.94
Ctw.e.f. 6.10.1989 to 1.1.1994) as against  the
crequisite 8 (eight) yesrs of continuous wervice
connetted with forestry. o
. o v .
The ellglblwty criteria was fixed by the %ta%utnvy ‘
Rules—IFS {(appeintment by promotion) sgulation
rules 1966, Section 32 of the Govt. of Lndl” &Mk
the Govi. of Tripura has no power to  change the ‘
eligibility . criteria by way of  dssuing By o
certificate what so ever. in favour of any 61
officeri{s), who is holding a ﬁmgthhaving' "o neguﬁ o
with foarestry. ) ' e L R
The Supreme {ourt mf India in the civil appeal no.
3982 of 1989 between 8ri Rindeswari Ram (Applicant).
Versus o - ’ . S ’.
The State af Bihar and others (Rerpnnnvnun} related:
to Hihar Forest Service, delivered the Judgmernt on
19.9.8% as "Administrative order can not supersede .
statubory Fules. It is settled law that the , N
provisions of statutory 1u1;% can not be modified - 0 <
or  altered by Executive ordeps/Instructions and it
iz only in ‘their absence of statutory Rules  that
Executive  instructions have relevance”. . EBy |
recommending the name of 8ri 8.8. Das for pronotion
ta IFG, the Bovt. of Tripura, “the Govt. of India and
the’ Jelert committee qunnhﬁﬁ the regulation. T of
TV”(mppmlntmﬂnt by prcnmm,wn) regulation 1966,
2. The Applicant held physically the post of QO
working plan—II was created by the Bovi. of Twipura
mn"éugugt 19685 and the some was encadred  as IFS
. cadre post  of Dy. Conservator  of Fur’~ts . an
S mm 11,1990 vide D.P. and TR notification dated o
mm 11,1990, Thus the post of DFO Working Flan-—il 16 ce
ah  IFS cadre post of Dy. Censervator of Forests R
wog.f. 722.11.1990. Theréafter = the Applicant i
continuously holding the poste of DFO,- Training:
Division, . DFO, Kanchangur .and DFO  Working  Plan
Division—I i:il date mhluh'are all IF8 cadre post
and . encadred on- or hefore 22 11" 1990. Thus the h

Qppllgant is huldlng phyzicall the IFS cadre post of

Dy. CF cortiruously w.e.f. 17.2.92 and at 3ﬂanb
about 2(two) years earlier than all . of the. ‘994”. .-
select list officers. (S the. &pﬁlltanﬁ= “% na&lgﬂﬁd ’
the duty of holding IFS L”d“e puwt nﬁvﬂy {F al lwast

about 2 years earlier than. nll Qﬁ'uEJQAQr_”Jlxnt 
afficers, it Lran%prﬁc thv hﬁ tiate TV te T
Sy - ¥ SRV A
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the Appl cant to be more ef .1u;ant Lhan ‘all the 1993

Select list pfficers amd the service carrier of. ail .

the 1994 select list officers are by far inferior to
the Applicant. As per the IFS  (Regulation of

seniority) Rules 1968, section I, explanation 2, the
Applicant is due ko have the bhenefit of mffirlmting

in cadre post and the entire periocd of officiastion

in' cadre post (since 17.2.92) will have to " be

counted towards seniority ang fixation of year of
allmtmenu. L

Srid C.M. Debbarma whose name appeared at 1. Ne.2 in

the s=elect list 1994 was on deputation to  TTAADC
w.e.f. 9.7.84 and 3F111811y went thers on dwwutai?mn
for normal period of 3 years. He mansged to continue
there for long period and ultimately the Forest
department, tripura vide - . letter . No.

L2476 /For/Estt/BR/739-60  dated 31.1.91 observed

~that .his  (8ri Debbarma) return  to the Forest

department (parent Department) will help  gain

required departmental a"rprnnnre’vwr selection ta
IFa. Inspite of this 8ri Debbarms was not relieved

by the TTAARLC and thus he continued there +£ill
17.1.94 out side the Forest Department. It is thus
clear that - though Sri. Debbarmz  had had  no
departmental experience reqguired for him  to get
promotion  to IFS, his name was recommended by  the
State Bovt. illegally for promotion to IFS and on
this illegal recommendation by the State Bovernment
the select list 1994 Was prepared. As Pr;' Dehharma

had no departmental edperience required for him . to
get - promotion to IFS, he wass not. at “11, suitalle
is

for having been included in the select list 1994 for

ultimate promotion to IFS,. Thus the select commitiee

violtated - the regulation 3 of IFE - {(appointmant by
G

promotion) . Regulation 1%6&, by  dncluding Spi
1 s _ .

Debbarma in.the select list

In the TTAADC Sri Debbarnma had to do only easy ‘work.
af  routine nature for about 10 years and was never

exposed to any hazards unlike that of me remaining

in the Forest Department. In the TTAADC 8ri Debbarma

gid only raiging of p?mnt&Timn% and. nursery  work
but ne prutrctinn af Forests, no revenue collection

work, ngo confr ailmn with forest offenders, .

encroachers, pmacherr whluh I did remaining in the
Foro%t departmefnt. : ‘

The  TFDRD Litd. dis raising ‘“1y rubber plantation

which is not a forestry crop. Rubber is a plantation

crop  ‘and is dealt n der plantation ;abmur Act, %

nnt‘lpf all under India foresiry Act.) The poest of

Divigiona Man&gé !FDPF huvlng',no nexus  with
forestny was held by $.%5. Das for about 10 years
(F.2.80 to $.10.89) and by &ri D. Chakraborty whase

name appeared in the select list, for the pericd’

14.8.8Y to October 1997. .

8ri P.Biswas whose name appeared in the select 1list

1994 was ,alqm pomipd cagainst  ex—cadre post  cs -

Beneral Manager in the 8., % 8.7 Coarporation Wat e fe
' ‘ *

o

A
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AR 90 o 19.%.93. This post  in the aald

corporation is no  wWay connected with forestry

activity. The corparation. is registered under Co-—

operative Societies Act (& not at all. under IFA).
The only job/duty of the post of General HManager,
g.C. % 8.7 Corporation.is to arrange ' finance for
gconamic resettlement of 85,0 % 8.7 population -who

live ‘below the poverty line which is 100G & #»on—

forestry work.

«

Thus the ACR's of the Appiicant cannot “be compared

with the ACR‘'s of those afaoresaid 4 officers whose

name appeared im the 1993 select list of TFG,-

specially ~swhen promotion  from subordinate sbkate
Forest Service (8FE) to superior Fores{ Gervice
(IFS8) iz considered and none af them was Forest
Officer during those period as per section 2 of the
India Forest Act, 1927. ' ‘

The date of my promotion to IFS prepared to. iB,3.96 °
by - the Ministry of Environment and Forests vide
their neptification Nw.F317Q13.12/95NIFSwII dated g,

7. 4.99 on the basis of 1993 select list. But Bové..
of Tripura vide neotification Mo, F.2(28)-664/94 dated”
H.2.96 of the Appointment & Services Depdrtment’

naving marked a copy of the notification to- the
Secretary to the Bovi. af " India, Ministry ~ of

_Ehvirmnment-& Forests, appointed me in the IFS Cadre

post of Deputy Conservator of Forests for & period
of 3 month. The Applicant essumed the charge of IF8
cadre post of Dy . CF. EKanchanpur an H.2.75 in

pursuance of the aforessid order; but in reality 1
was physically holding the IF8 cadre post of Dy. OF

»y -

continuously w.ee.fo 1704 2. The period from b2,

to 18.3.94 is about 1.3 months. As  per the IFG
(regulation of seniority) Rules 1968, section 3, the

Applicant is due to have the benefit of wfficicting
in cadre post. '

The ACR’'s obtai
Officers of &

z Farest Department Tripurs are
superior to tha of Sri C.M. Debbarma phtained by
him from the Forest Officers of the Farest

Dgpartment; tripura till date or t£ill 1993-94.

ITmmediately after illegal preparation ot Select list

e
1994, the  Applicant submitted a - detatled

representation ta the Chief  Secretary,. Govi. of

Tripura ‘dated 28.10.1994 for including my name in

the select Tiet without hampering my. seniority
which is ' yet to he disposad gff, Im reality -the
Govt. of Tripura cammitted merious nistake by

recommending the same of cefendants at Si. No. 8, 6,

7 and 8 for promotion to IFs aﬁ.glucidatad ghaove for

which the Govit. of Tripura, has nothing  to  say

against my representation s toed Ton 23,10.94  and ..
this is the only resson for  non Cdisposal of vy
representation till date. ° : .

c
s 0

In 1990 vide order. Nu"2(76)/FmrﬂEﬁtt/@ﬁ/@?ﬁE&—EB.
dated lzuii.QO‘mf ﬁh@»FOPQﬁ% department~tripura'.$rﬁg;

i

w .-

red by the Qpplicant'from the Fereﬁﬁ‘
he
&
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C.M. Debbarma waeg revérﬁéd‘f%mw TTRADC and posted zs

Wildlife Warden Trishna which is nat an  IFS ‘cadre
post. He did join there and continued as PO, Forest

TTAADE. hen © again ¢ vide - Forest Department
notification NO. F3 (uﬂ)/Furcht+ -BO/ITO0-708 - dated |
22.9.93 Gri Debbarma was  poested as ."Qt"“uhed

T MfFicer" in the office of DFD Sadar which® is Valeo
not an  IFS cadre post. Whereas during the period
many TFS officers, Jjunior to @ri Debbarma ACF  was
holding  the IFS8 cadre post of Dt. CF due ta the
shortage of IFS officers present in the state. From
the above orders/position it is crystal like clear
" that | the Bovi. of Tripura did not find® him (8ri
Debbarma) -suitable to run the post of LDFO {(IFS cadre
post) even after 13/14 years of service rendered by
him, & on the other hand  the BGovi. posted the
Applicant &s DFO as early as on 1983 and the
Applicant since then is discharging the duties and
rerpmnwmhjiwtxeﬁ of the post of DFO to. the ~full
"gatisfacticn of the authority till date. et

9. Besides the Chairman/Member UPSC LfP:Dthéﬁ select
committee memhvra for making select list are @ 3
i Chief Secretary, tripura. { s
o R ' — 4

ii) PCCF,; Tripura.

iii) A NOminee of the G.0.I not below the rank of Joint
Hdecretary. - ' : S

v
v ’

But it is obs served that the Chief Secretary, Iripura
and . the nominee of the BOI  did not sttend _the
“gelection committee meeting which prepared 1934,
splect list of Tripura Forest Service Officers. As
the . memhers &5 enumérated.in the sch dule of IFE8
(Bppointment by prosoction) Regulations weré npbt

present in  the zelection committee meeting. . IFS
(Appointment by = Fromotion) FRegu.ation - 196&6~-_
Coregulation 3 framed Tor constitution af the

committee to make selection was violated and the
select list 1994 is not scoceptable to law. ‘

10, As per the-reguest of the Evecutive Mamber . TTAADC,
the Fmr@%t Deptt. Tripura placed the services of the
Applicant at the dl%pns“I of TTAADD. Before Joining

in TTOADE on 17.1:91 as P.O.{(Forest), the Apgiicémb
was holding the charge nf DFO, Hanchanpur - (an IFS
cadre post of Dy.CF). Had the services of mine not

placed at the. (onﬂcx1§ my continuous officiation in
IFS cadre of Dy. CF would have been from 14.9.90
instead of present 17.2.92. By not @ relea sming  Sri
Debbarma from the post of P 0., (Forest) even after
my Joining there % instead of vigorous persuation by
the Forest Deptt. the TTAADE authority & 8ri  C.M.

Debbarma made a clear conspiracy  against “the
Applicant. so that  Lthe position of AR of &ri

Debbarma remain higher than that of :thé»'ﬁpplicamﬁg
(B.R.Paul). -

.

Submitted by Goufiﬁhfﬁanjan Paul, DFO, 28.9.99.

“
.
.
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11, Shri JU8. Lalhal IFS (MT-79) Jjoined in . TTAADC as PO
(Forest) on 4.11.73 as per the order of the appointment
and services. Deptt. tripura, No. F 14)-BA/9S  dt.
4.11.93 and only to enable TTAAGDEC to disburse the pay
of IFS to the iFS officer Mr. Lalhal, the notification

N . Foo14(5)-BA/93 dt. 4.11.93 (a copy enclosed

herewith) was issued. Bri C.M. Debbarma has no relstion

link with the notification. THis order has no strength

for eguating the post of P.0.(Forest) of TTAADC with

the IFS cadre post of Dy. Conservator of Forests, nor

the Govi. of Tripura had any intentien t do  that ‘and
again  the state Sovt. has ne power to deo so. Has  the
state Bovi. any intention to do that they  would have
approached Govi. of India for -the same -and. - the
Department Personnel and  Training, BO0I would have
issued notification under the India Forest Service
(Fivation of Cadre strength) Regukation 19466, Sri
Lalhal IFS was in TTAADC for about one pear only and

ceven  after his joining in TTAADD, he was &also not

appointed as Forest officer w/e ® o* Indian Forest Aot
ant was not giveh the Poers of Forest Officer u/s 72 of

Indian Forest Act. The past of P.O. (forest) in  TTAADC |
was created in 1981 and since then as wept Tor one | jearlf

period of Mr. Lalhal JF8, till date 3 state service
agfficer were posted and all were very Jjunior state
service officers including Sri C.M.debbarmd while they
tapk over the charge, wheresas normally oily IFS officger
artd  rarely ‘senior state forest service aofficers are

posted as D.F.0O. in the Forest Department, Tripura as

thv pu"c1 of D.F>Q. are IFS Ceadre Post.

Thus  the pmgt of P.O. (Forest) TTAGDE is not an 1FS

cadre post and was never eguivalent also in the status
and responsibilities to the IFS cadre post of Dy. CF

escept for one year period (1993, 1994) only and that

to in respect of pay un&y whien Mr. J 8. Lalhal IFS was
pmﬂtpd ghere. »

) . o Submitted by
Enclo @ one sheet. Gourish Ranjan Paul

28.9.99
DFG, Camp-Mew Delhi
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Annesure-5
, No.F.14(5)-GA/9S
GOVERNMENT €F TRIPURA
APPOINTMENT & SERVICES DEPARTMENT
DATED, Agartala the 4th November, 1993,

NOTI”E CATION -

‘e

:In p@b}dh interest, Gavernmr of Tripura is pleased
to deéiaf@ theﬁ Rule 941} of the Indisa Fﬂﬁﬁ%k. éefvfce
_(Payﬂt Rules, 1948 thaﬁ'%he post of  Principal ﬁ?{i;er
(Fmr#ﬁt) Tripu#a Tribal Areas 'ﬁﬁﬁmnmmmu% .Dimﬁ%iCt

Council is equivalent in status mnd respans lbxlluleﬁ Eh ]
_ . ) 5 .

i
the India Forest Service Cadre past, of Deputy
Conzervator of Forests (Manipur-Tripura Cadre). Lo ~—
By Order of the Oovernor,. .
Sd/= (A.B.Deb Barma) -~
Deputy  Becretary to the
Bovernment of Tripura.
Copy to @
1. Chief Secretary, Tripura, Agartala. - .
2. Chisf Becretary, Manipur, Imphal. '

T, Secretary  to  the Governeor, Raj Bhavan, Tripura,
Agartala. : ' : . o

4, Joint SGCICtmry t the Chief - Minigter,. tripurs
figartala. : : - , )

5, QFfice of all Ministers/Minister of States, Tripura,

.‘1" '<‘

Agartéla. ' _ : . -
&6, SBecretary te . the 8ovi. of India, Ministry of

Environment & Forests Paryavaran Hhawvan, . £E0

Comples; Lodhi Rosd, New Delhi. o . _
7. Principal @ . “*”retavy/Cmmmiﬁsimmersfﬁécretariesi

Trnpnra. &qavth1an .
8, Chief Executive Officer, (Foregt), Tripura, 7Trib
" Areas Autoneomous District Council, Khumlong rl?n?i
et Tripura. i .
10, Accountant Ceneral, (A & EY, Tripura, Agartals.
11. Finance Depist.(Estt. EBranch) Civil Sectt., Tripura.
12, Principal Chi@f Conservator of . Forest, Tripura,
Agartala. - ’ : : : : :
13. Forest Department, Tripura, Agartala.
14, Treasury Officer, Agartala Treasury No. 1 & 2. ,
18, Shri  J.8. Lalhal, IFS (MT-79), Deputy Conservator
of Forests, Tripura, Agartala. Co S
1éb. Perao?al file, : '

al
-

'

S/~ (B B. Debbarma)
Deputy Secretary to the Govi.o af Tripura.

<,

"

wy
¢
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(T0  BE  PURLISHED IN THE GAZETTE OF INDIA PART II
' SECTION 3 (i) PR

Mo.160146/6/90-AI5(T1) A
CGovernment of India o
Ministry of Personnel, Public Brievances & Fehﬁigné
Department of Peérsonnel % Training - '

New Deihi, the 22.11.90

o NOTIFICATION

GOR NO. In exercise of the powers conferred
by sub-section (i) of Section 3 of the All India
Bervices Act, 1981 (61 of Rules,) 1964, the GCentral
Government, in hereby makes following regulations

further to amend the Indian Forest Service (Fixation of

Cadre Strength) regulations; 19646, namely :

1, (1) These regulations may be called the .Indian
Forest Service (Fiwation of Cadre Btrength).
Fourt ﬁmenﬁment'ﬂegulntlmﬂﬁ, 1?99.'

(2)  They shall come inte force on the dace thELr-
: publication in the official Gazette.. e
2, In - the Schedule to the Indian For@s%' Service

(Fivatioh of cadre Strength) Regulations, 1964, for the
heading “"Manipur-Tripurg” and the entries occuring

Cthereunder the fallowing shall be substituted, hamelyj:

MANIPUR j_TRIPUHﬁ

1. Senior Duty posts 1n fhp qtato arvmrnmenL fManinur}

.

Prinaipal Chief Conservator of Fmresﬁs . 1
Chief éonsevvator'af Forests (Wlidlifel :"i
 Chief Conseﬁvatmr Df.FQPEStQ;(F. trvi{ﬁ“@b4y i
ﬁons@rvatmr of Foreets - . » 3
Deputy Conservator of Forests 7
Deputty Conservator af Fmregta',
AResourse durvey Diviaimn) i
Deputy CQHE@PVE%DEva Farests (Wildlife) 1
Députy‘CQHﬁervator-df Forests (Warking Plan) 2
'ﬁeputy<ponaervakmr o f Fmreéts (Sorcial Furewtry) i

Deputy Conservator of Forests (Soil Conservation) 2

Deputy Conservator 0{’Fmrvﬁts (Headquart@P5)' R |

Deputy Co onservator of Forests
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(Réseahthg Silviculture & Training) 1
Deputy Conservator of Forests ( Rubber) o 1

T - R e B AT SIS A -

,-

Gerior Duty posts under the State Bovernment (Tripurs)

Principal Chief Conservator of Forests 1
‘Cnlef Conser vator of Forests 1
Conservator of Foreats 3
Depity Cun srvator of Forests @
Deputy Lmnaervmtnr of Forests (Wildlife) 1
Deputy Conservator of Forests (mnrk ing Plan) R
Deputy Conservator af Forests (Meadguarters) -
Deputy Coanservator of Forests Peﬁo rch) -1
Deputy Conservator of Forests (Training? 1

.

Deputy Conservator of Foresbs (Planning & Development) 1

hod

Deputy Concervair“ of Forests (P}apnihg & Bocial

Forestry)

Total senicor duty posts of Manipur &

1

N s s e B prons s e b

Tripura Cud?@. 4é&

.

| \

2. Central Depubtation Reserve & 29%‘Bf‘1‘ahdve ?
%, Posts to be filled by promotion in sccordance
- _with . rule 8 of the Indian  Forests Fe"vnce

{(Recruitment) Rules, 19646 -« 18
4, Posts to be filled by direct recruitment 37
5. Deputation Reserve @ 20% of 1 above . 11
4. Junior POsts, Leave Regerve & Tral V101G anerve 14

P T R

Direct recruitment FPosts &2

Prmmotimn Pocts

Total Authmrz 50

18

i st et A AR T s Sote Sasop

Strength ) aa

. S S - .
{CHANDRA PRAKABH)
Digl OFFICER
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NOTE

regulations
N0t1f1cnt10n NG.&O/L/6A-ATS{IV) dated 31.10. 1266 as

Wéf e

nmb1f1cd

NG. 147 in  the Gazette of Indxa*Eﬂtraaﬁdtndry of
31,10, IQ\& and Indian Forest Service (Fixation of Gadre
'Strengch Regulations, 1966 has been amonded v;de
Motifications given below :- ‘ :
8.No Notification Mo, Date of GAER No. Date of
) Notifica- publicat-
tion - ion
i. 2. 3. 4, S
: 1. &/1'6& AquIV) ' ai.lu.m& ETE 31,110,467
2. L/ L/BE~RIS TV 27.12.64 17 7:1.467
R &/1/766~ATIGIV) 27.48.467 SR L8047
4. H/2/6L-AI5(IVY- 1.5.47 654 &£.5.&7
e /27 66-ATSIV) S.5.67 . &89 1Z.6.67
& &/ E/6B-/AT5 (1Y) 1.02.48 16835 8.4.48
7. B/1/748-AISCIV) l.7.469 1887 9.8.68
B.  &6/1/69-ATS(IV) 8.1.70  "rugn 17.1.70
?. &/1/76F-B18 (1Y) 9.3.?ﬂ.‘ 48% 213,70
10, &/11/70-ATS(1V) 24,370 545 4.4,70
1. &/6/70-RIS(IV) F0.9.70 1802 ;4.;0 70
12, &/1/71-ATS(IV) 2F.1.71 0 135 24.3.71
13, &71/71-A1S(IV) (ii) 23.1.71. 136 24.1.71
14, &/36.70-HA18(IV) 286.4,71 b6l .5, 71
18, &/41/71-RAIS(IV) A 20.4.72 A0(F) 20.1.72
1o &/E1/71-A1IS(IV)-C 21.1.72 7 AFGE) 20.1.72.
17, &/741771-018(1V)~D. 200,1.72 48(E) 20.1.72
18,  &/36/72-AISETIV) EO.lf.?B‘ COATR(E) 4.12.72
19, 6/4R/724018(1V) 2.4, 192(E) 24,73
20, L/BF/T7Z-NIGIW) Muné ?w IR1LED 27.6.7%
21, H/E9/T72-A1HIV) CAOVEITE "91(”) 10.8.73
ORPL BRP/TR-AISLIV) '3.'.?4 Lan F.2.74
23.  &/% G/ T2-AIE(IV) P.R.74 W28 ) 22,74
Rh. . BLBYSTREATISLTVY 17.6.74 DI 17 .6.74
250 6/ 72-RTB(TV) G.7.74 TO0E) 5.7.74
26 HS/BY/TE2-AIB(TIWV) 20.7.74 a1z 3.8.74
i N
an L \

vide;u
B8R

e
&



became a senigr: .8

dimmediate repatriation was

S —5t= oA

Me. 2(785)/For/BEste-88/759-50
Goavernment of Trigursa
- Forest department

Dated, Agartals, the 31.1.1991 .

Ta .

The deputy Chief Executive Dfficer,

Tripura tribal Area Autonomous District Councit.
Sweet Mahal, Agartala. _ :

Subject : Proposal for revocation of trahefer order of
. CBri Chandramani Deb Rarma, ACF deputed to ADD

as Principal fficer (Foresis). o .

Hiry

.

I am directed %o refer to yvour lothter No. 7=

2(12)/&90/E5tt/8&f1624?~51‘ﬁatédvékli=9ﬁ o the subject

cited above and to state that Sri Chandramani Debbarma, -

ACF  is on deputation to TTAADD w.e.f. 5.7.04. e has

beer thus on deputatiqaﬁfnr»the,Lagti& 2 years against

E N

normal deputatiun perig¥.if 3 years, Hic repatriation

S to. the Department was considered as por Government

.

policy. 8Since Sri- C.M. Dely Barwma has inihe meanwhile

-
X

ate Forest Service Officer, his

considered necessary bto give

. .
’ .

him . necessary  departivental experiencco which will.

evéntualiy helg him in promation o IFS/8election Grade

in due course. Further his substitute Sri 6.0, Paul,

ACF  has already joined in TTAADC. In vicw of this. Bri

Chandramani Deb Rarma, ALY may please be released to

join his place of posting immediately.

~ . B ) i
ate . . .

. _ L Yeouro TeithiTully

Beputy
CBovte oof
Copy to : ) L :

1). Theé Secretary to ithe Bovi. of 0 71
Welfare Deptt., tripura, fAgartéala.

o
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FOR_OFFICIAL USE ONLY

TRIPURA FOREST DEVELOPMENT
AND :
- PLANTATION CORPORATION LIMITED

(A GOVT. OF TRIPURA UNDERTAKING) : i

Tel. No. 47463
ANNUAL RUDGET FOR 199495

_.....‘-.‘.-......._-.-.—._.._..-........._......_._.........-m.n.....——......m—.......,.....u.—._.......m«.«._.d.»..——........m........-....-...._—........m«........__

A. PROJECT SCHEMES :

Scheme No.l.lst Project Plantdtlmn Scheme No.li. Dioscoreaz Project
: (Plantation and factory)

Scheme No.2.2nd Project Plantatxo nes Scheme No.14. Development of 2nd
phase Rubber Prmueqqang
'-Fagtory and Setting up
LT a2 Crump Rubber Factor
A{Proposed) !
Scheme No.3.Development of Human
Resources,

Scheme No.4.Research & Development.

Bcheme No.3.Trapping & Processing.
(Sepahijala)
Scheme No.é6.Rio-Deversity Scheme. Scheme No.18%. Exp.Cultivation of
: Aromatic, Essential ¢im
edible ©il & high valc
medicinal plant
{(Proposed)

St o el e Bt $0048 THAL 4908 400ed bkt 4SO ek B mas et et SO4R $ONS 0080 ihS bt ke bl e seamm b Sonen So0 S do45d se0bd b it

WORLD EANE PROJECT

"Scheme No.1@. Rubber Processing
Factory Scheme at
Takmacherra.

T e ot S U G50 $000 ek S4V44 Sabbe S Ve e et g and SO PPN SO IS O Fih bkt Gt ey et s Semin Toben S0y pors e t1he M

E. RESTARL ISHMENT SCHEMES :

Scheme No.7.A. Restablishment of 8T
Families with Tribal
welfare fund

Scheme No.l16. Raising of Rubber
Plantation under world
Eank Scheme.

7.B. Regsettlement of ST
Families under Mini
Water Shed Project.

7.C. Restablishment of ST
Families with TTAADC
fund.
Schieme No.8.Resettlement of SC
families.
Scheme No.9.Resettlement at Warrengbari

t.tnt:lillllla:’l.i&iiitbb'n.Q.lnnlnl-l‘i:s..i':nttliln

Scheme No.12. Plantation of Fuel wood
and Tenewable energy. '
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Scheme No.17. Replanting of older
plantation after dispossal
of old rubber trees.

Scheme No.iE, resettlement of Dumber:
oustee Families.

o e e st bt o e Gt e b e et Besss mems Senem SR PG4 SOSIR SO SOBm e e MaY4 Pooes 00Se PONSY SN R g oo E4LAG SEhae SPels Beath MRS FPRES Setne AU S (HINE HEIEE SONOD 40563 REO AR AipS b Aebe At HHIML T4 dreie b (S MO et SEirS St bt 4Ll i i Hontn et b s and

INDEX
51. Noa, Description PAGE
From To
1. Introduction. 1 8
2. Scheme No.l. Maintenance of older
rubber plantation (lst Proj) @ 12
3. Scheme Na.2. Raising of new rubber
_ plantation (Project—-II1) 13 1%
4. Scheme No.3. Development of human
. reGoOuUrces., 14 -
9. Scheme No.4. Research Development
' and publicity 17 -
6. Scheme No.3. Tapping and processing
' at Sepahijala. 16
7. Scheme No.é. Bio Diversity. - 19
8. Scheme Mo.7. Resettlement of 87T families
through rubber plantation 298 23
?. Scheme No.8. Resettlement of 6C families
through rubber plantation. 24

1. Scheme No.9. Shifting cultivation for
Resettl.Jhumia (S5T) families. 25
11. Scheme No.1d. Main. of Latex Centrifuging
factory and crepe Mill 26 28
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15. Scheme No.14., Dev. of Hecond phase rubber
Processing factory and Spttlnq
up of a crumb Mill. 52

16. Scheme No.15%. Exp.cultivation of Aromatic
- essential oil etc. (Proposed) 33
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ANNUAL  BUDGET FOR THE YEAR 1994-95 OF TRIPURA FOREST
DEVELOPMENT AND  PLANTATION CORPORATION
LIMITED : AGARTALA
( A GOVERNMENT OF TRIPURA UNDERTAKING)

1, INTRODUCTION =

Tripura Foreat Development & plantstion Corporation
Ltd. was registered under Compzanies Act on 26th March, 1976.
The Corporation will enter its 18th vyear by 1994 with
authorised capital of Rs. 14 crores and paid up capital of
Re. 788.42 lakhs (up to 3lst March'93). With the maturity of
some plantations raised under 1st Project and also taking
into account the damages and losses caused to matured rubber
piantations due to various factors there has been vet
progressive increagse in the yield of rubber and also towards
income of the Corporation from sales proceeds which has
crossed the limit of Rs. 3 Crores during 1993-94. It is,
therefore, euxpected that during the current financial year
this Corporation will be able to function mainly basing on
its own resources with some marginal Government assistance.
This year 1994-9% may therefore be reckoned as the pick up
year for the Corporation to attain Self-sufficiency during
the next 3 years or so. Apart from its project activities,
this arganisation has also been associated with
implementation of & number of rubber linked resettlement
schemes for 8C and 8T families and has contributed
pasitively towards contrel of shifting cultivation and
ecological restoration.

TFDPC has also diversified its activities in
implementation of a very important phyto-chemical Project
namely Cultivation of Dioscorea floribunda and production of
Diaosgenin through NEC Scheme which is in its last phase of
implementation. 1t is likely that the factory will be
cammissioner within October'94. It is also contemplated to
diversify more activities under medical plant sector  during
the current year and also to continue with the extension of
rubber plantation under its own project and resettlement
schemes and World Bank project. The significant ‘achievement

- so far made by TFDPC is the commissioning of the Latex

Centrifuging factory during 1993~94. Hon'ble Chief Minister,
thipura has kindly commissioned the Rubber Processing Unit
oany A:«\. .“_,94

The 2nd Project of TFDPC for raising 16,6688 ha. of
rubber plantation is still pending due to non-clearance of
land by the Forest department. However, since 1986-87 onward
this Corporation took up raising of rubber plantations on
small scale and zlso re-stocking of vacant areas of rubber
plantations of it's st Project areas.
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2. PHYSICAL ACHIEVENENTS :

The details of rubber plantations raised since 1976-77
are as below -
Year s Area in ha : Area in ha 1 Total
Project plantations.: resettlement: area
4 plantations.:

A S s ot e G it et ke o e at% B30T Coem S00a4 BHES B Ghrot ees Soe Senks HIHL foble S s i soam S s RIS S RESS HSH 0034 M0 it MOLD G024} G bevrs 4D reree fronn et et Gbane e Sea P34 000D S99 SH208 0010 dur

1 2 3 4
1976~77 113 .68 Za.ad 148.6¢
197776 233 .38 768 . 343 IEE . e
197879 B33 .40 . g2.74 416,54
197984 499 .34 167 .84 b66 . B
198:-81 A75 .8 122,32 698,12
198182 641 .84 77 .64 718.64
1982-83 582 .43 142,56 724.93
198384 449 .56 bb .73 91é6.25
198485 HER A 36, 6863 28 .50
1985-86 SH15 .80 SE.96 anh.96
1986-87 794.9% 1619 .84 9E3.99 !
1987-88 . 766,85 137.75 QA .84 ‘
1988-89 42337 54, 6 477 .57
1989-9¢ 935.94 438 .63 473.935
199391 - 88.44 a8a .44
199192 12.40 11900 131 .53
199293 Q.8¢ 12¢4.85 1348, 635
1993~94 8.6 82,69 Q3. &4
119135.65 - 1989.2¢ 183,43
- Note )
In addition to ha. of rubber plantations raised by

the Corporation, 451.66 ha. of rubber plantations raised by
Forest Department during the period 1963 to 1975 are also
under the management of TFDPC Ltd.

P Ty —p—
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3. BENERATION OF INTERNAL RESCUERS :

The . internal resources generated by the Corporation
through the sale of rubbers, forest produces etc. are given
below. he resources so generated have been ploughed back in
the development programmes of the Corporation.

s i e oo don ol 4Pt 4rbBY AFEE st R0 1088 Y020 et e smmae Slont fomm fmres e oot Shvme obt PIVMD $S04E Merme POmH Sete S4EMS e coeoe e whbte Sisks $4485 UHbOH OAA S0SID SS9 RS s LAS Sarme Mans st GFimd b Eobrs B SN HHED A WS4 000 M) oo mate panns Frmes

Amount in lakhs of Rupees

H :Timbers @ Citronella : Others : Toatal
2 sFirewpnod: oil
i 2 3 4 a &

1976-77 B.831 3.774 o375 3.830 4,418
197778 Z.451 5.237 .22 .35 13.2449
1978~79 2.6592 6.4858 30 346 288 Q.176
197984 1.338 3.158 o 4685 .29 9 .485
198481 8,855 3.898 a8l @.171 12.134
1981-82 6.499 2.418 - : #.444 ?.3A61
198283 &4.499 2.852 3,566 6.A52 9 .24%5
1985-84 28.282 2.125 Wa.1b e 37 345 . 468
198485 19.286 2.834 B.3847 @ EaE2 2. 198
1983~-86 43.149 4.066 .22 3393 47 . 488
1986-87 4.388 2,376 . 2660 H.22 37.24%5
1987~-88 91 .344 G$.452 - 2.259 54,451
1988-89 46,444 @.414 - 1.12¢8 57 .93
1989-9d 145,337 $.233 - 2.387 148.127
199491 34.849 3.09d - 1.564 46 . G
1991-92 382,323 18.733 - 1.4835 IR2.492
1992-93 218.184 #.026 - 4,947 225,687
1993~-94 3@9.773 . 484 - - J1a.25
(up to
'fE.’b '94 Y i e i s st ittt st e Y Rp—— o v e s s e ok s e s s e s e i e shen s e ke soes. b e

1266.474 66.213 1.984 21.6884 1357.247

4., RUEBBER PRODUCTION =

The Yearwise position in rubber production is as below -

oren ot Srom 4o 4me Sovm oo LA TS SIS S AR SHIRS ST SoeT U FHSSE A0S EY Sa1E% SO0ee SOn IO SRR Pemm Gmmn Maeet 0est Sse i Pemm Seee G S bt i o A b i boele boded e b o sk TS hods Mo b i SHUA St S04 HHO v bk Ve W bt

Year No. of block Production in MT  Remarks
197677 483 . gieh 208 . 2684
197778 a8 .49 28.183
1978-79 81 . 34 .885
197984 1654 . £ies 39. 1ua
198@--81 135 . @ G2.12
1981-82 2618 . 3¢ 84.479
198283 244, ¢d 1684 . 31363
198384 268 .36 132.547
1984-85 311.6 147.473
1985-86 361 .66 164.612
198687 422 .6888 1935.996
1987-88 . 578.4 G5 .443

1988-89 62 . 43 ' 386.389
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1989-94 982.611 611,278

1993-91 1447 .06 874.5237

1991-92  1268.4843 B . 3

199293 1647 .04 1178 .38

199394  17d8 .63 1859, Gaa

(up to

feb F4) mmmu o o o o o

EMPLOYMENT POTENTIAL ,

Rubber plantation is a labour intensive crope which has
helped in providing employment to large chunk of human force
specially in rural areas on sustained basis. In totality it
wauld not be any exaggeration to State that TFDPC Ltd. is
the largest organisation in the State in providing
employment to §8T/8C workers on sustained basis round the
year.

The yearwise generation of mandyas in various
developmental activities of TFDPC Ltd. is tabulated below:-

Year Mandyas in lakhs
1976~77 B.926
1977-78 1.846
1978-79 . , 2.272
197986 3.848
198681 4,428
1981 -82 4,747
1982-83 4.798
1983-84 8.384
198485 b . bbs
1985-86 b.63518
1986-87 8.113
1987-88 9. 396
1988-89 8.441
1989-94 Q. I8
199¢-91 8.274
199192 8. 284
1992-93 7 . 36868
1993-94 b . S

&. LABOUR MANAGEMENT.

The wage rates of various categories of workers works
have been revised by the Government with effect from
18.12.93 same has been implemented in the Corporation w.e.f.
1.2.94 the arrears from 18.12.93 to 31.1.94 has not vet been
paid. This requires Rs., 3.93F lakhs as an additional -
expenditure. -

In addition to the present workers, some technicals,
skilled workers have been engaged from the processing  work
for Latex Centrifuging factory and Crepe Mill at
Takmacherra.

v
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7. ORGANISATIONAL SET UP. :

A total of 24¢ No. of Officers and Staff belongs to
Managing Director, technical and ministerial cadres are

- assist the Managing Director in the various areas of
administration at management.

There are 6 Corporation Divisions and 65 rubber

' plantations centres in this Corporation.

8. CAPITAL STRUCTURES

The authorised capital of the Corporation is Rs. 163,660

-crores  and details of equity contribution so far received

are furnished below. -

T SIS T T 0 I e 4000 M e ot 000 10D b it e e 404 448 S i e e s 4 i 845 e S e 4R 4080 S e e e S840 408 Sk Sl e . Sne St e 407 et S S H19 YR ks ke et e St

" Year Equity of Equity of Central Total

State Bovt. Government.

ST I S T R 70 i s S e S SIS AR S U 000 G420 e e s S0908 PR 4448 Pt . e 7o 4t S Seb i e o, F10 S ek ok b G Siam O 8808 bt Sk e e S0 ot S35 b bl et 2998, F130 e

Rs. in lakhs

197677 136363 6. a6 19.54
197778 268 . 3¢4 2.9 22 .54
1978-79 RS W 1% - 21 .66
- 1979-84 165,433 2F .08 S .0
- 198481 S . el - S . g
S 1981-82 [ &5 - ]
- 1982-83 .52 - 38,82
198384 A8, 358 - A48 . 4343
- 198485 85 . 4d - 85 . dd
S 1985-86 TS . - 73,444
1986-87 84 . d - ' 84 . 4d
1987-88 8. ¢ - 843 . ¢4
1988-89 73 143 - 75 .64
L 1989-9¢ 99 . - S8 .
199491 O - D6 .
1991-92 343 . 4374 - G . B3
1992-93 S . a3 - Q6. 638
1995-94 - - ' -
728,52 29 .54 738 .62

The balance sheet of the Corporation has been made

. Teady up to 1991-92. The statutory Audience have completed
‘the audit upto 1984-85 is in progress. The provisional

accumulated loss upto 1992-93 is Re. 29%.43 lakhs only.
The yearwise details are as follows :-

Year Loss : Accumulated loss
{(unaudited)

....-....-....—...-.....»..m..._._._.-..-».....——.—....»..-...——.—.«._._—.,...-.-._.__...‘....._...—.._....‘w.a...--‘........-».-».—.—--.....—.._.-_.-....‘—....._..—_..m

198384 8.46 22,32
198485 16.54 38.82




-
198586 26,44 64.86
198687 29.92 94.78
198788 35.18 129.96
1988-89 43.82 ‘ 172.78
19689-94 36.14 2636 .22
199E-91 39.76 245.98
199192 19.93 . 265.91

1992-93 29,82 295.43

284.83
The Corporation has taken Rs. 314,474 lzkhe from the

‘Nationalised Ranks on medium term loan under NABARDS re-
finance Scheme.

The Corporation has sc far made repayment of loan
amounting to Rs. 1488.2%9 lakhs.

The yearwise payment was as under 2~

1987-89 Rs. 16.29 lakhs

198889 Re. 21 .49 lakhs

1989-9¢ Res. 3d.60 1lakhs

199491 o

1991-92 Re. 3¢.603 lakhs

1992-93 o

'1993~94 Re. 16.88 lakhs (upto Jan ' '94)

Soree it shoth S i b s i chgen remms e shies S e s

Re. 148,29 Lakhs

The Ralance-Sheet of the Corporation has been made
ready upto 1991-92. The audit of accounts has been completed

cupto 1984-8%, and  the audit of 1985-846 is on  verge of
completion. '

The provisional Balance~8heet for 1992-93 is appended

below 2-

The office of the Corporation as on  31.3.1993

.is balance sheet as at 31.3.93

Sources of Fung Aamount in Lakhs
Share Capital Re. 758.42
‘Secured Loan Re. 314.47
“Accured Interest Re. 244.94
Current lLiabilities Re. 4846.76

Total—~Rs.1799.75

‘Application of Fund Amount in Lakhs
Fived Assetes Re. 1177.54
Current Assets Rg., 324.88
Loans & Advance ' Rs. 1.94
Accumulated Loss Re. 2935.43

hat e et b b Tl et et ot v e o4 S e

Total -~ R&. 1799.73
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TRIPURA FOREST DEVELOPMENT AND FPLANT
CORPORATION LIMITED

EUNJABAN = AGARTALA

ATION

FINANCTIAL REQUIREMENT FOR 1994-935

A. PROJECT SCHEMES

eise a0 e 411 moss ae dphn Soors 40140 Fop0d AARS IR T B0 Grots WARD HAFS Ok SriiR QLS FOS0Y Whoel Dever Qaies 0D PHOTE PEOn) PO Jhscn SOiD HHARS SRS Pioe el SRRSD Gabts FHFHY Sepes s SR SeiE) SOMS HHIN SOSM eesh s SHRRD Bhete S SHELe MOV HHHFS Sibin freRe Sobed GebYt B ML WM durnt

35,

36 .
317,

9:4:‘8 L)

389.23
QE.25
¢.95

2.78

No. Name of the scheme Scheme No.
st Project Plantation « Beheme No. A
2nd Project Plantation Scheme No. 2
Development of Human Scheme Na. 3
Resources
Research Development Scheme No. 4
and Publicity
Tapping, Processing at Scheme No., 5
Sepahijala
Rio-Deversity Scheme Scheme No. 6
Rubber Processing Factory Scheme No.ld
at Takmacherra
Re—-planting of older Scheme No.17

plantation after disposal
of old rubber {trees

B. GOVERNMENT SCHEMES =

e .

14,

13.

C. NEC (Proposed). SCHEME

14.
15.

16.

Re-gsettlement of S.7. Scheme No. 7A
families with tribal Welfare
Re~gsettlement af 8.7. Scheme No. 7B

Families under Mini-Water—

Shed Project ,

Resettlement of S.7T. Scheme No. 7C
Families with TTAADC Fund

resettlement of SC families Scheme No. 8

Re—~settlement at Scheme No. 9
Warrengbari ’
Plantation of Fuelwood Scheme No. 12
and Energy

Resettlement of Dumber Secheme No. 13

Oustee families

Dioscorea Project Scheme No. 11
Development of Becond Scheme No. 14
phase Rubber Processing

Factory and Crumb Mill

Experimental Cultivation Scheme No. 15
of Aromatic essential oil

edible oil, high value

e U g Ly

978.89

42.67

11.13

17.17

15.61
2.84

15.40d

1658 . 39

22.36

228,25

& . el
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medical plant. e
262.61
D. WORLD BANK PROJECT
17. Raising of Rubber plantation Scheme No.l1é F.84
Under World Bank Scheme T e —
Ha0d
TOTAL REQUIREMENT OF FUND IN 1994-95
#1. Corporation own schemes e 2375.89 lakhs
#2. Resettlement Scheme e 1688.89 lakhs
Hg3. N. E. C. Schemes e 262.61 lakhs
#4. World Bank Schemes —— S8 lakhs

At o0 bt et b b s et 4304 S0204 43848 2300Y bt 0408 HHS it b e

Total Qa . H9 lakhs

The total requirement of fund for implementation of
Corporations own schemes as would be evident from the above
statement "is to the tune of Rs. B75.89 lakhs. The said
amount will be met from the internal generation of fund
through disposal of rubber. Hesides it is expected that some
fund will come from Govt. by way of equity contribution.

The anticipated flow of fund for implementation of work
programme of TFDPC during 1994-9% can be enumerated as
below:-

#l. Eupected Sale Proceeds from sale Re., 383.08 lakhs
Rubber

#2. Expected sale proceeds of Latex Re. 84.d@3 lakhs
Concentrate

#3. Btate Government Equity Rs. S@.¢d lakhs

Contribution

#4. Subsidy from Rubber Rozard. Rs. 16.d¢ lakhs

v e dantn G140 $o0 bk <t S04 b b e i St Lo0en B9 083 B

Re. D924.54 Lakhs.

The deficit is to the extent of Rs. 51.39 lakhs is to
met by taking Bank Lean and by reducing unpreductive
expenditure in various areas of the Corporation.
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ANNUAL BUDGET FOR 1994-9% OF TRIPURA FOREST
DEVELOPMENT AND PLANTATION CORPORATION LTD.
(A GOVT. OF TRIPURA UNDERTAKING)

SCHEME NO., & 1lst PROJECT PLANTATIONSG

INTRODUCTION =

This is a continuwing scheme for maintenance of older
plantations % for tapping and processing of rubber from l1st
project plantation areas.

Erief description @

Against target of L hectare to be raised with rubber
from 1976~77 to 1985-86, the actual physical achievement was
4534 ha. 26 rubber plantation centres were established till
March, 1986 alonguwith infrastructural development of roads,
Water areas etc. It is necessary to mentioned here that due
to reasons beyond control of the organisation such as
evtremists activities, destruction of plantation by the
motivated persons, uncontrolled grazing, fire, due to
physical harassment to supervisory staff and similar other
factors 1897 hectare rubber plantation have been last  to
TEDPC Ltd. during that period and reported to Board of
Directars. An action programme for gradual restocking of the
damaged areas has also beern taken within the resources
available alongwith other maintenance work.

The main object of the scheme is o masimise . the
production of rubber from the available older plantations
under tapping alongwith improvement in the per ha hield
rubber by way of intensive management & control.

Physical target

The physical target of the scheme during 1994-93 is as
below ==

i. Cost of establishment @
The major cost of establishment of the Corporation
i barne under the Hocheme.

ii. Cost of administrative and affice expenses.

iii. Maintenance of S9,363.46 ha. of rubber
plantations alongwith manuring, fencing and fire
protection. To meet different requirements for
operating 18d¥ number of tapping blocks for rubber
production. ‘

iv. Providing of various amenities to plantation
workers under plantation workers under Plantation
Act.

v. Construction of 2 number Smole Houses, 2 No. of




Processing shed, 2 No. of pucca go-—-down

number aof maseonry R.C.C. Ring Well.

vi. Construction of 5 km. of new
maintenance of 3@ KEm. of old roads.

Financial outlay during 1994-95% 1 As

belows:—

Cap. expdt.
{(Rs. in lakhs)

per

roade

and

-
s

and

cdetails

1001 44000 mins o pmeon Fates FOROH Sreme Fmete SSESS Moms SHOOE 0040 MO Sease Smam A ISERS SHARD GO4OF SHARS Sedom Sa0e8 PSS MONRD BEAYY SALIS SWIRS 16010 HUIHE BN Sy $4PRY e

Rev.exbdt.

corm 00 vece s Sev Soow senm Guem Sesep Gismy Seeoq SHiod SO00a S0e DOY SRR PHER BIO HOO FFi e Py Sulhe 20000 AR HAS Sue SN L4 S80S0 SOeRS HE0e SARPO SINRO KR0S Gaing RARY S0i04 Sd LR SOLR $h0e Se0d ROLH PO S0 HoNm BIRR SNES PPO HO00 R ALY Bered S0544 SrHim IO HOOI S04 vt

A. ESTARL ISHMENT

1. Salaries | - 768 . (363

2. Wages of daily rated
Workers/contractual

Workers. - 2418
3. Overtime, Honorarium oo F. 16
4. Traveling expenses —— 2.54
4. Medical reimbursement - Goled
b. Contribution to

employees P.P. - 4,24
7. Contribution to family

pension - &, 26
8. Contribution to EDDI e 3 .
9. Ledve Travel concession - 1.5
1g.Training and Seminar —— 8,25
11.Bonus to employees —— 1.8
12.Rewards —— H.143
13.Payment of gratuity - I

14, lLoans and advances -

a)l
)
c)

Festival advance .53
Misc. advance d.15
House building advance 1.6

1.68 86 .43
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1.

él

.-741

a.
?.
i¢h.
11.
12.
13.

14.

16.
17.

18.

— {9 —

- 15 -
ADMINISTRATIVE AND
OFFICE EXPENSES »
Furniture .56
Office equipment .56
Bicycle and maintenance 3. 998

Baoks and journals —

Printing of forms, registers
and stationery. -

Postage stumps o o
Rent for office bldg. e
Audit fees o
Publicity and advertisement —-—
Legal charges and stamp duty -
Inspection/charges (EOF/FPP) -
Electric charges -
Telephone charges -

Insurance including that of
rubber plants o -

Uniforms to employees e
medicines to the workers e
Entertainment expenses -

Misc.office contingency -

A b s e ot rees SOSHE oo S D PN bt

Purchase of one new 2.5
car for Managing Director

Repair and maintenance
af vehicles -

Hiring of one private
vehicle for Division -

Cost of P.O.L. -

d.745

Ha1e

i o 263

.16l

]

.2¢

w75

%
i

.84
4. 56l
{2 ]
.28

conee bonee 191WR Soasn 44003 wome mmont PHRS4 maes s ores BHEen

8.5

2.6

1.6

2.4
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Insurance/Road Tau o

PLANTATIONS

Maintenance of rubbeyp

" plantations 4551.8 ha

{1968 to 1985)

Cost of chemical fertilizer
Cost of PP chemicals

Cost of plant and machinery
Cost of purchase of seeds

Maintenance of terrain
rubber plantations.

Wages of 7¢ numbers of
protection squads and fire
watchers.

Mtce. of orcnards/coconut
plantations/black pepper
plantations.

Bonus to workers
Payment of leave wages/
sick leave wages/ maternity.

leave wages/ to the workers.

Supply of woolen jersery
to the workers.

12. Supply of sport goods.

El

TAPPING AND RUEBEER PRODUCTION

wages of tapper for operating

20848 blocks.

wages of proceeding workers in

23 centres.

Incentive payment to tappers.

Supply of woolen jumpers/
hunting shoes/gum boots and

1ed. 4343

8.75

i . 83

a1

-

D e p——

11.65

hand, gloves to processing workers —-—

44090 v i s soan et 45008 2188 e

A3 . 4368

. 76

o .2

12,488

2.4

8.5

.25

ot e dmn 2t bt S e

47 .13

D1 .48

12,6863

S .8
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S Wages of 35 number of tapping-
cum—processing sUpervisors. _ alad 7 . bo8d
b Training of 148 workers tappers e 2.27

7. Wages of 3@ DRUW as MNight Guards
in production centre. e 2.8

8. Purchase of 6@Ed HKgs 3.00

Formic acid PR £ 1 -
9. Purchase of spouts, cup, hanger,
paints, chalk powder _ 2.0 -

1¢. Purchase of S@@8 no. Alu.cup and
1,686,065 No. plastic cups 3.5 -

11. Purchase of roller machines and
maintenance of old machines. 1.25 -

S 12. Purchase of buckets % miscellaneous
items for rubber productions. - 1.56 -

13. Carrying of rubbers, loading and
unleoading to Central go—down from
production centres. - 1.5¢

14. Purchase of firewood for smoke houses — 5.5
15. Purchase of Latex from 8T beneficiaries
and provide growers. - I . 6368

12.45 189.17

F. MINOR _WORKES

‘1. Construction of 2 No. of smoke
house and 2 No. of processing shed 5.8 -

2. Construction of 2 No. of pucca

go—douwns 3L -
3. Construction of 2 No. af masonry

RCC Ringwell. 1.4 -

4., Mtce. of ataff Qr/Go-downs/smoke
house /Processing shed Labour

barracks/Rest sheds. - 5.t
G Construction of % kEm. of new roeoeads

%, mtce. of 2% Km. of old roads 2.3 -
& Effluent treatmeht tanks to rubber

processing centres. 1.54 -
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7. Water supply to rubber processing
cerntres £ I E 5
8. Construction of office and qtr.complex
in corporations own land.
a) At Eunjaban 1. ¢
b) At Chandbari rubber BRoard complex I.4¢

P N T e e e e st 443 40944 dor e aare s

17 .68¢3 8.4

S b v e e S SH SR 91400 FIA D dhi4d e S b Lok Re0SK DO T TIPS 4D SER4 4R S bbrm abbm s b s S e SUaRg RAts ivs TS SH4HS HBLS ol Shim G Sk Srd ry Saees T W SHUR SHY BHAR borrs S e e Se248 S ALOeS PASSS BORES Soble

8. No. Head of Account Cap.expt. - Rev.expd. Total
1. A. establishment 1.63 86 .3 87 .65
2. B. Administration .88 88.65 8.93
3. C. Vehicle 2.5 9.13 7 .48
4. D. Plantations ’ 11.65 47 . 1% ag.ed
9. E. Rubber production 12.4% 189,17 171.22
6. F. Minor works 17 .44 8. 29 .
7. G. Refund of Bank loan -- AP ]s RIS GIY]
45,73 345,52 E89.25

2o
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TRIPURA FOREST DEV. % PLANTN. CORPN. LTD
FUNJABAN ' AGARTALA.

SCHEME _NO. 2 2ND _PROJECT PLANTATIONS.

INTRODUCTION =

Tripura has already been identified as a rubber growing
State next to kerela. But the potential on raising rubber
plantation in the State has not been totally expored. Rubber
Board advocates a target of 1.68 lakh he. to be brought
under rubber plantation. There are about 2.8d lakhs ha. of
vacant degraded areas partly declared as forest and partly
as Government land or allotted land to Tribals/8C families
which are hither to remaining un—-productive and wunutilised
having no contribution to the States economy. The present
level of development with rubber plantations under Govt. and
non Bovt. sector up to 1992-93 is to the tune of 18,ddd  ha.
approximately of which about &66% achievement has been made
by TFDPC. A sireable area of these plantations have already
damaged (1897 ha.) and due to first generation of this crope
with comparatively low yielding strains the average general
label productivity of rubber (78¢ kg/ha) is still below the
national average. But instances are there that certain new
plantation areas are indicating productivity trend better
then traditional rubber growing areas, thus clearly showing
a higher potential of esconomic return. According to World
Fank experts, Tripura can a surplus State, if the available
natural resources are brought under effective and improved
production system. Therefore, the achievements o for made
in the rubber plantation sector can not be considered to be
an end of all, but only a beginning for 2 prosperity
conceived second project which apart from cammercial
consideration will contribute effectively towards Socio-
economic upliftment of the age old tribal economy and over
all development of the State. '

It has been therefore, conceived to lunch the 2nd
‘project of raising 14,8848 hectare of rubber plantation in
the State taking into consideration the failure and other
short coming of the 1st Project. A beginning was already
made for the 2nd Project plantation with approval of the
State Government and 2542.487 he. of plantation has been
raised till enforcement of Forest Conservation Act.

The main objective of the Scheme iz %o start the &nd
project in full swing after revision of the Scheme with
institutional finance and to carry out maintenance of the
plantations so far raised.

2. BRIEF DESCRIPTION OF THE SCHEME =

The following physical achievements have been achieved -

from 1986-87 to 1992-93 without availing any bank loan and
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with Corporation’s owun resources.

1986-87 794.9% ha.
1987-88 766.483 ha.
1988~-89 423.37 ha.

1989-98 &
199691
199192
1992-93

SH.94 ha.

12.680 ha.
?.8¢ ha.

2342.687 ha.

Besides, restocking of older plantation over 76%,9%
areas has also been done during 1984—87 to 1992-93,

3. PHYSICAL.

TARGET ¢

Physic

al target is fixed as below ¢

i). Cost af establishment of staffs.

1i).

iii).

iv).

via

vi).

viila.

Cost of administrative expenses.

Creation of 163 ha. 1994 rubber plantation
including restocking. '

Raising 1,3d number of seeding nursery beds.

Raising of 30,8088 number of polythene nursery
beds.

Construction and maintenance of staff quarters,
labour barracks. : ‘

Construction of S km. of new roads and
maintenance of 1% km. of old roads.

4. FINANCT

St e 41 st ot st mmnan et 90 bt St

e e e oy 4t dovbe e b a0 rove abbbe mane

Al _DUTLAY DURING 1994-9%, Rs. 88.45% lakhs as  per
' details given below.

T T T S R 7 Sk i 64 6t o e 1 1540 61 S o 4100 et i S S0 4 2 s e e B4 Mo St Sttt P4 S 1 o S SR8 10 el e S0 S0 59 145 e e oo 2170,

Cap.expdt. Rev.eupdt.
{Rs. in lakhs)

TSI S 45000 0 e 1 M1 o St 4000 8 s 41 8 S e it sttt 2094 e o e e 39058 A4S ek et s e TR S302 fnre ek e 33098 o —erre o o8 S90S e

A. ESTABLISHMENT :

1. 8alaries 7 . 343
2. Wages of daily rated
workers/parttime workers 8.5
3. QOvertime/Honorarium £,95
4. Traveling expenses . .56
3. Medical reimbursement .5
6. lLeave Travel Concession 5. @8

7. Bonus to employees . 768
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8. Loans and advance

a) Festival advance .G
b)) Misc.advance .35
8.33

®. ADMINISTRATIVE AND QFFICE EXPENSES

1. Furpiture .15
2. Office equipment .28
3. Ricycle .16
4, Books and Journals Fa16
5. Printing of Forms/
Registers/Stationery % 3
6. Uniforms to employees 6. 26
7. Rent for Office bldg. 3,29
8. Electric charges .35
9. Telephone Bl
1#. Medicine [ § %
11. Misc.OQffice contingency, @25
2.60
VEHICLE g
‘ 1. Repair & Maintenance v
af vehicle. 1.4d Lt
2. Hiring charge of one
vehicle for Division G, 75
3. Cost of P.O.L. 1,54
4. Road Tax/Insurance @.15
E.44

i_
D. PLANTATIONS =
ﬁ 1. Preliminary for raising 18¢ ha. of
i 1995 rubber plantations including
i restocking. 1 .54
2., Creation % maintenance of 82.22 ha.
of 1994 rubber plantations including
restocking. 4,54

3. Maintenance of 3367 ha of 1986 to
. 1992 rubber plantations including
| restocked. T .36

4, Vacancy filling with 25,483 No. of

i polybag plants. 1.6
! 5. Providing af new fencing and
; maintenance of old fenced areas—264303

ha. 2.

&H., Maintenance of H3.4868 ha. of Budwood
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plants. ' .o
7. Budgrafting of 3.58 number . Pl
8. Creating & maintenance of 2584 No.

of 1993 rubber seeding nursery. 1.25
9. Maintenance of 346dd No. of 1992 and

91 seedling nursery. .66
1. Raising of 1 lakh number of 1993

polybag nursery. 2.04
11. Cost of chemical fertilizers. 7 4G
12. Cost of P.P. chemicals. ' ST
13. Cost of 2 MT of polythine bags and

@.8 MT of polythene tape. 1.68
14, Cost of collection of 54 lakhs

rubber seeds. H.75
1%, Wages of 3@ number of protection ‘ w‘

squad & 1# No. of Night Guard. . oA < :
16. RBonus to workers. 2.5d
17. Payment of leave with wages/sick

leave wages/maternity leave with

wages to the workers. 3 . 3¢

69 .30
E. MINOR WORKS.

1. Construction of 4 set of staff

quarters with kitchen/latrine. AR EI%]
2. Construction of 4 set of labour

barracka. 1.686
3. Maintenance of office/Qrs/Labour

barrack/rest sheds. 2.3
4., Construction of 5% km. new road and

maintenance of 13 km. old road. 4, @58

16, o
ABSTRACT OF EXPENDITURE IN SCHEME NO. 2.
8.No. Head of Account Cap.expd. Rev.expdt. Total

et e o b b st oot TS <o SA 02 G030 suem BoAme Seeme Aemse mmn ebbe ks i 41D NI beBHE P 014 3 e b bt e et et PP S4B SFHIR GONIS TS $020 A SR Sarm s v et T T SPrR HUAR PN S80S e st caimy i seerm
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1. A. Establishment 8.5 e 8.585
2. B. Administrative 2.3 e 2.3
2. C. Vehicle . S.Ad — 3.4 .
4. D. Plantation 6T, 5 e 69 .38 i
5. E. Minor works 169, @ e e 168, ¢8¢8

PE.20 - 5. 25

TRIPURA FOREST DEVELOPMENT AND PLANTATION
CORPORATION LIMITED
EUNJABAN & AGARTALA

SCHEME NO. 35

Mame of the Scheme

s

Development of Human Resources.

INTRODUCT I ON : .Apart from the land, water, manuarces,
irrigation etc. tonsidered as valuable
imputs for success of any plantations
project, the human resources can never

be considered leasg and infact
contributes to a major imput for any
project. Improvement of human -

resources is therefore as important as
improved seeds and other imputs may be
considered irrelevant without a proper
technical qualified trained human
resources. 1

g3) Physical Targets for
199495 ¢ During the period the following §
categories of personnels will
be trained.

Corporation Ranger ... ... 1 No.
Corporation Forester .. ... 3 Nos.

Project Guards -nw cee 2 Nos.
Ministerial Staff in
fpccounts Training svn  sex 2 Nos.

Divisional Managers tobe sent
far training with Rubber ERoard

and rubber based Industries 2 Nos.

#4) Financial Targets : Financial Outlay during 1994-9%
(.95 lakhs as per details below)
(Rs. in lakhs)

i) Ranger‘s Training e ane H.2G
ii) Forestry’'s Training ... ... @.203

‘iii) Project Guards Training ... #.16

iv) Ministerial Staff Training... &.160
v) Divisional Managers Training.. #.15
vi} Seminars . PR = I N <
vii) Contingent Exp. wew  aaae H.435

ont #ats (4h4s Ll fmere smar s ot H448 Hhuon e v

.98
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OFFICE OF,_THE MANAGING DIRECTOR
TRIPURA FOREZT DEVELOPMENT AND PLANTATION
, CORPORATION LIMITED
" KUNJABAN : AGARTALA

7

Ql) Name of the Schemes : Research Development and publicity

#2)  Introduction + It is said that research is the
. ‘back-bone of development and is the
most  important indication factor to
perceive and conceive the actusl
development levels being achieved from
time to time.

No achievements through Research &
Development is of any use unless made
practicable and field oriented for
which publicity is must. This scheme
therefore is esmential for any
development project.

#3) Financial Outlay during

199495
2,75 lakhs as per details below. (Amt. in lakhs)
i) Tools and chemical for.
various experiments - e H.15
ii) Field work Expenses . PR S <
iii) RBooks and periodical . o B.14
“iv)  Participation in
‘ . National/State/Block level
¢ ‘ Exhibitions . e $.7G
; v) Installation of a Computer - .. .94
- vi) Installation of a FAX .e e ©.75 7
v ) _-w_-«__..f,-(m
. 2.78
/7

s
14
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" 9. Cost of chemical fertilizers.
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TRIPURA FOREST DEV. & PLANT.CORPORATION LTD.

EUNJARAN . AGARTALA

SCHEME NO. & TAPPING _AND PROCESSING AT SEFAHIJIALA

BRIEF DESCRIPTION OF

- THE SCHEME. Tripura Forest

Development and

Plantation Corporation Limited was

handed over
plantations

Department at

ha. of rubber

raised by Forest
Sepahijala for its

management. Such plantations are under
tapping for rubber production.

FINALLY QUTLAY FOR 1994--95

1. Wages of 19 tappers for operation
of 38 blocks.

" 2. Wages of 5 processing workers,

3. Wages of one T.C.P.S. and one
D.R.W. Night Guard.

4. Incentive to tappers.

9. Bonus/leave with wages etc. to
workers.,

b. Cost of tapping materials.
7. LCost of fuel for smoke house.
B. Maintenance of plantations.

.

1. Maintenance of smoke house and
processing shed.

11. Office contingency.

(Re. in lakhs)
1.75

o4.5d

212

4a.143

Ba.16

¢ o S

.25

3. 415

Hrh s rmss oo 4000 $O4H a9 e Basas s 403 H1NY vom seeve onans

E.97 lakhs



-

——FO -

TRIPURA FOREST DEV. & PLANT.CORPORATION LTD.
KUNJABAN @ AGARTALA

GCHEME NO. 6 : ELODIVERSITY SCHEME.

The Scheme envisages diversification of production
basing on the soil and climate factors and depending on
the prevailing conditions of the availability of labour,
necessity of resource mobilisation, marketing possibilities.
Rubber is an example of successful bio~diversity in Tripura.
Similarly, the recently introduced medicinal <«rope af
Dioscarea floribunda has also been brought under the same

‘capacity.

Tripura is endowed with beautiful climate and fertile
s0il and well-distribution rain-falls. A number of growing
population, mainly, the workers is in need of employment and
engagement and above all, the proximity of the State from
consumption market. According to expert opinion, if proper
and improved technology is adopted and the correct type af
projects are selected for implementation, mainly, in respect
of growing on the soil, the State can harvest so much
resources from Eastern Region. So, there is a great scope
for exploring different crops of medicinal as well as of
plantations - and also of plantations and also of
floriculture, acguiculture etc. in the State under Dbio-
diversification. It is intended to have trial of the
following diversified crops 3

1. Medicinal crop like Isabgul.

2. Intercropping of rubber plantations with Pineapple,
Dioscorea and Hanana.

3. Cultivation of black peper, cinamo etc.

4. Pisciculture with available locsal varieties in the
water areas of rubber plantations.

5, Prawn culture in shallow water.

] . A token provision of Rs. 5.8 lakhs may be earmarked
urder the Scheme.
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Tripura Forest Development Aand Plantation
Corporation Limited
kunjaban — Agartala
SCHEME NO. - 7
Name of the SGcheme ¢ Re-settlement of $.T. Families

through Rubber Plantation.

@2) Brief Description of

the

Scheme

: The Scheme is a2 continuwing one
for resettlement of .T. families with
Rubber plantation with totzl financizl

"sanction of the Government. With the

success of rubber linked resettlement
af the 8T families at Warrengbari,

Padmanagar and Earrangicherra etc.
there has been greater demand for
similar regettlement and more

recommendation are being received by

~the corporation from the local leaders

and village Pradhans for taking up one
such rubber linked resettlement scheme
in  their area. So long, the tribalsg
have been tried in a2 number of
resettlement schemes with varying
degrees of financial involvement, but
for non-acceptance of those schemes by
the tribals and for no root  formation
of those families with the soil, the
schemes have been more or legs,
unsuccessful. The Government now even
approves raising of rubber plantation
over the vacant un—utilised tilla
lands earlier allotted under JYhumia
resettlement purpose, but bearing no
successful crop pattern. The
beneficial areas are intended tobe
closely associated with the rubber
production from the beginning so that
they turn  out to be the expert
plantation workers by the time that
the nature plantations are ready for
tapping. The novelty of the scheme is
that not only it generates engagement
for the rural masses but the post
outstanding contribution is the
generation of valuable intermediate
resources in the form of latex being
tapped from 7th year onwards. It is
expended that the momentum of the
scheme will gain gradually and the
opening of such centres for rubber
linked resettlement by the

Tadld .
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corporation, will alsn develop
considerably. At present, it is
intended to resettle 166 hectare.

The rubber linked re~settlement of
Tribals are intended to be done aftenr
utilisation of the fallowing
‘department finance -

#1) Tribal Welfare Department.

#2) Horticulture Department.

@3) Tripura Tribal Autonomous District
Council (TTAADC)

The physical and financial target for 1994-95 under the
three categary of schemes are as below -

8. Scheme No. 7(A) Tribal Welfare Department

Physical and financial outlay for 199493 of
resettlement scheme of 8T families based o rubbenr
plantations out of fund to be provided by Tribal Welfare
Department. ‘

1. Preliminaries for raising 148 hec of (Re. in lakhs)
1995 rubber plantation. 2.5

n. Creation and maintenance of 54 hec of

1994 rubber plantation. 3.78
%, Maintenance of 888 hec. of older

rubber plantations with weedings,

fertilisers application, firelines,

vacancy filling, fencing etc. 16,54

4, Raising of @6 beds of 1994 nursery

maintenance of 1@ beds of old
nursery, maintenance of 24,888 no  of
budwood mother plants and 1.44
lakh number of hud—-grafting. 70

e Raising of 5¢,d8d number of polybag

nursery plants including cost of

polybags. 1.89
6. Wages of 25 number of Protection

squads and 5 number of Night Gourds 2.77
7. Wages of 3 number of Tapping-cum-—

processing Supervisor to held 5T

Eeneficiaries at Tapper. A5

- 8. Wages for training of 33 number of

e re
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beneficiaries at Tappers. i<
9. Purchase of Chemical Fertilizers. b.354
1. Cost of purchase of P.P. Chemicals. 31
11. Construction and Maintenance of 184 no
of Rest Sheds. 63
12. Construction of & E.M. new roads and
maintenance of & E.M. old roads. 2.582
13. Construction of one new Water reservoir
and maintenance of mld reservoir. 3
14, Raising of 2¢ hec. of 1994 plantation
of Wind break and shelter belt
plantations of forestry specious
around rubber plantations and
maintenance af 15 hec. of alder
plantations. . 24
15. Raising of 1.4d lakhs seedlings of
forestry specious for planting as wind
break shelter belt plantation including
cost of polybags. 1.57
16. Qffice Contingency. B3
2.67 lakhs
SCHEME NO. 7<(E)-HORTICULTURE DEPARTMENT
B. PHYSICAL AND FINANCIAL OUTLAY FOR 1994-9% (OF
RESETTLEMENT SCHEME OF 8T FAMILIES BASED ON  RURRER
PLANTATIONS QUT OF FUND PROVEDR BY HDORTICULTURE DEPARTMENT
UNDER MINI wATFR &HED.
B31. Creation & maintenance of 18 ha of 1994
Tubber plantation. b3
2. Maintenance of 13¢ hec of older rubber
plantation. 4,41
#%. Cost of Chemical fertilizers. 1.89
@4, Cost of P.P. Chemicals. 1.38
#3. Wages of 8 Ne. protection squad/fire
watches and 2 no. of motivators. 1.89
6. Maintenance of seedling nursery/bhudwood
nursery/polybag nursery. =63
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Construction and Maintenance
Sheds.

Office contingency

o o e et by e bl st e
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SCHEME NO, 7 (€C) : T.7.A.A.D.C.

C. PHYSICAL AND FINANCIAL OUTLAY FOR 1994-95 OF
RESETTLEMENT SCHEME OF 8T FAMILIES BASED ON  RUREBER
PLANTATIONS ouT ¥ FUND TO K EBE PROVIDED RY
T.T.A.A.D.C.

Rs. in lakhs
Preliminary for raising 148 hec of 1993
rubber plantations 2.82

Creation and Maintenance of 38 hec of

1994 rubber plantations. 3.15
Maintenance of 74 hec {(upto 1993)
rubber plantations including
fertiliser application, vacancy
filling & fencing etc. F.18

Raising of 560 seedling nursery beds
and 96,6808 number of polybag nursery

including cost of polybag. 1.89
bost of purchases of Chemical

Fertilisers. 2.52
Cost of P.P. Chemicals. 12

Construction ‘and Maintenance of Rest
Sheds. _ 31

Wages of 14 number of Protection
Bquads/Fire Watchers. 94

Construction of 2 E.M. new road and
maintenence of 5 K.M. old road. 1.7

Construction and Maintenence of water
reservaoir. a7

, Office Contingency. b3

4044 anart seaan bects oo e ram bases simn penes mebde e s eoeee ook 8 4Ubb

17.17
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TRIPURA FOREST DEVELOPMENT AND PLANTATION
CORPORATION LLIMITED
EUNJARAN & : AGARTALA
S CHEME NO. -8 -
1. Name of the Scheme : Resettlement of §.0. families

through Rubber Plantations.

@32. Brief Description of

the Scheme. : This is a continuing scheme for
which the fund flows through 8.C.
Welfare Department of Government
of Tripura. Under this <echeme
rubber Plantations have been
raised at Kalkalia, Ram Ranjan
Para, Fanbzzar, Indira Rilkeash
Nagar and Nehru Nagar,

#3. Physical and Financial outlay for 1994-95 of
Resettlement Scheme of S.C. families based an
Rubber Plantations g~

(Rs. in lakns)

i. Creation and Maintenance of 38 hec of
1994 Rubber Plantations. i.8%9

ii. Maintenence of 256 hec of older

rubber plantations including fertiliser

application, vacancy filling % fencing

eto. b @37
iii. Raising of 2d@ number of seedling

nursery beds and 26,0638 number of

polybag nursery including cost  of

polybag and maintenence '

of bud wood nursery ‘ - .95

ive Wages of 38 number pf Protection

Squads/Fire Watchers. 2.78
v. Construction and Maintenence of Rest
Sheds. S
vi. Cost of Chemical Fertilisers. 2,25
vii. Cost of P.P. Chemicals. . 263

viii. Construction and maintenence of roads
within rubber plantations . 1.6

ix. Office Contingency. ' L8

T i e 1ot banin bains $ObHe b o i o mage SHed WS SN St e

15.61 lakhs

Bhtame |




—F-

TRIPURA FOREST DEVELOPMENT AND PLANTATION

CORPORATION LIMITE

EUNJAERAN & 3 AGARTALA

S CHE®ME NI, -

1. Name of the Scheme ¢ Pilot Project

shifting cultivati
resettlement of Jhum
through Rutiber

Warangbari.

Gd2. Brief Description of

the Scheme . Warrengbari is
village where resett
rubber plantations
centrally sponsored ¢
188 hec of rubber
raised and distribu
families. Since
sponsored  scheme ce

~long  back, the maint

plantations alonguith
have been continued
being received from
Department.

#3. Physical and financial outlay for 1994-
i. Maintenence of 14% hec of older rubber
plantations.

ii. Cost of Chemical fertiliser

Lidi. Engagement of one tapping—Cum-

Processing Supervisol to held
beneficiaries

iv. Wages of two (2) number of Pratection
Squads

v. Maintenence of Road/iake

vi. Office Contingency

D
Q_.

orn control of
on far the
ia families (8T
Plantations at

the first Tribal
lement of 8T on
was started as
cheme., A total of
plantations was
ted to 1643 ST
the centrally
ased tao operate
enence of rubber
aother activities

with the  fund

tribal Welfare

95
Re. In Lakhs)

.95
.94
.58

#3.19

LA

2.84 lakhs
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TRIPURA FURESf DEVELOPMENT AND PLANTATION
CORPORATION LIMITED

KUNJOEON : 3 AGARTALA

BCHEME NO, - 16(A)

1. Name of Scheme : recurring Expenditure for running  and
Maintenence of Latex Centrifuging
Factors and crep Mill at takmacherra.

This was originally a NEC Schemes for establishment of
Latex contrifuging Factory and Crep Mill implemented by
Tripura Forest Development and Plantation Corporation
Limited. As per terms and condition of the Scheme, it is to
be completed and normalised after 1991-92. The Factory is
now ready and trial run the Crepe Mill has alrezady been

started.

At the beginning the Contrifuging Factory will operate
for one shift only and it is estimated that about 3¢
working days would be available for the Contrifuging Factory
and ahout 1648 Kg (DRC) Latex would be processed penr
shift/day.

2. FINANCIAL REQUIREMENT @
A. Latex Contrifuging Factory

i. No. of working days 3dg days

ii. Installed capacity 1 shift/16686 kg (equivalent
to 1668 kg 68 % Latex Cenex) )

1ii. Staff components

Chemist Re. 42,060 ., 36

Machine operator Re. 36,004, ¢

Shift Supervisor Re . 33, @66, 60

Foreman Re. 42,8680, 86

Lab.Attendent Re. 18,866, G0 Re.1,68, 86, ¢
iv. Workers wages -6 No. @ 36,686 X 369 Re. G4, 08686, 0360

Welder 1 No. Re. 35.6 x 388 days Re. 14, 56683, 360
Unakilled workers -3x22.58 x 36@ Re. 20,253, 33

vi. Cost of Ammonia Gas ;
18,0008 Kg @ 2d.44 per kg. Re .2y 198, 616 ¢363

Cost of Lauric Acid
238 Kg @ 185.¢d3 per kg. Rs. 46,254, dd

Cost of D A MHP
16MT @ 26.48 per Hg.: Re ., S, g6 . G163

Cost of sulfuric Acid
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28 MT @ 65.54 per MT Re.1,31, 868, 60

Cost of C2 H2 and o2 Gas for

welding barral Rs. 76,600, @5

Cost of paints ete, for barral ete. Re. 1,568, dad, @
vii. Cost of Chemical/equipments R 1,603, a3, @3
viii.Lubricants, grease etc, Re. 35,060, g
i%. Spares including electrical appliances Rs. 1,30, @6a, o
#e  Power Rs. &, 66558 . (g5
¥i. Chemical for water treatment plant. Re. 5635, @06, o
Xii. Spares fopr deep tube-well Aip Rs. S, @00, @

compressor ete.,
xiii.Uverhauling and other maint. of Re. 295,803, o

Centrifuging Factory.

Hiv. Transportation charges of Lates Rs. 75,608, @0
#v. LCost of barral (27631356) each Re. 14,65, gad, @

Total estimated expenses Rs. 36, 16, @6, @

2. B Crepe Mill
i. Staff components

Supervisor Re. 3, @66, o

Electrician Re. 9,03, 3

Pump Operator Rs. Eggcisicelel Rs=. 48, (et , i
ii. Wages of workers (7x3. @6y Se6) Rs. 635 363 L o
iii. Lubricants Re. 1,66, @a0, g
iv. Spare Parts Re. 1,660, @806, @09
V. Detergent/lisinfectant Ra ., 13, B85, ¢igd
vi. Loading/un“lmading of scrap R, 28 83, 55
vii. Power Ris . 1,268, (336343, (g3
viii.Insurance premium Rs. 1,66, 30, o
in. Misc, expenses Rs. 23, 686, iy
¥ Vehicle expenses Rs., O, GG (93

(Total costs) Rs. 6,56, 866, ¢

3

e Over heads;
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i. Balary to officer and staff Re. 1,82,800.,de

ii. Office contingency Rs. SS9 AGE  oid
iii. Cost of Latex (76,0@3@x5) Re. 3,54, 363, 090
iv. Supply of uniforme etc. Res. a5 el L G
v. Establishment of 2nd deep tube-well Re . 12,24, (¢ . @6
vi. Purchase of forms and reqgister Re . 18, ¢80, i3
vii. Compound fencing at Housing Complex Re. 0,86, dd6, 6
viii.Purchase of 2nd Generator Ra. 3,643, @685, 536
ix. Construction of a permanent barrack Re. &,80, o8d . o

for security force.
#o Purchase of Latex transportation tanker Rs, 4,606, GEd ., o8
®1. Routine maintenence of factory complex Rs. 2,080,800, 6
and quarter complex

¥iie Four(4) no. of Night Guards Rs. S, Gl L o
Total cost @ Rs 39,66 , 6360365 . 343
Grand Total : Re .78, 72, (3030, (33

2. Estimated Income:

i. Genex 346 MT @ 24,566 MT Re. 79,94, 663, @
ii. Crepe 9% MT @ 22,@8¢ MT Re. 11,66, d0¢. @

Re. 84,854,860, 33

Less Total estimated cost Re. 78,72, &3

S G sheat et Merkd (i seome bt e e Gh4n0 SO b4 e Bntn et Shbtn s o 44223 et s SepRs o

Expected surplus Rs. 8,78, d00 ., 1350

a3

.

gt



—Q —

TRIPURA FOREST DEVELOPMENT & PLANTATION
CORPORATION LIMITED
EUNJARAN » AGARTALA

oy kbl it

SCHEME NO. 11

1. NAME OF THE SCHEME CULTIVATION OF DIOSCOREA FLORIBUNDA

PLANTATION FOR EXTRACTION OF DICSGEMIN
IN TRIPURA (N.E.C.)

2. INTRODUCTION: This scheme for cultivation of
Dioscores floribunda tubers far ;
production of Diosgenin is & NEC r

scheme being implemented by TFDPC Ltd.
This is the last year of this project.
About 84 ha. Dioscorea plantation have 7
been raised by the corporation upto ¥z
1993594, During 199495 total
Dioscores plantations would be 163 ha,

80  far has Factory part ie concerned

the Civil engineering works have been
completed except the construction of
administrative building. The major

part of the plant and machinery have

been commissioned at the Factory site. . 2
It is expected that the trial run of oy
the factory would he started during ,
August, 1994, :

3. Financial requirement : The tatal tutlay of this scheme
‘ is Rs. 386,94, Cut of this amount we
have received Rs. 274.88 lakkhs  from
NEC upto 31.353.94., The balance Rs.
S32.36 lakhe will be available during

this yvear.

PR
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CQQPORQTIUN LIMITED
KUNJABAN : AGARTALA

SCHEME NO. 12

1. Name of the Scheme : Plantations af fuelwood and
renewable energy.

2. Brief description of

the wscheme : It is said that the greatest harm has
been caused to the National Forests by

; the never ending requirement of fuel-~
woond by the overgrowing human

s populztion, and & great service
towards eco-restoration and
development of National Forests can be
achieved 1if available waste land is
properly utilised for raising of fuel-
wood and other gpecies considered to
be the source of renewable energy. It
is contemplated that under the scheme
the waste lands will be utilised for
the following purpose -

1. Machiniged farming for raising of
fuel-wood species in close prosimity
for maximum production of dellulosic
material per hec. for meeting the
requirement of fuel-wood.

2. Conventional raising of different
fuel-wood species by way of fuel-wood
plantation or energy plantations aver

waste lands areas or even over
degraded forest areas with suitable
species.

-r

Ge. To set up a fuel-wood brick plant
for utilising the available bhurbs,

v shrubs and woods etc. for
; manufacturing machanised fuel-wood
' bricks for the purpose of burnings

substitute of fuel-weood by families as

well as small-scale factories like
' bakeries etc. Similar such wunit exists
i : at Earmnatakza. The entire fund for the

purpose will be drawn either from the
: Forest Department or from Science and
Technology & Enviranment department.

(1) Fuel—-wood Plantation Rs. 9 lakhs

{(2) Mechanised Plantation Rs. S.lakhs

(%) & token provision for setting up of
fuelwood brick plant as developed in
Harnataka (ta be met with DRI
Finance) Rse. & lakhs
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TRIPURA FOREST DEVELOPMENT & PLANTATION
CORPORATION LIMITED
KUNJARAN : AGARTALA

SCHEME NO. 13
1. Name of Scheme: Resettlement of Dumber custees families.

2. Brief description

of the scheme ¢ This acontuniung scheme for
resettlement of Dumber custees
families on rubber plantations under
implementation of this scheme Wwas
entrusted to TFDPC Ltd. by the
Government for raising of rubber
plantations for resettlement of
Dumber custees families for which
separate fund was provided., The rubber
plantations sao far raised under the
scheme are ;-

1989 ... 25.43 ha. ' .
1999 ... 32.206 ha.
1991 ... 18.668 ha.

5 vt 43 e i ITY o ooont e I 400 o0t OHD Soasd

Total 75.63 ha.

About 14 ha. areas of rubber plantations got damaged
due to fire incident.

3 Physical and finmancial outlay for 1993%5-94 for

resettlement of Dumber oustees families on Rubber

Plantatimns‘:w
Re. in lakhs

i) Maintenance of 75.63 ha. of older

rubber plantations. 1.89

ii) Wages of 4 No. of protection
squad/fire watchers. .38

i1i) Cost of purchase of chemical
fertilisers. _ 1.6

iv) Cost af purchase of P.P.
Chemicals. ' ) @18
v) Construction of Rest sheds. .16
vi) Contingency. .15

e e e oo b v S domne e Soess s e Sobm R4 St

Total = Z.67 lakhs
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TRIPURA FOREST DEVELOPMENT % PLANTATION
CORPORATION LIMITED
KUNJARAN : AGARTALA

QCHEME NO. 14
1. Name of Scheme: Development of Second Phase Rubber

Processing Factory and Setting-up of
a Crump Mill (Proposed)

2. Brief description of the Scheme :

The First Rubber Processing Factory at
Takmacherra has aglready been
established with NEC Finance. There
are one Latex Centrifuging Machine and

five (d) Crepers installed . in the
Proceseing Factory. The capacity of
the Latex contrifuging Factory with

the present machine is to the tume of
3¢ MT per annum. This quantity ¢an
easily be doubled with setting up of
Second Concentrator. There a2lso  scope

for making crumb rubber YISGNR"
gqualities which is a substitute for
sheet rubbers being currently

manufactured at s number of centres.
Whert the production of rubber will
further go up during next 2 vears it
will he extremely difficult to handle
the Latex solely in the existing type
of Rubber Processing House for
manufacture of sheet rubber. Hesides,
quality control will also become
necessary in respect of sheet rubber,
where as a crumb rubber factory will
e producing mechanised rubber Dblocks
of "Fixed Quality” and grade and will
provide better marketing facilities.
It is intended that the scheme will be
forwarded to North Eastern Council for
finance, failing which IDRI finance
will he drawn for the purpose. The
fimnancial requirement for a Crumb Unit
its to the tune of Rs. 1.48 crore
approximately and for 2nd phase of the
Latex Contrifuging Factory another Rs.
1.25 Crores.
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TRIPURA FOREST DEVELOPMENT & PLANTATION
CORPORATION LIMITED
FUNTARAN @ AGARTALA

SCHEME NO. 15

1. Mame of Scheme: Exp. Cultivation of Aromatic essentizl
- 0il, edible o0il, high value medicinal
plant (proposed).

2. Brief description

of the Scheme : With the establishment of Dioscorea
Plantation in the vicinity of
Dicosgenin Plant 3t Ananda Nagar, a
separate complex for experimental
trial cultivation of various Aromatic
and essential oil plants will be
pos&ible. Iﬁ‘fagﬁg this would user a
beginning in the “whuto—chemical ‘and
pharmaceutical . complex for the GState
of Tripura. ne

" L

Cultivation of various Aromatic. and
essential il plants, high vaiue, {
medicinal plants etc. will be taken up
at that phyto-chemical complex under
the ascheme with the wltimate object
for commercial exploration by the said
plant. A token of Rs. S.8¢ lakhs have
been kept wunder the scheme. It would
be spent towards procurement of seeds
for getting the technical know how
ete. for various Medicinal
Plantations,

-

3. Objective

(23

&
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TRIPURA FOREST DEVELOPMENT 2 PLANTATION
CORPORATION LIMITED
FUNJABAN @ AGARTALA
SCHEME NO. 16
1. Name of Scheme: Raising of Rubber Plantations Under

World Bank Project Scheme:

Az a part of the World Bank Financisl
assistant to Government of India for
extension of rubber plantation in
Tripura, for resettlement of Tribal %
sC families with grown—-up rubber
plantations at the rate of 1. 8368
hactate mimimum per family although
recaommended area per family has been
i.8.hactate. After actual field survey
in Tripura it is found that the land
position is most marginal and very few
families are having land for swuch

purpose under their possession in
arder to provide more income per
family ancd ensure - economic

resettlement of 1,808 families mostly
Tribbal Jhumia will be resettled with
rubber under TFDPC LTD. and for that
purpose the beneficiaries will have to
abtain bank loan after mortgaging
their land and esxecuting necessary
agreement. During the current year it
is intended to raise 288 hectare in
the following villages -

w@l., Chellekhala
#2. FMotinagar
@3, Dhupcherrs
#4. Pyaricherra
#5%. RBhagalpur

Constraints :

Formal agreement between TFDPC and Rubber Board has not
yet been executed nor the revised format for the agreement
accepted by the Government has been handed over. A number of
meetings in this regard have been held and yet the format of
the agreement to be executed between the beneficiaries with
the organisation like TFDPC (implementing agency) for taking
the responsibility of the repayment of the Bank loan, have
not yet been finalised. No fund has yet been made to
Corporation. A token of Rs. 3,589,888/~ is earmarked for the
World Rank Project implementation during the period 1994-9%5,

4
3
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TRIPURA FOREST DEVELOPMENT % PLANTATION
CORPORATION LIMITED
KUNJABAN : AGARTALA

SCHEME NO. 17

1. Name of Scheme: Replanting of older plantation after
' disposal of old rubber trees. '

The plantations raised by TFDPC  during 1963 at
Patichari and 1964 at Pathalia over 79.73 ha. have already
reached maturity and have already been subjected to
slaughter tapping during the last few years. It is now
considered necessary to replant the areas after clearfelling
the existing older rubber trees. The rubber trees have 8O
far been utilised in Tripura as firewood though it has come
decerative and furniture timber value after ' necessary
treatment. It has been estimated that the current gap of
timber requirement of the country will be met up by the
mature rubber timber to a great extent since a number of
such older plantations in Kerela will be felled during the
current year. Except opinion is that after proper treatment,
rubber timber can be very effectively utilised far
furniture, doors and windows etc. 1t is, therefore, proposed

" that uwunder the scheme some treatment facilities will Dbe

developed by TFDPC in Tripura in order to be able to treat
the rubber wood after felling older piplantations.

A  token provision of Rs. H.48 lakhs is kept under the
scheme. The “treatment factory’' is proposed ta be
established at  Takmacherra within the developed
infrastructure which will be nearer to the felling site.

¥ 9 9 W%




.- , ‘?[? xfeigs
ANNEXURE -

it

i
L4
FN

H

' . Arnnexure--9 B .
TRIPURA FOREST DEVELOPMENT ~ AND
PLANTATION CORPORATION LTD.

A GOVT OF TRIPURA UNDERTAKING)

Regd Office - A _ N

Abhoyanagar, Agartala, Pin-799005 T
Tripura Weat o ‘Telegraph Officer Agartala
\ Telephone s 224765

Ref. No. F.4~546/Gen/TFDPC~98/5879 Lete 21.9.99
To | ,.
" The Divisional Forest Qfficer
Working Plan Division, No.l
Funjaban, Agartala. _
gubject ¢ A brief write—up an the sctivities of TEDPC

' Lid. ,

Reference your letter NOJNiIL dt. 21.9.97%

Sir O o
et X X q . .. T
As  reguest by you, we are enclozing herewith  oOne

brief write—~up covering different sopocis o the

activities of this organisation for doing the needful.

AR~
¢ . R
Ernclo @ As above ' ' _{J;i
B . C Yours faithfally " :
. L Managing Rirector
. : .
‘
.
Py ’
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- BRIEF NOTE ON TEDPC LTD. el
1. INTRODUCTION & | ST A s

T.FD.P.C. Ltd. was in-corporaved as  a cmﬁﬁany“?
under  Companies Act, 1954 on 26.3.197&  with equity
participation by the Union Govt. & the State Bovte The

brief objectives of this Company are &5 wnder s

i) Ta  carry out business on  plantot.on  crops,
capacially Rubber with orofit motive.
i1) To concourage oxtension of rubber cultivatian

and cultivation of cash crops +©ta2 | the . marginal

wultivators by providing the infrustructral facilities

~

- available with the corpeoration. a

iii)  Resettlement of Tribal Jhumias, tribal &

Scheduled Caste families and other Lackward famiaies-
AN

b orubber and  other plantation  crops in

through

degraded/fellow land- @ith,the fund  provided by thé_; 

State GovhnaDepttgg a .

iv) Creation ﬁf gﬁbioymeﬂt cpportunities >hy ;
prmviéing regular wka%“to the il age wnrkeﬁ§ in‘
interior/farflung aress in t&e{Siaia_ '

vy To  concourayg? . gul%ivatinm!ruﬁemtﬁtimn. af
éﬁecimu% having hédicinai vajue & viher whility for
maimtaining bio-diversity. ‘
2. THE CAPITAL STRUQTJREa

The suthoirsed vapital of thgyﬁarparatipnhia Rg.“
10,00 crares. Qﬁvpr@§bﬁ5 ite paid up caopitxl is  Rs.
BOR.94 lakhs. The details of equity rectiritution is  oas
under
Year o Eguity of State o Equity of Cantral - Total
‘ Govi, {in labkh) Govi (in 1l 0:h) : '
1976~77 : 13,00 L AL ‘ o 19.30
197778 ° . 2000 2.80 ' 22.50
1978-79 1 21.00 - 21.00

‘
'
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1597980 10,00 : IGLEO
198081 5,00 - CBL00
198182 5, 00 , - L B0

P
O
o
&

N . o Juhad ! e, - = .
1982~83 30,52 - 30,52

1983-84 40,00 | R 80,007
1984-88 | - 83.00 , - 85, 00
198586 75,00 ) - | 75,00,
1986-87 .. 84,00 _ -, B4 G0
1987~88 - 80,00 A - OBO.LO0
1988-29 7R, 00 » ' - 7R .00
198990 y BE, 00 ' - BELO0
199091 B0, 00 S - ' B0, OO0
1991~92 30,00 = 3000
1992-9% - 50, 00 - S0, 00
199394 - : - S
199495 - ' - ‘ o
199594 24,92 . S ConaL,gw
1996~97 26 .00 Loam 25, 00"

1998-99,  Nil o CONEL . Nib

sra ceven b0t Sot0p mmans doiss s e PR e g 3 V1 ooate

780 .44 R - 007,94

R 2

in addition cerporation has absorbed fund  from
different State GBovi. Departments for implementation of
Social servide oriented schemes. ‘ ‘ o

In  the existing siructure, the Corporation has
&

sedpe . to  absorbe  funde from. Govi. Deparitments  for

.

implementation of beneficiary oriented land “based
. | Aok

schemes. _ - : . : o

E. DRGQNISQTIONAL SET--UP
The executive of the ﬁmrpmrétion is controlled by

-the Managing Director appointed by - the Suate Bovt.

presently 8ri .k, Singh, IFS is the Managing  Director

of the Corperation.

| Tﬁe_' overse the Aaue;~all'ffqﬁctimha of  the.
Corporation, fhrmu}atioﬁ of the~~pﬁiicy maétefﬁ. in
&@epiné ‘with the Direcférﬁ undéh thé leaderghip qf; a;
Chaifman, 'preéently, 8ri Narayaﬁ Rupiniy Hmn'b@@
Miniaﬁér, Fareste eto. Deptts ié holding the foica--mfa
Ehaifman of this ﬁwrpéraﬁimﬂ, The constituted Bward;"aﬁ
at present is given in Mnﬁéxﬂre~‘éfa

~

N V4 . oo, - ’ ) ¥




For proper supervison of the filed asctivities of
the Qorporation the following Divisions have hHeen .

cr@ated caovering the entire Htaté -

i« Divisional Manager, Sadar,; Agartala. A
Z. Divisional Manager, North, Humarghat.

Za. Pivisional Manager; South-~I, San“irb“zarn

4, Divisional Manager, South-I1, Marubaz ' -

3. Divisional Manager, Factory Dlulston, Fnknachprra,
6. Beneral Manager, Dioscorea Prmj@cﬁy Arrard fanagar.

.

All  the above divis 1unb are headed by Diviﬁimwai

.

Maragers ecocept for Dicoscores Prmjec% which is hedded -

by General ager.

-

Apart from  the. sbove, one Project ﬁanagsr9<%iﬁ
attending managerial functions in the Heed Fuarnnv,

2,

level to assist the Managing Director.

For Office % filed managémenﬁ-at Head Quarter and
Divis LDR%, minie ter:al staff and Ffiled S statf .‘ai,
different levels have been appointed directly by the

Corporation. Presently one CmerH tiop -has a team of

3

234 members at different lovels on regular Rall. They

have - heen 'appwinﬁed‘agafnst TFDPC Ltd. has & sbtrong

e .,

force of 3000 leave card holder workers who are  being
enqeged round the YERT.

The arganisational'ﬁet up in TFDPD Ltd. and  man-

3
X
o
-
s

in-pogting at . different functional loaves

givern in the Annesure-'R7.

4. AGHIVEMENTS:

/’

Firet phase project of the Corporation had &

targ%t between 1974~77 to 1985-8&. During this period,

captive rubber plantation over 4500 hac has been raised

for the resource base of the Corporation. In  the’
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meanwhile  preparatory works  were completed; for
launching second phase project covering 10,000 hac
rubber plantation during the period subsequently to

1986~87. A proposal was auly.senﬁ ta, the State Bovi.

for obtaining necessary clearance . under Farest

U Conservat Act, 1988, But till date the <learancd is

awaited. This, however, cauld not deter the expension
~ .

scheme af the Corporation and | asdditionasl rubtzer
plantations were raised over J087.76 hwe area in  un=

sncumbered land between 19287-88 to 1998-9% raitging the
capital assets ©f the Corporation te 7387.76 hat  -in

-

B

term af rubber plantation.

¢

-
R}

Since ‘inception this Corporation acquired  A051.64

~

hac of nature rubber plantation in the yielding stage

from Forest Depti. on lease basis. This also . have

formed source of income to the Corper tion in tha
: T e
. ) X -
initial stage.
!
The income generation’ has  sinco picked Wy -

o

considerably out of the sale of raw rubber produces

like sheet rubber and scrap rubber from tho Corporstion

plantation % a stage has already set—in for generating

income sustained Lasis. ‘ . L

In  addition to the Corporation plantotion &s
mentioned above, TFDPC Ltd. has also raised rubber

plantations over Mg A% hac area  undor  resettlement

=34

heme for the Tribal Jhumias. familics, Gribal and

Geheduled Caste families. Under  thio resetulement
scheme fund is placed with the Corpesation by the
: ) ,

welfare for schedule tribe, schedule caste,
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Hartitultmre DepaPtmenﬁ% of State Govt. and the TTAADE

for  raising rubber  plantation in the - earmarked

land/sland belonging to the selected beneficiaries. . The

i

plantations arenartured/maintained by this Cdrpératimn

Cthrough  the g@atation-pgfimd'till méturipy sltege  is

»

- ‘ :
raised .in the Corporation under the alove mension Dot

. : . . . .- . ¥ 3 - s V
reached. THe beneficiaries are imparted bvechnical shkill
involved ;-in maintainance of the rubber nlanta%idnfﬁaﬁ

well as in tapping of rubber trees and PG e S L N TuE

s

rubber latex, The rubber plantation in yvielding stage

are handed over to the selected henefivisries for their.

sustenance. Till 19946-97 rubber planﬁati&ﬁ-'heVE T heen

%

raised over 2387.685 hac area under this Re-aelclement
ccheme. Out  of which 2009-59 hag  aveas  oro fo
scheduled tribe beneficiaries and J40.40 hac eiroas are

for coheduled caste families. Out of ihe aghiovs

‘plaritation 50T, 50 hac  of  rubber aluntavion o haves ™
A R 7 \-w-’ ‘

N

already heen handed aver o 361 number  of ﬁcheduleﬂ, ‘<

tribe families and 104,21 hac rabber plantation to 76

number.uf scheduled caste families in yielding =stege.

This Corporation has huy-back wiheme  23f 0 the

-
.

natural Trubber produces from the - racbher plentationg -
. S \

owners with a view to provide necessary - oladility  on

.

market price of the saleceble producet.

The Centrewise dotails of rulber B

schemes are given in Annesure-C.

.

The Corporation has also compliooed a  sCieme for

value addition te the natural rubber produces under ‘the

\ .
suspices of NEC. Under this scheme one Centrifuged
B 1. N .
e ; - . : )
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machine = and % crop mills  have been set-up at

Takmacherra for converting low price "facihing rubber

Y

latex and scrap rubber into-high valued mwmeterisols of

concentrated latex and scrap. This is a sedium cized

factory running on profit. This has- added rcolours to

the industrizl intrustructure of the Statoe.

. TFDPC Ltd. has also sioce %fully cumslasioned . onhe
plant at Anadnanagar for extonsion of Dicogenin which

is . an importent precursor for synthesis, of i

drugs. . For  forward 1imk§ge; ﬁiag&qreé. fiufi&uagé?mtbf

heing cultivated HE a,ﬁmuﬁme Qfﬁraw mater:ala - ﬁm -§ﬁe’ A
plant, on Govt. land 'as well éé on private- iﬁh?
Dimﬁcmrea' plantations have'aiready ﬁéem e&ﬁé@liéﬁ@é“

over 44, 3 hac area which will 3150 uﬁpn‘ tuber ztocke

for multiplying the plantatiah_\arEs Tor L sustaingg

supply of raw materials to thﬁ'plantu
<~ The rubber production as well oo Divagenin

3

prmduction till 1989-99 are as under -

AL RUBBER PRODUI i H o .

Year- No. of Block Prmduat ion fole  preceeds
L S {in MT) INE runber
L £ ir. .“‘!’%1 )
1976-77 48 ‘ S 20,2048 0L 531
197778 as o Ee.183 ;.ngl
1978-7%. 21 - 4,805 . -

197980 104 Z7.132 -
19890-81 135 £ 12T ~ -

1981-82 208 - T4 LATF -
1982-83 744 104, 000 -
1983-84 248 132.547 ' 2. 202
1984 ~8% 3t - 18T .47 19.285

198584
198687
198738
198869
198930
199091

199192

1992-93

361
422

378
LR
82
1007

4 e
L rapet)

1647

164,612
dvg.@?é

10445
86,389
611,278
Q74,537
Q00 , 000

1178.000

A% . 109
=4 .,388
531.340

: é - 4O

1 “? 5 LIAET
24,849

r~ye

o
. ‘.}\,).:- o Gnd

FiR. 184

toes
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199394 1701 1295, 000 o 368.744
199495 2004 1763.144 | B04.110
199%-894 245 1878.194 634,68
199487 - 2497 2075049 : H37.18
199798 D768 L 2610,005% C abALIRT -
1998-99 R2TeR 28346, 00 &9 .00
1999-2000 ' o 2
(Upta July 99 2800 - 417,064 L 299,00

E. PRODUCTION OF DICSGENIN 3

The trial run of the plant started in December

1996, The plant was Tformally imaugurated' by Fth

July'?7. The production of Dibﬁgenin till‘_l??ﬂ;qq is
1600 kgs valued at Rg. 20.60 lakhs.

The Corperation has also carried out business On

marginal profit by suwplyihg plantation inpuﬁs like

polybhag raised rubber seedlings, budded stumps @ and

-

rubber speds etu. to other organisations. like TRPU Litd.

as  well as Govt., Deptt., Revenus blocks wte.  fard

extension of rubber plantations.

B, ACHIEVEMENT DURING 1998-99 .
(4)  Rubber plantations 5ave heen ‘extendad aver
81.30  hac during the current financiél year. = In

addition, rubber plantations have Dbeean raised’ over

T e ¢

6H1.60 hac area under resettlement scheme. This i5 5

against the plantation target achieved during the last
“-years as detsils below.

........-......—.‘.,.........‘....._....‘._...--..........._........u...._.....4._‘._..........._.—-....«—................-....._,.........W....—.»..._.._....._..d.........—...--m.—-__..-’.

. . 3 <
Rubber plantation raised . i Total
1

Year !

' corporation | Resettlement . :
, : _

¥

plantation 4 plantation. !

195293 ¢, 80 120.85 130 65
199354 7L 10 I e 4 ‘ o 129, 8%
199495 B L AD r el - 15710
19959 A8, 40 . RELLE0 L DER.98
1994~-97 - ra el S 8270 o 89 .80
199798 VAR . 51,46 59,06

2.70 14,00 : T .70

1998-99 &

)

Target for 1999-2000 has been fiwed for 14.00 hac

e o=



1. Seedling Nursepy

‘prodaction. ' : : .

v

of -rubber plantation as captive plantuation of the

Corporation and 60.00 hac under resettloment scheme. s

. programme have been taken up in hand. In sdditien, the

Corporation heag also takerm up progremme for, raoising
rubbrer . budded  stumps  for supplying to the Revenue:

Blocks  to suppeart their scheme of extencion of S orpbber

L

plantation aon out right sale system- on Tixwd pric

caters for above reguirments. follawing & pursery

s

programme  Rave been taken up during 1979-2000.  The

\

achivemerites till date are alaso shown bhelow:~—

N

~

Nurseny programme . Target +fived for fohivement up
the year 19992000 4o Juliy 979

beds, L 1000 beds : . 300 beds

~y

2. Polvbag raiﬁed

rubber seedlings. . QE,QQQ.NQS« 10,000 Nos.

C. Till July 99, 417,064 M.T, of natural o irubben
wae produced. This is against the preductisn of J18.338&

M.T. during corresponding period of last wodr (1998-99)

resilting a rise of about E1% over “the leet yoar's

- ST e

Thisz, could be achieved by adding 77 nos o

knecks  to the production  line making it o total

production bleck of 2800 nusbers. I0 o eraectea.

further that more 12% new blocks can bo sitcded ﬂuri@g.

0y

this financial year.

”
s

D, The programme of upgradation of

centres including establishmont of regulsy water supply

‘. . ~

sources have been taken up during the yesr in ‘ten

.

B. To aschive ‘the above plantation target, rnurcery

7 . * T R

processing
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. .
e 5‘,(:; — . ,

centres for upgrading the guality af  the BTOLeEEEU

’ : . , -
rubbrer produces. Works will he taken up in dry  Seas0n

ot

after Oct’'99. Total investment will be aﬁd@hd'ﬁcf 2

N

lakhs during the year.

In addition, 4 smoke houses hove beéh cudrd 111D

July 9% during this year for. incroasy

&, Resource has and lisbilities the Corooyclibn.

The  main source of income of the. Covprriion Lo

.

e
-
33
i

The average income from this soarces is Re.470.70 lakbhs

on  average of last five years. “he - income generated

during the finandial year uptoe July 99 is M. 299,00

lakiis. Due to d pression in the internationcl as  well

-1 rubber

as  national rubber market the pivice

o]

has been cashed down to Rs. 287 to Rs. 22/~ per K.g.

this year as compared Lo averag: price ob A/t

45/~ per kK.g. during last -9 y&&ra:Tﬁis
serious. resource cumstraiﬁtg Ga thé.‘cﬁrp&rat;cn s ihis
year. Tne empected sale proccels during  Ghe Csuerend
fimanciel year would be aroursd Ré. R4 ,00 Lkl Bt the
current market érime af rﬁbb@r am againci  the o budgel
forecast of ﬁ%. FH7 .80 1ékhgk Tris méy advirnoly affoet
the exnpansion &s well as uhgradatimn pragv;mhuﬁ i the

Corporation. -

fAe  against  the above odurces af ancome,; the

oy -y

Corporation has a lisbility of Re. 28.5% ilakns as  on

=1,3.96 as per revised schzduling  of voepaymens  of

loan. ' ’ ' ,

Year . " Total smount payable Repaymont WO Nemarks .

Cat the end of the year Che maes

&

Revepue earned by sale of natural‘éubb@w FPQSUUHQ.‘




(Principal + Ihterest) Principal +. -~ gp

Re, in lakhs. o interest Rs. in
“lakhs.
oben s e et e ot o .._..‘-._._...;..-—.._m—»—.-q..-—m-»;u—m-s«—g—»-—-mw: e e e e b s e Sy St A S ts S S v aara s b

199697 neR. 29 T 1R0.,.00 Gut of this
Ras., 105.0
Lakhe has
. heen repaid
199778 7h .07 , 200,00 No repayment
v made till date
1998-99 . 658,792 . ; L0000
19992000 ER0,.46 - : EB0 .46

it is mentioned thét the Corporation h;d secured
bank ldan of Re. 264.07 iakhs'durihgﬂthe p@viqd 1986~
89 under ngi r@wfinahcé sﬁheme sponsored 5by”.ﬁﬁﬁﬁﬂﬁi
ffum' thé consartium of banks comprising of U.B.T. &

G.g.1. of which U.B.1 is the lead bank, at an interest

of 12.5% which is now enhanced to 17.20%. The said doan’

has swelled . to Re. 3 e

’
@.29 lakhs as on W 3L.P6 as
mentioned  above with interest. Unless the loan is re-

paid. by aerictly adgering to the revised re"ﬁcheddlihg,‘
the future activities of D khe Corporation will be’

.

geriously affected. This out—standing loan  Mmay gven
turn the varporation financially sichk with swelling °°

’ . ) ~

interest.

7 e Future'Drmspect/Divérgifiﬂatimnm:
- (a) Additional 1000 - blocks are Tikely o come
under production stage within next thyee years

widening the resource hase of the corporation.

i

Centrifigured l1atex which is the procesﬁed.product
of Centrifuged machine and Rubber cfépe évnﬁucéd. from .
Crepe Mitl ea%abli%hed at Takhacﬁerra #Zre éivihgu
dividends to the Corporation by value adding to the louw

priced rubber labex % rubfieT creps. 10e Corporation is

making srrangement with NEC  for eﬁtabléghmemt of

anpther centrifuged machine and a aet of O orepe. mill




- ] Y __

at Takmacherra with grani for intweésing the

produru:mn capacxty of ren+r1‘uged latex and treps.,.

NFC haa approved . the pro;&cc with prDv1r30n af Reg

110,00 lakhﬁ during the qth five year plan as qrant in—.

aid. Fund for Rs, SQHQO lakihs hus alrpddy bees placed

with TFDPC Ltd. during 1998-9%. Firm order fur  supply

af  one Alfa Laval Centrifuger has aiready been placed

invalving Rs. 4_=JU lakhs. The mcchlne is expected to .

reach Takmacherra within Sept 99,

DIUER@IFICATIGN:

i) The exigting divsgenin extraztion plmﬁu will be
expaded for producc1on of 1é& DRA which has better
market & Migh cbgt benefit favuuru‘

11) One Timder Treatment Plant has already heen seb-up

\a: Anandanagar. mith!th@ grant-in-aid from TOFRE

B - . : : ’ -

under  the extension scheme. Ogt of  the ua:ctiun@d

ammunt>éf'ﬁs, 17.30 lakhs, fuhd Ta~ Re. o 3;?5 lakhs

iaé already heéen placed with TFLRPC Ltd: The balaince
amoaunt  of Rs., 4,25 lakhe ig beiny p}a&ed.by _éFﬁEx'

The cammeﬁc?al production from the plént haoo started

on 14.46.1999., This prmiact“will holp in earnings of

the Corporztion subgtantialiyu

.The.matured rﬁbh@r trees_@hich are presently used
as  firewood on felling after their ~economic  rotation
can be ‘épnvérted intoJmarketable ti&bar and lumﬁér
fetching, lucrative price. The valué addition by this

B} .

proceed is ekpetked te be moere than 1% timbers than the

price of firewood.

.
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BOVERNMENT OF TRIPURA.

FOREST DEPARTMENT. ‘ .
Dated, Agartala, the 2%5th May 9.

NOTIFICATION.

In exercise of the powers conferred by Sub~section
(1) of Section -~ %21 of the Articles of Association of

the Tripura Forest Development & Plantation Corporation’

LImited and in supersession - of all . previous
~otifications in this regard the GBovernor, Tripura is
pleased to appoint the following persons  as  Chairman

and Directors to the Roard of Directors . of  the said

Tripura Forest Development and plantnttmn Corporation
Limited with immediate effect.‘» o

1. Bhri Narayan Rupinig Hmn'ble Minister -~ Chairman

for Farests Animal Resources

evelopment,; BGovt. of Tripura.

-

2. Shri Rinduram Re gang,; MLA, Fanchanpur. ~ Director
%, Shri Riplab Sanyal, Sabrodm. ' ~ Director
4, Smt. Laxminag Debk Earma, Takmacherra. ~ Director
5, 8hri Lalit Deb Harma, MDC, Takarjala. — Director
&H. Shri Kajal Bhosh, Sonamura. - Director
7. 8hri Madan Das, Belonia. I ~- Director
#1. The Chief - Secretary, fBovt . of .- Director
Tripura, Agartala. '
9. The Principal Secretary, Forests ~ Director
Gdvt. of tripura; fAgartala. :
10.The, Principal Becretary, revenue - Director
Deptt. Bovi. of tripura, Agartala.
1%.The, Principal Chief Conservator of - Director -
Forests, Govt. of tripura, Agartala.
13.The - Joint Rubber Prndur ion - Director
Commisgioner,y Rubber Roard,. trlpure,
Agartala. : : '
14.The Chief Ganservator of Ior@&t., - Director
(Central)  Ministry of Dnvironment &
Forest, regional Office, Shillong,
fovt. of India. , ‘ ;
15, Shri A.K. Singh, M.D. TFDPC Ltd. Agt. = Director
- .

Ry order of Governor;

Ce8d/-
. - Joint Secrebary.
- - 0 the Government of tripura.
b
’ ;"
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Drganisational set-up of T.F.D.P.C. Ltd. and man—-in-positio
v at different fungtional levels.

e e e e e ot e e s i e e e 3 e 1 St e bt 2 o o e o o i e e A e i
51 ! Name of the post | No.of | Man-in— | Post | Remark
Ne ! functionsl rank | posts | pesitien | lying | -
: i : tvacant |
! 1 ! tat !
! H H ipresenti

erie et opmee e mroe St s SFuss b SHENe Smead S S bevm ais Sehen Do et eie Shmn meTe

1.

2
Fa
4.
B !“5‘ .
€ u
7 a
8.
7.
16,

1i.

i7.fssistant Accounts Officer

13.
14.
i8.
16.
17.
18.
19.
2O,
21.
22,

A
daud

24.
258,
26,
27
28.
Eq a
B0,
31
=
3w
e
Wt =
34,
e

36

]
+

4l

Managing Director

Project. Manager -~

General Manager
Chief Accounts Offic
Divisional Manager
Senior Horticulture
Senior Agromist
Maintenance Engineer
Works Manager
fluality control offi
Ghift In-charge

Labour Welfare Offic
Estate Manager
Senior Chemist
Chemist

Corporation Ranger
Head Assistants
Accountant

Senior Asszistants |
Carparation Forester
Office Azistant.
Stenagrapher
Labaratory Assistant
BSupervisor -
Laboratory Assistant
Driver

Project Buard
Foiler Opevator

Pump Operatar
Electrician

Fitter
Mali-cum-watcher

Night Guard

Office Qtt@ndent;
Watchman

er

ceér

er

IO B Rt P I R S i i

NI R B B G R R N S it BN

B

St e
o~

£
-

By

o

oL

Total 298
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S ' & S
T Miloo. -
1 S NiED -
Ni 1 G -
4 1 -
Niloo 1 R
Nil 1 L
Nil N . -
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v b Organizatisial woteup of T.¥,L,.p,C Ltd and man-in.position ,'7‘)/
- % at differet functiodal lovols, . 83 v

T s Sy San e o S S e am

- " DO - . S T s S > T o - v 0O

O D e A S SO D S B A, 20 A v - v e ey

. e ———— . ———— e ———————
] s

R gme of the post ! No, of §Man-in- i Tott | Rovarks

0o functinal rank, ' posts, ;position.l VZ Qt |
] . C P 3 [} .
: e o : s at s

i R | Prosentl,

i
i
|
i
L4
}
i
!
i
|
i
3
4
i
1
]
i
1
i
1
4
E.
]
1
i
L]
§
:
r

1. Menaging v\i'rcct‘or. ‘ 1 1 Nil Ve
2. Project Hanager, 1. 1 M4l -
3, Gaeral k:mﬁéér. 1 1 Nil -
4. Chief accounts Vfficer, 3 Nil 1 -
5. Pivisional Mangger, § 4 1 -
6. Scnlor Horticulturist, ! | R4l 1 -
7. senisr .gronomist, B Nl 1 -
8, Maintmance mgince;.. 1 TEN] 1 -
8, Worxks Manager, ' ’ ':. 1 N o
0. Quality contrsl officer i 3 21 -
+1s Shift Inecharga, 3 . S 2 e
.2, Assistant aAccownts Officers, 5 N4l 5 -
3 Labour weclfare Officer, 2 N4l 2 ~
«ds Estate Manager, 4 2 2 ‘ =
.3s Sonior Chanist, b 3 HiL 3. -
B, Chanist, b\ N1l 1 -
.1, Corporation RJNger, ?5 22 Z -
8. Head assistants, 1 3 M) o
9+ Accountant, 17 12 s e
M, Sai.or assistants . 18 13 3 o
3 W Oorporatian Forester, “@ 43 . 7 -
2, Office Assistant, 7 a3y 4 -
3. steoyrapher T 2 2 1) T .
4. Lalouratory Assistant, ] (A28 1 LU -
5. Supervisor, 4 Ni) A -
5. Labouratory assistant, 1 1131 1 -
7. Lriver, ' S 11 9 2 -
e Project Guard, ‘ 54 " 49 5 \ -
2, Bollcr Operator 1 Hil 1 -
J. Punp ypexator, 1 i1 1 -
1. Elcctrician, 1 N1} 1 -
", Pitter 2 Wil 2 -
Mali-cui-watcher, 50 49 1 -

o Night Guatd 1 1 N1 o

2. Uffice attchuent, 1 NIX 1 -
3, Watchiaen, 2 Nil 2 -

TOTAL - 298 2136

O
N
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ANN EXUR B O
M

IRISURA FOREST D vz, oom g

ENL ©LANTAY I.,N OreORAT J i LIL,

NAME OF THE CRARL RUBLER SLAVRTI08 RAISED 1y HAC, PLATIAT LN RALISED LurIng 139798
B ' Plantat ion Raisc upto 1996.97 CURPORAT 104 RE3ETTL g impr
CORPORAT 10N R 55 87T, 24 ENT BAATIAT Zond, ELAMIN T N,

: PLANTAT 10 " BLANTAT 10N, - ]

(1) — (02) ————ed TN —f03) o
ANANDAPUR R.P,C, 8, 50 - - 5,00
sachirambari RPC, L 392,65 - - -

SUUTH HICHACHARA &oC, . 52, 35 - 10. 50
ABHANGEHERA RpC 606, 50 - 2¥ss . _
XGRXK D EBCARU RoC 762,50 - -, 2.50 -
NORTH HICHACHARA R - - 5. 50
(VL ER B BHDAKD)

ECIHPUR RpC 137.50 - . - -
BATISHA RoC - 75. 63 - -
K1LLA RPC - 61, 85 I - -
RUIGKLANG RoC 17,50 46,7 ; - -
CHRLIASAAG RPC 35,00 35. 10 ! - .
SORBUNG RpC 24,00 10,00 " - -
CHILR A ARA ®PC 211.00 - - -
#UTA1 RPC © 10.00 - - -
PAIKHOLA RoC 321,50 - - -

AORT ;4 SR1up- 22U RoC



: - contd, ., .2/2
m—mm———— <y _:..-;;- ‘..‘,2’...: AN (3y - - ) T = | (5) —
KALSHINUKH R.P.C. 200,00 - . - - )
U. B, G, 8AGAR RPC 100,00 - ~ - - -
BNIFUHMARI RIC 84, 50 - e g -
-~ " KaLKALIA RPC s 50450 T 1,50 - -
" DHANRUR' RPC ~ , 66,50 - g - -
VRIGUDASBARI RPC - Lo 57, 45 " 1,50 - \
EWP ACHARA RPC O 314,52 - . 3,00
KALNMCHARN RPC 7300 - - -
BAIBAZAR RPC AR 65,35 - -
" KARANGICHARA RPC Ay 510, 45 . - o 3,50
CHELIKHOLA RPC e 63,05 - - - 5,50
DHANIRAMPUR RPC IREACES 61 - | 5,00
(USU BR RATINAGAR RPC) - .
SOVZPUR RiC 47,57 - . 3,00 -
GASDHINAGAR RPC S - 6.94 - - -
NEMUNAGAR R2C 1P - 92,95 L a ; -
PAIMANAGAR RPC T - 230,80 - i 3, &
BORAKHA RPC T - 9.65 75 T - o -
. MAT INAGAK REC - 254,05 - 11,00 -
¥ SUTAR LA &P C R 27,50 - 5,50
,? PaTHALIA ReC ' 1644 67 - 1.00 -
. Dl ChARA ke T T - 39.00 - .00
_j Lo d XA AN XA #PC .‘ - Ud, 29 - ' -
: LDIRA sLIKASHIAGR ReC . 24, & - - \9(7

aniuo 0002/3
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- D D . > D s ety e

(1) __ 2) — ) . 9 (5) _ . -

RAMRAHL PARN R2C - - e e e e 32,00 - oa | . _
N1RVOYPUR RPC .- .- . : 82.35 . - - - - . i
WARRANGBARL RPC - 182,50 - ]
PATICHARL R2C . T BB.48.11 - -

TRXKMACKERRA RBC. @ 432,53 - -

i RATACHARA RPC - - 265,00
s
- e 147,008 . <" - -

ROWA RPC- .
! MARSIDRA. RPG.. ... ..~ - | 227,007 L0

SAILENDARL R2C - - AU 2844500770 - 2.00 -
SAIDARBAR RPC S 201,507 - 14,00 : -
BILTUAL:RPC. - . - - . 71,00-i..7 - - -

'N.QPM.”C-...-u : TooeF -374¢40 e T T ) R - o . 4.\‘)0 -
- e 45,00 P _

e e et SO - 29.75 . o _

PPy

NALICHARA -WPC - - -
JURI RPC

GOLAKPUR RPC

PANITILLA RPC - =*3Jgg,00 ‘7 T = . L -
i AGAICHARI RPC | 32,00 : - ! -
IAINAMA RPC - - 12,00 - -
LASAMANIPARA RPC ' 162,50 ’ - -

NALKAIA RPC 64,50 ! 15.00 - -
MANU R&C - 2,80 - -

! contl,....P/4 _
i i .




MRS S : by Cmtd..oooy/‘
R L Ry B S -
| e, RASIRICHARA BPC bom AeB0a . T -

. <. ggg ‘me MML RS)C) A :.. praliy ..""". . : - DR a0 ” .. ,‘“ " oL ;-:"....f‘._,_ : . G0
: 3 - 4 i{:.‘.‘..;f;, TR e P XL _ ST A
' ,?g & TAISO'IA RPC ‘ (5.0 Ada 00 L e L T " | ‘

' .. JMAEURCHARA ReC ., EEEERLw s 12,00 ST =L
" i - Sl e D

e im ‘LODHUA RPC g 396,18 - 10,00 -

. BALSHNRBIUR RPC | " 181,20 - P : 3,50 .
< AMLIGHRAT -RPC - 32.50 . - - . “2. S0 ' -
v FAILASHRAGAR RPC  ~  tggoog - o -

- - - - D G e S Ty - > - e - - ey, e

ISR TOTAL 3 7587.W6(7567,76)  2357.65 91. 3¢ 61.60

"o . n .

. e L - . N < A ;.
- om, re—

hmaad T - o - - Senan

xbstnct 3 (1) Total Corporstion plantation upts 19y7.98 »’6W.06 na,
- (44) Totald ncaottlanmt. plantgtion upto 1997-.983241%,25 na,

-

urand lotal 3 10066.31 ha,
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1.1
U]

(i)

1.2
(i

Definition -
The term ‘Forest land' mentioned in

Section 2 of the Act retars to reseyved--

forest, protected forests or any area
recorded as forest in the government
records. L.ands which are notifiad
under Section 4 of ot the indian Forest
Act would also come within the
purview of the-Act. (Supreme Court's
Judgement in NTPC's case). All
proposals for diversions of such areas
to any non-forest purpose, even if the
area is privately owned, would require
the prior approval of the Central
Government.

The term “tree” for the purpose of this
Act will have the same meaning as
defined in Section 2 of the Indian
Forest Act, 1927 or any other Forest
Act which may be in force in the forest
area under question.

Clarifications

The cases in which specific orders for
dereservation or diversion of forest
areas in connection with any project

. were issued by the State Govermnment

prior 10 25.10.1980, need not be
reterred to the Central Government.
Howaever, in cases where only
administrative approval for the project
was issued without specific orders

(ii)

(M

(i)

— /19—
1. Application of
¢ Forest (Conservation) Act, 1980

regarding dereservation and/or
diversion of forest lands, a prior
approval of the Central Govemment
would be necessary.

Harvesting of todder grasses,
legunigs otc. which grow naturally in
torest areas, without removal of the
tree growth, will not require prior
approval of the Central Govermment.
However, lease of such areas to any
organisation or individual would

necessarily require approval under the

Act.
Investigation and Survey

Investigations and surveys carried out
in connection with development
projects such as transmission lines,
hydro-glectric projects, seismic

surveys, exploration for oil ddlling elc.,

will not attract the provisions of the
Acl as long as these surveys do not
involve any clearing of lorest or
cutting of trees, and operations are
restricted to Clearing of bushes and
lopping of tree branches for purpose
of sighling.

It, howevaer, investigations and
surveys involve clearing of forest area
or felling of trees, prior permission of

the Centrat Government is mandatory.

L

——— —
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(i} Notwithstanding the above, survey, (b) Sucth plunting activit Y is pant of i
investigation and exploration shall not
be canud oul in wildlite sanctuaries,
national parks and sample plols
demarcated by the Forest Depanmient

overall alforasteion N {WSTIV: 111 PV
for the torest arca in Gueston,

1.5 Tusser Cultivation

R without obtaining the prior approval ol
g R L the Central Goveuuqent, whather or () Tussut cultivation in ivrest au s Ly
: not fulling of treus is involved,

e trcals as a mivans ul thejr

. ; liveinood without undertahing thono-
! : (iv)  The work of actual construction would cultural Asan of Arjun piuntaicns shu
I however, fully attract the provisions of be treated as a torestry aclivity.
1 the Act and prior clearance of the Theretore, no prior appioval of the
- Central government must ba obtained Contral Governmunt undor the At i
HE even if such work does not require nucessary. !
: « lelling of treus.
! () Tusser cutivation in fore:it oroas for
(v) His clarilied that the permission to WIICH SPECINC Plardulict Of 15001 of
: survey, exploration or prospection Arjun trees are undeilakun ur
would nol ipso facto imiply any providing host trous 1u e L
comimitment on the part of the Central cocoons sl be treated us 1orusivy
emment for diversion of forest activity not requiring pior agpravat of
. . nd. ’ the: Central Government proviged
- such plantation acuvity dous not
i -4 Explanation Regarding involve uny folling of uxisting trycy:

Non-Forest Purpose ' © provided turther thal while uncwitahen

such planiations, al ledst {ue -

{i) | Cutivation of tea, coffce, spices, spucies are planted, o wnich no
-} furbet and paim is a non-forestry - single pecies shall cover more than
activity, attracting the provisions of the 50% of the plantud arca.
Act.

(i) Plastabion of riuiburry 1or sliworin

(ii) y Cutivation of fruit-bearing trees or oil- rearing is a nun 16restry activity,

i - bearing plants or mediginal plants atlracling the previsions of the Act.

: would also require prigr approvai of °

§ Wﬂ%ﬂ%@;m 1.6 Mining

. ——/\—’_\_—“\ -

5 (a) The species 1o be planted are () Mining including undeiground mining
indigenous to the area in question; is a non-forestry aclivity. Therutory,
and prior approva! of the Centrai

P S T
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S f:;we Th.... v 38ential belore a Gouvemnent owned, maniaged of
" " . mining gsuse Is granted in respect of controlied authc -ty/ corporation /
O any forest area. The A2 would apply ~ agency, which 1.5 beun assigned -
= | ‘@ignly {o the surfz~. ea whichis such forest land shall not reassign it \)\(Y) \_ ‘
EE | S in the mining b also to the or any part thereot 1o any other ‘
i {1 .. entife underground mining area organisation or individual .
“gs - beneath the fo- <4, A renswal of an
. 3 "’ - @xisting m:. 3sa inaforestarea . (i} -Any scheme or project which involves
i also requires ing prior approvat of the . assignment of any fcrest land by way
il " Central Government. Continuation or of lease or similar a:.angement, i.i
| i resumption of mining operation on the any purpose whatsoever, including
e expiry of a mining lease without prior afforestation, to any private person or Wi
: :'s‘g © approval would amour: 3 to any authority/agency/ organisation of
jis contravention of the Ac. : not wholly owned, managed or ' '
I3 . controlied by the Govemment (- .
1™ (i) The advice of the Ministry of Law, as private or joir * sector ventures
i Government of india in regard to the shall attract the provisions of this sub-
Supreme Court Order in Civil Appeal clause. .
No. 2349 of 1984 dated 7.5.1985 is at,
Annexure-Ill 1.8 Clarificati~n on
1. (i) Boulders, bajri, stone, etc., in the Sub-claus . 2(lv) of the Act .
riverbeds located withir: forust areas
would constitute a -+ . the forest () Sub-clause 2 (iv) of the Act prohibits
land and their remov. would require . clearing of naturally grown trees in
prior approval of the Central forest land for the purpose of using it
Govemnment. for reforestation. The provisions of this \
. sub-clause will be attracted if the l
. forest area in question bears naturally :
1.7 Clarification on grown trees agd are required 10 be b
- Sub-clause 2 (i * 5*the Act clear-feliec, :rrespective of their size, P
‘ ‘ , for hamassing.existing crop and/or '
() The Sub-clauss sh, he attracted raising plantation through artificial "
" when any fore: .27 .. or any portion regeneration techniques, which may
thereal is assig:ied to any authority, include coppicing, pollarding or any }
corporation, agency or any other other mode of vage. ‘e propagation.
organisation wholly owned, managed :
or controlled by the concemed &/ (i) Al proposals involving clearing of .
- Union Territory Governmer: ¢ . naturally grown trees in any forest 10
! e the Centra! Government. Such area, including 1 -~ tha purpose of e
™. \

\
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All proposals In respect of sanction of

. -
relorestution, shall be sent by the
concernud Statw/UT Government in
the fortn of Managoment -
Plans/Working Plans 1o the Regional

(il)

. Chief Conservator of Forasts of the

concemed Regional Office of the
Ministry of Environment ang Forests.

(illy
Working Plans/Management Plarig
shall be finally disposed of by the
Regional Otfice, under Section 2 of
the Act. Whiie examining the
Proposal, the Regional Ottice would
ensure that the final decision is in
conformity with the National Forest
Policy, Working Plan guidslines and

(iv)

 other relevant rules and guidslines

issued by the Central Government
from time: to time. The Regional Oftice
will howevaer, Invariably seek prior
clearance of the Ministry whenever - _
the proposal involves Clear~telling of
forest area having.density above 04
irespective of the area involved. Also, -
prior clearance would be required
when the proposal is for clear felling
of an area of size more than 20 ha. in
the plains and 10 ha. in the hilly
region, irrespective of density.

Clarification on
Section 3 B of the Act

Each case of the violation of the Act
shall be reported by the concerned
State/Union Territory Government 1o
the Central Government,

‘nominated by the Central

— 22—

Thd rupurt of violalion shull by
tascribud in a sult-contumn.d note and
Supported by requisite docuinent,,
including particularly the namusg any
designations of the ollials/persons
who are prima-facie responsibie fur
the wontravention of the Act.

Incuse it ts not possible 10 lix thy
responsipility for commission/omi w.ion
of any action leading 10 thy violaticn of
the ‘Act, a full explanation with
relovant Supporting documents shuil
be appended to the teport.

Any person and/or authority
Govemmen;
may be required-to discharge any of
lhe duties, including presecution
under the Act in any Court as may be
Guemed appropriate for this purposse.
insuch an eventuality, the
Govemment of the concerned
State/Union Territory shaj Make
available all such records o7 -

. doccuments as may be catied upon Ly

the investigation ofticer.

- 1.10 D'i've(slon Ot Forect Lang for
Regularisation of

Enroachnients

Detailed guidelines issued in thig
regard vide this Ministry's No. 13. 1790
-FP.(1) dated18.9.90 shan be

strictly followed. These are included ir

Annexure_ .
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. . (').

Rule 4 of the Forest (Conservation)
Rules, 1981 prescribes the procedure
for submission of proposals for
seeking prior approval of the Central
Govemmaent under Section 2 of the
Act. The form appended to the Rules,
specifies the particulars to be
fumished with the proposal. Only
proposal in the prescribed format, and

" complete in ali respects, will be

(i)

considered.

All proposals relating to diversion of
forest land up to 20 hectares and
proposals for clearing of naturally
grown trees for reforestation shall be
sent directly to the concerned
Regional Office of the MOEF. All other
proposals shall be sent to Secretary to
the Government of India, MOEF.

Adverse recommendations of

subordinate officers in prescribed form

or in the documents attached with the
form shouid invariably be commended

" upon by the Principal Chief

Conservator of Forests /Chief

.+ - Conservator of Forests. Similarly,

- adverse recommendation by the
.PCCFICCF should be commented
" upon by the State Govemment to

emphasis that a conscious dacision

. h_as baen taken in the matter.

| =2
" 2. Submission of Proposals

2.2 Particulars to be Furnished

(i

(ii)

~a.

(ii)

S

along with the Proposal '\

Map of the forest area required
showing boundary of the adjoining
forests, etc., s to be furnished along
with the prescribed form. This shoutd
normally be on 1 : 50,000 scale.
However, if maps on 1 : 50,000 scale
not available, map on 1°=1 mile or
1= 4 miles or any other sultable scale
would be acceptable. If the area is
very small, an index map may be
submittod showing forest boundaries
and a location map on a larger scale
with a land use of the area required.

Species-wise and diameter
class-wise abstract of trees to be

“felled should be furnished inthe

prescribed torm. Total enumeration is
necessary only up to 10 hectares. For
larger areas, species-wise and
diameter class-wise abstract of trees
may be computed either froin the
working plans or by standard
sampling methods.

The projects for roads and raiway line
construction will be processed in thair
entirety. Therefore, proposals in
plecemeal shouki not be submitted. A
note on the present and future
requirement of forest land is required
1o be submitted along with the ~

proposal.

£

-



-4

\\\‘.0

Environmental losses : (Soil erosion,
etledt on hydrological cycic wildlite
habitat, microctimate upseting of
ecological balance).

Sutiering {o oustees

Though technical fusgrment would be primarily appiied in
determining the fosses, as a thumb rule the
enviranmente' valie of one hectare of tully stocked forest
(densiy 1.C) would be taken as Rs. 12C 74 fakhs «-
accrue over a perind of 50 years. The value will raduce
with densily, for example, if density is 0.4, the vaize wil!

Work ot AL Rs SO.608 takhe 80 1 apagiwwn

‘tequires distorestabian o 1 hedtare o1 Yored! o danshy
0.4 gives monetary retums worth over Rs. 50.696 lakhs
over a period of 50 years, may be considered 1o give a
positive gust benelit ratio. The figure of asstme?
environmenta! valie wili change if there is ar inzrease in
bank rate; the chanac will be proportional to percentaze
increase in the bank rate.

The social cost of rehabilitation of an oustee (i addition
to the cast likely 10 be incurred in providing resvdance,
occunation and sacial services to him) be warkeZ out as
1.5 times of wha! he should have earned intwJ years
bad he been na shiited.
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A NOTE;DN TRIPURA SCH.CASTES COOP. DEVELOPMENT CORPORATICH LTE
Tripura Scheduled Castes  Coop. Development’
Corporation Litd. was' set up in auvgust’'79 and it
actually started functioning from .the year 1982. At the
‘hegining the authorised share capital was Rg., & crores’
which. ‘has subsequently been raised to 20 crores. The =~ -~
paid up share capital of the Corpcration as on Tist
March'94 is Rs. 35.82 crores In the initial stage the. .
Corporation started implementaticn of only scheme . "&° R

called’ "Margin money ;fcan programme”. This is a :
~programme to sanction lean to pcor 5.C. families  "im”™ - . .-
rallaberaF1on with thPxBﬁﬁlS- - T T -

> . -~
- e T
Under the Marg:n Money Loan Progrumme, Q0% of ¢ the'-ﬂL7 -

amount of the scheme (50 subject to maximum of Rs
1000/ was paid as subsidy at the initial stage. This-
has subsequently “increased to Rs. 3000/- and-thereafter
to RsJ_qOOU/— At present the nmounb o1 subsidy iet R;.,‘ ol
&O00/—-. The amount of Subsidy is received by . the
Corpotatimn from the department of-Welfare for Schi =,
Castes. ¥ AR
75% of the loan amount is peid'by banks at the
normal BRanking rate of interest and -ramaining 28 % - ig 7
paid by the Cmrporatlon as Margin Honey Re 4% 1nterest.

The Gth. letter No. 17ﬂ14/1°'89 SC IV dated ‘lﬁth
Dec ‘89 of the Mimistry of Welfare communicated - the
decision of the Reserve FEaak of Indis not to sanhction
Margin if the Jloan .amount dic- -not exceed  to Rs. .
10,000/~ in Farm Sector, and Rs. 25,000/ - in Non  Fars
sector  and-Rs. 35,000/~ in composite sector schemes..
Accordingly this Corpdraticn stopped sanctioning Margin -
Money and the whole burden of load . went to the Benks A

.

2 result the ehenfitcicarirs h1as FQ pay interect at the | . -
norma} rate of Banks.- However, recen*ly the DBoard " of’ A
" Pirectors of the Cerpdration oeglded ;o0 sanction Mergin )

Money again to give relief to the Ben=ficiaries snd 7o ‘.
make{ schemes attractive 'to the bhﬁl ' X ol
; Under the Margin Money Loan | Programme, ~the
Corporation extends finance faor any. bankable scheme: '
appraved by the NABARD. Normallv, in Tripura, Schemes
like plSClLulture, Goak=ary, Dutgery, Pottery, emall .
business, purchase of wilch cow, purchase of Jersey
Cowy purchase of Bullock etc. are’ financed. -
! ~—

From the year 1971 -2 itHe Corporation started LR
implementing schemes in, caolaboration with the National
Sch; castes. % Sch. Tribes finance and Dﬂvelapment. A
Corpora{ion, New Delhi under which schemes like Mini
Bus, Mini Truck, Autc’ R.ckshow, Poser Tiller, Jeep,
‘Maruti-Van, Photo Copier Hachine, Hotel Businessy Aubo
Mobhile Workshop, Etc. ar2 being financed. Up to Sist
March ‘94 the . Corporation advanced an amount of Rs.
211.58 lakhs and recovered an amount of Ra. 22.*1 lakhs -
which in terms of percpntage is coming to 13. 0. - There

. t ~poover reentage is f helaw Y
1J.pe?%a ?gg. tg } ¥L1v ?c nmtyowg sn cdse  of Trlpura

9}
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G.C. Coop.Dev. Corporation Ltd. The recovery picture ag .

2 whele in Tripura around &%.

One of the main reasons of non-recovery is due to
non  receipt  of expected fund from the Government of
India as per Agricultural debht Relief Schemes, 1998. As

per -the debt relief schemes Tripura Bch. Castes Coep

development. (orporation is to write off & Iloan of HAs.

1,04,13,000/~ sanctioned to its beneficiaries, &ince

the Government of Tripura is not in & position to
arrarge  the fund from its own sources, a proposal  was
sent to the Government of India to sanction the amount

cand place  the fund with the Government - so  that the
amount could be written off. If this is sanctioned hy

the Government of Indiz and the amount is written off,
the recovery , percentage will go” up . to Rs. &4.735%

C Through this Corporation and the Bovernment of Tripurs
mave been requesting to Government of India time and

again to ganction the amount, it is yet to be received.
This poor receovery has betome tne concern of the Board
of Directors & - the Corporation. as well as > the
Government of Tripura. Hon'ble Chief Minister of  the
State made an appeal to the public in general to refund
Fank leoans. The Chairman of the Corporation alszo issued
& eimilar appeal to the loans of the Corporation. | Al1
the Eanks in tripura are organising recovery camps in
various places where Govi. officials like D.M.E5 B.D.0s
B.D.0s are attending. From the side of the Corporation
the Officers of the Corporation are attending such

rerovenry camps. In some of  the recovenry Camps
Ministers, M.L.As and other dignatories - of the

Gavernment are attanding. Thus it is hoped that the

recovery position will improve.

The Corporation has so far made no survey to  see

the impect of the schemes on the guality of life af the

G families. HMowever, the various field. reports,

inspedtion  reports. it, is seem  that =2 g af
heneficiaries have diverted the amount ~of loan

sanctioned due Yo their extreme” proverty. A good
percentage of the selected heneficiaries could not

derive the benefit of loag because of nonpayment of the

loan  amount in time by the FParks/inadequate  finanue.
However, it is expected that the position will improve
STl .

.
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20 point programme

. The target covered by the Corporation falls under point
11-A of 20 point programme. The Corporation could not achive
its full target almost in all the years mainly because of
non—participation of the Ranks whoale heartedly and
particularly because of non participation of Tripura Gramin
Bank in the programme because of its financial problems,. 60%
af  the area of the state is within the  operational
jurisdiction of the Gramin Bank. The following statement
will show the position s~ . : L '

Year : Target of the Corpn. Achivement of the Corpn.
1. 1981-82 : 1172 ’ - .

2. 1982-83 : 4591 .. 32

E. 198384 2786 216

4, 1984835 SLHES ) ' 1865

H. 1985-846 4250 ‘ 2393

b 1784-87. , SO0 A215

7. 198788 SO00 . L SEI4

8. 1988-89 ' 400 395

?. 198990 Y3400 : _ 1880
10.1990~91 1100 1924
11.1991-92 1181 ' GG
12.1992-93 1280 ) : - 1312
13,1995-94 1300 | 812 -

Sd/~ ﬁ
General Manager . )

Tripura Schedule Castag
Coop.Ltd egarﬁaia.

s
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L “Annexure—12

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

IN THE MATTIER OF

Case No. 0A 240/94 of the Centrel

Adminisbrative' Tribunal, © Guwahati
Bench of Shri G.R. Pawl .~ Applicant-

Vrs., Union aof Indie and others.

' Shri Prasenjit Biemasg.Depu%y'ﬁmnﬁérvatarw
of Forests ffice of the Princibal Chief
Conservator Qf. Forests, Tripura,
ResponaentA.No. 7 of the above ﬁ&ﬁe; is
. . hﬁmbla Peﬁitimner. and sooth to 'ﬁay ]&

under -

7

1. That the Reapmndentvmﬁ;'? WAL appﬁinted aé frae ) téht
Congervétmr of Fore§tﬂ vide mffice ‘QPdEP No. F.12-
S/Estt/For 90%837688*95 cated 2?;1p82 of  the Foresé
Depaﬁtment,l'ﬁaﬁernmentA ot Tripuré; Tripura ?mregt
Service (TF8) Rule, l?BQ céme.iﬂ%d force with effect
from July, 1988 and“thﬁﬁ Fe was appaiﬂteﬁ As tr;pura

Forest Service (TFS)  Grade~-I] 'mp 29.7.88 vide

Iotification NG, F.20182)/For/Eatt/ /88749878065 dated

B.9.1991.

2. That the answering Respondent No. 7 has received &
cmﬁy  of the application filed by the Applicant’

‘alongwith  a notice issued by the Deputy Registrar,

Hon'ble Central Administrative Tribunal, Guwahati Bench
on 17.1.1995 and after going through the applicstion he

has | understood - the contents thevreof. The answering

'l .
Hegpkndent Nero 7 hereby submits hig reply.

EA - . " . -
o i i oo el e <

e '..ANNGYQ(Zegwl'z
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Z.  That many of the averments made i the application

of the Applicant does net relate to the answering

Respondent No. 7 nor does he has any knowledge about

them and as such he does not admit them to be correct.

The Applicéht ig  put to strictest prmmf of hig

averments. The averments which relate to the Respondent

4

No.7 are being dealt with hereunder.

4. That the averments made by the Applicant in paras—

4.1 ta 4.4 are matters of recopds, subject to which the

answering Respondent No. 7 does neot admit anything.

. That the averments made by the Applicant in para—4.7

is not true and hence denied. Here, it may be mentioned

in unambiguous language that as  per provisions of law,
suspension of an employee or initiation of departmental

proceeding is not a punishment and as such it is not &

5

bar for selection and Qr.prammtimn'mf an  employee. A
t - - . .
photocopy of the extract of the relevant portion of the

rule taken from Swamy’'s Compilation of COS(CCA) Ritles,

eighteenth edition, Page-187-183 ie annexed and marked
{(R-1). Without going into the details of the said case
it « may Thumbly be eaid that the Applicant iz not  the

!

éuthbrity to judge the said case and such  Nnon-issues

have been brought into by the Applicant by

the fact %o put forward, his qlaim with & view to

i

mizlead the Hon'ble Tribunal.

Further, the Respondent No. 7 is by no megﬁﬁ.

k!

i 5 - o 2 a dea &
inferior to the Applicant in respect of aguality  of

service rendered. The performance of the Applicant has

.- e v

distorting
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0O relékién with performance of the Respondent Né;' ?,A°
who has heen rendering siﬁcére and devmteé service in

ar exﬁellént manner in different capa&iti@5‘ aﬁ per
pnﬁtings @ade Chy the vaefnment;‘ find (Suﬁﬁenﬁiun of.
Reapaﬁdeﬁt Ne. 7 has mothing tmhﬁa_ﬁith sinclusion of
his name iﬁ'thé éelect liet. More parfitularly as ihé
authority on perusal of records and also in
cangidﬁraﬁion'of.other circumstances, conduct ete.  and
after .dué-cmnaideratian of the reémfda af the present
'Apglicaﬁt had vprépared ?hevﬁelect 1?5% and o this
apﬁlimatimn< déaergeé no 3udic$a1 amﬁﬁidewatimn and it

should be rejected in limine.

& That .the averments made  in para—4.8. of - the
applitatibn that the Applicant was 211 along posted in

interior forest areas etc. sre vague and S0 thesse are

ey

denied. Further, atlegation that. the Respondent Mo 7
was posted mostly o ©odeputation in
Cﬁrpmﬁaiimn/autﬁnnmous. hodies where works were not

connected with forestry i ahsoclutely false and  hence

denied by the Respondent. . .

{
The - Respondent was posted by the Government once
as general Manager,

Sehedul es Tribéﬁfﬁcheduleﬁ castes

Development Carporation, Cwhere he had s=erved from

the'

i
st A

31/5/9ﬁ to '19/5?93'and thie pdsting wWasg againt
deputation reserve available ta a member of the service
aél pér the Tripura ﬁore%t SerQige_leég 1988, similar
to  the poétimgs gt the .Applicamﬂ i Tfiﬂai

»
©

rehabilitation in Plantation & Primitive Group
ProgTanmme Department and  im o Tripura Tribal Areas,
‘ : .

AL tonomous District Council, which were alese against

<




the said deputation reserve. in this regard the copies .

of relevant clauses of the TFS Rule, 1988 an authorised

s

atrength and deputation; part I General Clause-2, Part-
I Clause~4 and Part-IX Clause~3Z are anmexed  and

‘marked (R—-@). The job of the Requndent'NO. 7 was very

much connected with torestry and so the alegation is

denied.

1t may also be started that the guality of service
rendered by, the Applicant w@uid he known to the
authority.. The performance of the Applicant has no

. . ' L ,
relation with the performance ot the Respondent .

Further , from para-4.0 of the aspplication it

would be clear that the ﬁpplicant Chad  worked  -on

deputation from 1/4/86 to | R2/2/90 in tribal
rehabilitation  in Plantation % Primitive Group

progranme départment'ahdlagain frmﬁv?/i/ﬁi tm 17/2/92
in tripuva Tribkal Afgas Autonomous  District Doancil .
bhere the Apﬁlicamt had<woréed far ghomt five YeEQrs.
The ﬁe%pmndent Ng. 7 on %he nther hand was posted and
had wmrkea‘ on aeputation in a Government owned
Covbaratimﬂ for a perimds which ig less éhan three
yeaﬁﬁ (from I1/5/90 to 19/5/93), mheré the job was to
arrange fiﬁanc@ for economic resettlement of Scheduled

Tribes and Beheduled casltes pmpulatiuh" who live below

the poverty line similar to the job af the Applicant

and  was  very much connected with forestry. thus  the

ground reality believs the claim of the Applicant in as
Ty . N

much as that the_Reaponden%‘Nm“ 7 had workecd mostly on

deputation and hence it is defied.
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7 Thaf regarding averments of the Aéplicant made in
para-4,.9 of the application, it is humble étated that
the answering Respondent No. 7 craves leave to  make
oral submission regarding interpretation of regulatimn

Oy 6 E 7.

8. That regarding the averments made in para-4.10 of
the application, it is humbly Subéitted that the gléim'
o f the'éﬁplicanﬁ that he is fuliy covered by regulatimﬁ
8o regarding elfgibility criteria of that there is no
impediment against inclusion in the select list are Lot
admitted by the answering Respondent No. 7. Further as
expléined above, the posting of the Respondent Mo. 7 in
the ' Scheduled Tribes/Schedule Cantes develcpmeﬁt
Corporation maé ardefgﬂ by the Government, which was
against the deputation reserve of the service similar
to  the postings af the Applicant as already eﬁplaén;d

above considering his previous performance.

At  the material Sime the Nespondent No. 7 was
+ - . -

.

pasted in the Forest department in the office af “the

Principal Chief Gmn%érvatmr nf Foreats and he was  very
mach & @wmber of the TFS, which iz the feeder posi  of
the IFS. The SBcheduded Tribes Development erpmratimn
iz a corporation ofjthe State Bavernment regisbered
Wuritie v CmmmperatﬁQE Spcisties Act, where the ‘Rﬁﬁﬂﬁﬁdeﬁﬁ.
Na. . 7 maé posted by the fBfovernment. Had he ot haan
poeted against the authurised>députation reserve cfﬁ%he
service, he Qould have Cmntimued‘tm hold a post in  the

Forest department but for deputation. As n matter of

fact the said post was inciluded  in -t the authorised




e
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parmanent strength of the State Forest Bervice against

thp 4deputé€ion Feserve. As  sueh éespondent Ne. 7 was
very much eligible f&r inclusion in the Select List,
which has been considered on the baéié-mf merit. As
regards the suspension of Respondent No. 7, 1t hao been
due ta'ﬁmmeibéseleSB and frivolous allegatimn% and mis—

understanding. The HE%pwqdeﬁt ‘Na. 7 has already

B

explained and submittkd reply in detail to each articl
qf charge in his written statement m% defence showing .
o maliﬁiéusly the decisions and actioﬁﬁ taken by the
others and not taken by Respondent No. 7 became the
basis - 6{ framing chaEée‘ wﬁigh' ére otherwise alﬁﬁ
false.  The departmental induiwy has heen brought muﬁ
aﬁd Respondent NO. % is contending the case and hg is

sure that he would win the tasce it would result  in

acquittal .

The =allegations otherwise made by the Mpplicant

are nbt true and hence denied.

9. That the contents of the para-4.1l is rot hased on
fact and so denied aloo  the allegation that <the
Respondent No. 7 performed easy nature of jobe or  the

Applicant had performed ardous nature of Jjob  are rat

trug snd  hence denied. The property of Annual

by

confidential Repoarts can not he raised by the Applicant

<o

is highly placed above the Respondent No. 7 is alen -

S

denied.

10. hat regarding asverments made in para—4.13 of the

it is humbly wuhmitbted thas the Select

application,

Committee in.its best wisdrn and within its sphere  of
. 4 . .
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duties considered all relevant points and records in
preparation of Select Ligt of 1994 and 1993, where nan-

inclusion of name of the Applicant can not if so  facto

saitd to be illegal supersession..

1i. That it is humblyv%tated'that the Applicant has no

genuine rause of griévance hetguse it appears that his
name wéﬂ considered py the.Sélemt Committee duly  and
non~inclusion of his name by th§.S£1&ct Cmmmitfee‘ i
quife legal and valid and és such the Rﬁﬁpﬂﬁdént No. 7

can ot be made resppensible for same. The application
¢

is liable to be rejected with cost.

y

12. That the rest would be submitted orally.

¢

1% That regarding pars~I of the grounds in o the
application, it -is huonhly astated that  the impugned
action/order is  ledal and maintainable in  law. The

averments of the Applicant obtherwise are denied.

»

14, That regardiﬁg Para-11 of the yrounas ok

s

application it is humbly submitted that there ha§  heen
no vialatimnA aof rules and reguiations in selection.
There is na legéi provision to hold the Applicant to be
deemed to be imml&ded in the Select List of 1994/in the

Senioriﬁy list of 19%94.

L4

e
)

That the avermente made in-Para—-II11 are not  ftrae

Cand. hence denied.

16. That the averments made in Para—IV are not true end
\' ’ . _' ) o .
hence denied.

e

17. That the averments made in Para-V are»gat true  and




i

N

hence denied.

’

18. That the averments made in Para~VI are not true and

hence denied.

19. That the averments made in Para-VII are not

and hence denied.

20. That the averments made in Para-VIII are not

and hence denied.

21, In the premises. aforesaid it ig prayed thatl
Lordships may be pleased to consider the shove

and reject the application with cost.

AND  the answering Respondent No. 7 as in

£

bound ehall évew DAY«

VERIFILCATION

I, do hereby verify the above statements a:

i

to my knowledge and belief and zccordingly I put my

true

true

Your

facte

dirty

signature to thiﬁ.verifiaation this day the 11th day of

February, 1995 =t Agartala.

Praseniit Biswas

(Deponent)
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(TOBE PUHLT%HCD IN PART-I GECTION 1I THE GAZETIL D” INQ}Q}'
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F.No. 1713/12/98-1FG~11
government of Indig’ _ _
Ministry of Environment and forests . .

Paryavaran Bhavan,
CHRO Complex, Lodhi Hoa,{

’ New Delhi-3110003
Dated, the 7th April, 1995
NOTIFICATTE QN
Shri  Gourish Ranjan Paul was promoted  from  the
te Forest Service of Tripura Spgmenc ty the India

eﬁt.ae:vlceAm1th effect from 10.03.1997.

In  Implementation of. the direction given by {the

Hon 'ble Central Administrative Tribunal, Guwahati Bench

in

their order dated 17.1 12.1998 passed in 0.A. HNo.

239/ 96-Gourish Ranjan - Paul Vs Union of india and
fthers, the.date of prometion af Shri Bourish  Ranjan

Paul to the India Forest Service is prepared  to
18.3.19%9&. ' ’ :

-
wF
=g

To

-~

Di

£

tands modlflra to that ‘”bﬁmt.

Btributlmn:-

The notification referred to in  para-I  above

Sl -

(. Sanehwal) .
Under Secretary to the

Gaverrment of indiax

The Manager, .
Bfovi. of India Press, Y o R
FARIDARAD (HARYﬁMﬁ)~ with a ccpy of Hindi version. -~

The Chief Secreﬁary,.@mvt. of Manipur, Imphial.
The Secretary, Farests Department, Bovi. o f Wﬁnxpuv

Tmphal.

ThHe Principal. Chief Conser vator of Foreots, Govi. of

P Manipur, Imphal.

[ =

>
-

10

The Accountant General, Manipur, Imphal.

The Chief Becretary, Bovi. of Tripura, QQHTLanu

The Secretary, Forests Department, Boavt. of [x@purag

Agartala.
The Princ ipal Chief Conservaror nf Forests, Govi. of

Tripura, Agartala. ‘

The Accountant General, Tripura, Agartala.

The Secretary, Union Public Service Commission,
Dholpur House, Shatlsjahan Road, Mew Delhi-3110011.
Guard File. :

, Gd /-

~ {R. Sanehwal)
Under Secretary to the
Boavernment of India.
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04 No0.193/2000 =
.
Tt
‘Shri G.R. Paul veveeen.. Applicant
Versus
Union of India and Others ..,;...‘. Respondents
S.No. Descr1pt1on Page No
01 Reply to the Original Application 1 to 08 J/

THROUGH

( B.C.Patha
Add1. Central Govt. Standing Counsel,
Udayan, 1st Floor, Ganeshguri,
R.G.B.Road (Main),
Guwahati -~ 781005
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330
04 No.193/2000 \
f§hri G.R. Paul ' ' ssessenss Applicant
Versus
~Union of India and Others : "edesesess Respondents

Reply on behalf of Respondent No.1l

1, R. .Sanehwal, aged 47 vyears, Under

Secretary %h»the Ministry of Environment and Forests,
‘Government of India, Paryavaran Bhavan, New Delhi, do

hereby solemnly affirnm and say as follows :

2.  That I.am Under Secretary in the Ministry
of Environment and Forests, Government of India, New
Delhi and having been authorised I am competent to
file this reply on behalf of Respondent S.No.l. I.am
acquainted with the facts and circumstances of the

case on the basis of the records maintained in the

Ministry of Environment and Forests. I have gone

through the application and understood the contents

thereof. Save ‘and éxcept whatever 1is specifically

admitted in this reply, rest of the averments will be

deemed to have béen denied.

3{ As regards para-l_of the application, it
is submitted that the case of the applicant for
inclusion 1in the Select List of 1994 was duly
éonsidered by the Selection Committee in its meeting
"held on 30,3.1994, Based on the overall assessment of
his service reéords,.the appiicant‘herein was graded

“6ood' whereas some of his juniors were graded “Very

b~ A

[ SHNESAR SRAER S .y

(R ANFHLAT)

G- [Under Seoritesy
SR ARSRAR T it

Elinie v ef Tor 7 Foorpy

By Tt ofirdig

R L LN Dethi
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Good' by the Selection Committee. Since selection

from the State Forest Service (SFS) to the Indian

Forest Service (IFS) s strictly on merit, the'

applicant could not find place in the Select List of
1994, This aspect and-other grievances made by the

applicant were duly considered in his representation

submitted by him on 14.7.1999 in pursuance of the
‘'orders passed by this Hon'ble Tribunal on 17.12.98 in

0A No.240/94 ‘and a speaking order was issued on

14.10.99.

4. As regards para-2 of the application, the

jurisdiction of this Hon'ble Tribunal is not disputed.

5. In reply to para 3 of the application, the

answering respondent have no comments to offer.

6. As regards averments made in paragraphs

4.1 &v4.2, the applicant may be put to strict proof.

7. As regards para 4.3 of the application, it
is submitted that‘ihe averments made therein pertain

to respondent No.3 and will be met by them.

8. As tregards para 4.4 of the application,
the averments in regards to the filing of 0A No.240/94
by the applicant are admitted. As regards sehiority
of the SFS officers and their eligibility for being

considered for promotion to the IFS, it is submitted

(e oy
o et A
[t S A ,'UC;L.-'.' - - (o .
o gty LT . <
- Miniery of Foo'l oty
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that the poéition in that regard will be explained by
the State Government, i.e. Respondent No.3.

9, As regards para 4.5, At is submitted that
in terms of the IFS (Cadre) Rules, 1966, the State
Gove}nmeﬁt is . empowered to post a nhon-cadre officer on
a cadre post for a period of three months only. In

case the period exceeds three months, prior approval

of the'Centrai' Government/UPSC -is required. Rest of

the averments made herein pertain to the rules and
regutations governing the IFS and are matters of

record.

\

10. In reply to para 4.6 of the application,

it is submitted that the IFS (Recruitment) Rules, 1966
were amended on 22.2.1989 in accordance with which

ohly Item No.l1 & 2 of the Schedule to the IFS

(Fixation of Cadre Strength) Regulations, 1966, i.e.

Senior duty posfs under the State Government and the

Central Deputation Reserve were to be taken into

account for tompuiatﬁﬁn of promotion vacancies. The
position has been exptained in detail by the answering

respondent in the reply to 0A No.194/2000 filed by the

~

applicant separately. As regards his inclusion in the

select List of 1994, it is submitted that he was duly
considered by the Selection Committee but baﬁed on the
overall assessmeni hf his service vrecords, the
Setection Committee did not find him suitable for

promotion to the IFS. It is further submitted that

[ Sarly ot
L L
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i HERTAS



~)

promotion from SFS to the IFS under the Promotion

Regulations 1is strictly on merit. A juniOf may
supersede his seniors in the process of selection and
may even rank at the top. This is. precisely what

happened in the case of the applicant. Officers

jUnidr to him got higher grade, as a result of which

his name could not be included in the Select List., .

11. In- reply to paras 4.8 to 4.11, it s
submitted that the averments made therein pertain to
the service rendered by the officer in the State

Forest Service and his eligibility for promotion to

‘the IFS, and the same are the concern of the State

Government, i.e. vrespondent No.3 and will be met by

then.

12,  As regards paras 4.13 and 4.14, it is
submitted that the averments made therein pertain to
0A No.240/94 filed by.the applicant. In pursuance of
the directions given by, this Hon'ble Tribunal on

17.12.98 in the said 0A, a speaksing order was passed

on 14.10.99 (Annexure-1). The answering respondent

craves leave to refer to the said order for its exact

meaning and contents.

13. In reply to para 4.15, it is submitted

that under rule 9 of the IFS (Cadre) Rules, the State

Government is empowered to post a non-cadre officer on

a cadre post for a period of three months only. For

Cie Ty
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o e S E ey

L8 SEGIERNETE I
Winisrry of Fev 0 Facepty
t g R, o F Indip
T i New Dalhi

P Ty



-4

.

fUrther continuance, ptrior apprbva1 of the Central

Goverhment/UPSt is required. | Therefore, an SFS$S

officer is entitled to benefit of officiation on cadre

post prior fo’his apﬁointment to'the IFS only if such

officiation has the prior approval of the Central

Government. The applicant is, therefore, not entitled

to any benefit of officiation prior to his appointment

to -the IFS.

L}

*

14. In reply to paras 4.16 & 4.17, it is

subm?tted that the averments made therein pertain to

respondent No.3 and will be met by then.

15. = As rega?ds para 4.18, the averenmnts

regarding promotion of the applicant to the IFS on

10.3.1997 éﬁd subseqﬁent preponement on 18.3.1996 are

admitted. Regarding his posting on a cadre post prior

to his\appointmeht' to the IFS, it is submitted that

- such officiation could be considéred for the purposes

of fixation of seniority in the IFS only if it has the

prior approval of the Central Governemnt/UPSC as
envisaged under vrule-9 of the Cadre Rules. Since this
was not the case'_with the applicant he cannot <clain

benefit of such officiation.

16. 1n ,reﬁTy to para 4.19 to 4.21, it ‘is
submitted that the submissions made in his
representation were duly considered and a speaking

order was passed on 14.10.99,.

I
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17, As regards paras 4.22 & 4.3, the
averments 'made therein are strongly denied. The case
of the applicant for promotion to the IFS was 'du]y
considered by the Selection Committee while preparing
the Select List for the year 1994, Based on the
overall assessment of his service records he was
graded “Good" 'by-the Committee. Since induction into
the IFS from the SFS is strictly on merit, some of his
juniors who were foundb more metitorious than the
applicant were.able to make the grade, as a result of

which the applicant was left out in 1994.

18. © In vreply to paras 4.24 to 4.26, it s

submitted that the averments made therein pertain to

respondent No.3 and will be made by then.

19. In reply to para 4.27, it is submitted
/
that the allegations made by the applicant herein are

baseless. The Selection Committee which is headed by

the Chairman/Member of the UPSC is an august body and

considers the case of each and every individual
without any partiality or bias. The <case of the
applicant was ‘also duly considered alongwith other

eligible officers. However, based on the overall

. assessment of his service records, he was not found

suitable for inclusion in the Select List of 1994,

20. In reply to the grounds urged in para-5,

it is submitted that the averments made therein are

1
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more or'Te;s repetition of what the applicant has
already-stated isn the Previous paragraphs of the
application. The answering.respondent has explained
the position in the Foregoﬁmg pragraphs,

21. Paragraphs 6 & 7 need no reply.

22. In reply to paragraph-8, it is submitted
,thaf the applicant is not entitled to 'any relief

sought for.

23. Paragraphs 9 to 12 need no reply, being

formal.

PRAVER

In view of the ﬁos%tion explained in detail in
‘the foregoihg paragraphs, the ﬁnétant application is
devoid of any merit. It is, therefore, respectfully
prayed that the same may be dismissed by this Hon'ble
Trib@na1':by awarding cos;s in fayqur of the answering
fpsb%ndént.

| :

-
New Delhi |
Dated : 20.2.é001"

For Respondent No.1
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-, VERIFICATION

‘I, R. Sanehwal, Under Secretary to the Govt.

‘of India, having my office at. Patryavaran Bhavan, Lodi

Road, New Delhi-110003, do hereby verify that the

contents stated above are trﬁe and correct to the best

of my knowledge, _belief and information and that

nothing has been supressed therefram{

1

Verified at New Delhi on this the 20th day of

February, 2001.

For Respondent‘ﬂoﬂl

1y
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GUWAHATI BENCH, GUWAHATI 5. \‘d
Gl wn. T aftseg | :2 e
Central Ac - or sing Toihmany 0.A. No. 193/2000 l..il-
22120 N BEHALF OF RESPONDENT No. 2
T, a . S /
Guse, att Feugy 3}‘— IN THE MATTER OF
GAURISH RANJAN PAUL — APPLICANT
Vs. )
UNION OF INDIA & OTHERS RESPONDENTS

WRITTEN STATEMENT ON BEHALF OF RESPONDENT No. 2

1. I, G.C. Yadav S/o Shri Kamal Singh Yadav aged about 44 years serving as
Assistant Director in the office of the Union Public Service Commission, Dholpur House,
Shahjahan Road, New Delhi am authorised to file the presemnt reply on behalf of
Respondent No. 2. The deponent is fully acquainted with the facts of the case as gathered

from the record of the Commission.

2. That the deponent has meticulously read and understood the contents of the above
Original Application and in reply he submits as under.

3.1 At the outset, the deponent most respectfully submits that the Union Public
Service Commission being a Constitutional Body under Articles 315 to 323 of the
Constitution have to discharge their functions, duties and Constitutional obligations
assigned to them under Article 320 and other relevant Articles of the Constitution of
India as per Rules/Regulations in vogue.

3.2 Under Article 312 of the Constitution, the All India Service Act, 1951 was passed -
by the Parliament. In exercise of the powers conferred by sub-section(1) of section 3 of
the All India Service Act 1951, the Central Government after consultations with the State |

Governments have framed various Recruitment Rules for recruitment/promotion to the
IAS/IPS/IFS. In pursuance of these rules, the IFS (Appointment by Promotion) ;
- Regulations, 1966, have been framed by the Government of India duly approved by the .

o), —

———
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Hon’ble President as per provisions of the Constitution of India (Article 309). In
accordance with the provisions of these Regulations, the Selection Committee pr'esided ,
over by the Chairman or a Member of the Union Public Service Commission.makcs
selections of the State Forest Service officers for. promotion to the Indian Forest Service
based on the proposal and records sent by the concerned State Government including the

seniority list and other relevant documents.

3.3  Thus, in discharge of their Constitutional obligations the Union Public Servié;c
Commission after taking into consideration the records/received from the ‘Stg.te- fi
Goveniment under Regulation 6 and observations of the Central Government received - |
under ‘Re'gulation 6A of the Promotion Regulations, accord their approval to the
recommendations of the Selection Committee in accordance with the provisions of
Regulation 7 of the aforesaid Rég'ulaﬁons. The selections so done in a just and equitous
manner on the basis of relevant records and following the relevant Rules and Regulations,
are not open for interference by any authority whatsoever, inasmuch as, it would be
tantamount to curtailment or modification of the Constitutional powers of the Union

Public Service Commission.

PRELI]\J]IVARY SUBMISSIONS:
4.1 Most respectfully the Deponent submits that selections of State Forest :
Service Officers for promotion to the IFS arc governed by the IFS (Appointment by
Promotion) Regulations, 1966. Regulation 3 of the said Regulations provides for a f
Selection Committéé consisting of the Chairman of the Union Public Service
Commission or where Chairman is unable to attend, any other Member of the Union
Public Service Commission representing it and in respect of the segment of Manipur-
Tnpura _]Oll'lt cadre, the following others as members :-
L Cluef Secretary to the Govcmment of Manipur;

2 Chief Secretary to the Govt. of Tripura;

3. Principal Chief Conservator of Forest of Manipur;

4 Principal Chief Conservator of Forest of Tripura;

5 A nominee of the Govt. of India below the rank of Joint Secretary.

w The meeting of the Selection Committee is presided over by cither the
Chairman or a Member of the UPSC.

o\ —"
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42 In accordance with the provisions of Regulation 5(3)A of the said
Regulations, the aforesaid Committee duly classifies the eligible SFS officer included in
the zone of consideration as ‘Outstanding’, ‘Very Good’, ‘Good’ or ‘Unfit’ as ‘the case

may be, on an overall relative assessment of their service records. Thereafter as per the -

provision of regulation 5(4) of the said Regulations, the Selection Committee prepares a

list by including the required number of names first from amongst the officers finally

classified as ‘Outstandmg then from amongst those similarly classified as ‘Very Good a

and thereafter. from amongst those smularly classified as ‘Good’ and the order of names;

inter se within each category is maintained in the order of their respectlve inter-se

seniority in the State F orest Service.

4.3 o The ACRs of eligible officers are the basic inputs on the basis of which

eligible oﬁicers are categonsed as ‘Outstandmg’, ‘Very Good’, ‘Good’, or ‘Unfit’ in

accordance with the provisions of Regulation 5(3)A of the Promotion Regulations. The
Selection Committee is not guided merely by the overall grading that may: be
recorded in the ACRs but in order to ensure justice, equity and fair play makes its

own assessment on the basis of on in-depth examination of service record of eligible

officers, deliberating on the quality of the officer on the basis of performance as

reflected under various columns recorded by the Reporting/Reviewing officer/ Accepting |

Authority in ACRs for different years and then finally arrives at the classification to be
assigned to cach eligible officer in accordanée with the provisions of Promotion
Regulations. While making an overall assessment the Selection Committee ‘takes in to
account orders regarding appreciation for meritorious work done by the concemned
officer. Similarly, the Selection Commiittee also keeps in view orders awarding penalties
or any adverse remarks communicated to the officer, which, even after due consideration
of his representation have not been completely expunged.
4.4 The matter relating to assessment made by the Selection Committee has
been contended before the Hon. Supreme Court in number of cases. In the case of Nutan
Arvind Vs. Union of India and others the Hon. Supreme Court have hcld as under:- |
“When a lugh level Committee had considered the respectxve merits of the
candidates, assessed the grading and considered their cases for promotion,
this court cannot sit over the assessment made by the DPC as an appellate
authority.”
[(1996) 2 SUPREME COURT CASES 488]
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4.5 ‘In the case of Durga Devi and another Vs. State of Himachal Pradesh and
others, the Apex Court have held as under:-

“In the instant case, as would be seen from the perusal of the ﬁnpu_gncd
order, the selection of the appellants has been quashed by the Tﬁbux;él by
itself scrutinising the comparative merits of the candidates and fitness for .
the post as if the Tribunal was sitﬁng as an appellate authority over the -
Selection Committee. The selection of the candidates was not quashéd 01_3'
any other ground. The Tribunal fell in error in arrbgating to itself the
power to judge the comparative merits of the candidates and consider the
fitness and suitability for appointment That was the function of the
Selection Committee. The observations of this court in Dalpat A Basaheb
Solunke case are squarely attracted to the facts of the present case. The
order of the Tribunal under the circumstances cannot be sustained. The
appeal succeeds and is allowed. The impugned order dated 10.12.1992 is
quashed and the matter is remitted to the Tribunal for fresh disposal on
other points in accordance with the law afier hearing the parties.”

[1997 - SCC (L&S) - 982]

4.6 In the matter of UPSC vs. H.L. Dev and others Hon. Supreme Court have
held as under:-
‘How to categorise in the light of the relevant records and what norms to
apply in making the assessment are exclusively the functions of the
Selection Committee. The jurisdiction to make the selection is vested in

the Selection Committee.”
| [AIR 1988 SC 1069]

47 In the case of State of Madhya Pradesh Vs. Shri Shrikant Chapekhar, the
Hon. Supreme Court has held as under:
“We are of the view that the Tribunal fell into patent error in substituting
itself for the DPC. The remarks in the annual confidential report are based
on the assessment of the work and conduct of the official/officer
concerned for a period of one year. The Tribunal was wholly imjustiﬁed

in reaching the conclusion that the remarks were vague and of general

Qo —""
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nature. In any case, the Tribunal outsteped its jurisdiction in reaching the
conclusion that the adverse remarks were not sufficient to deny- the
respondent his promotion to the post of Deputy Director. It is not the
function of the Tnbunal to assess the service record of a Government
Servant, and order his promotion on that basis. It is for the DPC to
evaluate the same and make recommendations based on such evaluation.
This court has repeatedly held that in a case where the Court/Tribunal |~
comes to the conclusion that a person was considered for promotion or the-
consideration was illegal then the only direction which can be given is to
reconsider his case in accordance with the law. It js not within the
competence of the Tribunal, in the fact of the present case, to have ordered

deemed promotion of the respondent.;
[JT 1992 (5) SC 633]

4.8 In the case of Dalpat Abasaheb Solanke Vs. B.S. Mahajan, the Hon’ble
Supreme Comt have held as under:

“It is needless to emphasise that it is not the function of the court to hear

- appeals over the decisions of the Selection Committees and to scrutmxzc

the relative merits of the candxdates Whether a candidate is fit for a

particular post or not has to be decided by the duly constituted Selection

Committee which has the expertise on the subject.
[AIR 1990 SC 434]

49 In the case of Smt. Anil Katiyar Vs. UOI & others, the Hon. Supreme

Court have held as under:-
“Having regard to the limited scope of judicial review of the merits of a
selection made for appointment to a service or a civil post, the Tribunal
has rightly proceeded on the basis that it is not expected to play the role of
an appellate authority or an umpire in the acts and proceedings of the DPC
and that it could not set in judgement over the selection made by the DPC
unless the selection is assailed as being vitiated by malafides or on the .
ground of it being arbitrary. It is not the case of the appellant that the'

selection by the DPC was vitiated: by malafides.”
[1997 (1) SLR 153]

Gl
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The Honourable Tribunal would kindly appreciate that in view of the

aforementioned authoritative pronouncements of the Hon. Supreme Court, the assessment

made by the Sclection Committee constituted under Regulation 3 of the -Pl_'o'ixiotion

Regulations is not open for scrutiny by any authority/institution.

PRELIMINARY OBJECTIONS

bl

5. The applicant had earlier filed OA No. 240 of 1994 before this Hon'ble Tn'bunal‘:".‘ .

praying for similar relief to the effect that respondents be directed to include his name in
the Select List of 1993-94 and to promote him to the IFS cadre of Manipur-Tripura with
retrospective effect. The said OA was disposed of by this Hon'ble Tribunal vide their
order dated 17.12.1998. In compliance with the direction dated 17.12.1998, the Gowt. of
India, Ministry of Environment & Forests have considered the representation of the
appiicant and have passed a reasoned and speaking order on 14.10.1999. Since the issues
raised in the instant OA have already been considered by this Hon'ble Tribunal in OA
No. 240 of 1994 filed by the applicant, the instant Original Application is not
maintainable on account of principle of res judicata and the same deserves to be

dismissed by this Hon'ble Tribunal in limine.

CONTENTIONS OF THE APPLICANT
6. The applicant in the instant applicatién has mainly contended that:-

)] Had the respondents taken into consideration, the State Dcputatibn
| Reserve and Training Reserve for calculation of promotion quota, he
~would have been appointed to IFS for promotion even before 1994;

(i)  Ineligible officers who were on deputation in corporations/ autonomous
body, which were not connccted with forestry were considered and
included in the Select List of 1993-94;

(iii) Respondents No.;é & 6 served against the post not connected with any
forestry, accordingly there cannot be any comparison, so far as .the
performance of the applicant vis-a-vis the réspondent No. 5 & 6 is

concerned; .
(iv)  He was assigned the duties of holding IFS cadre post at least two years
carlier than all the 1994 select list officers, it transpires that the State

€ol—""
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Government found him more efficient and meritorious than all the 1994i
select list officers and the service career of all the 1994 select list officers
are far inferior to the applicant; |

(\}) He had ofﬁ_ciatcd in the cadre post for at least 2 years, the entire p§riod of
officiation in the cadre post since 17.2.1992 will have to be '<.;ounted‘
towards seniority and fixation of year of allotment.

(Vi)  ACRs of the officers for the period of service in corporation/autonomous '_.‘ ', .
bodies cannot be taken in account for assessment by the Selection | :
Committee for their consideration for inclusion in the Select List of 1993-
94,

(vii) Most of the points raised in his representation have not been taken into
consideration as such, order dated 14.10.1999 of Gowt. of India, M/o
Environment & Forests is liable to be set aside by the Hon. Tribunal,

(vii) Inclusion of his name in all the subsequent Select Lists is a pointer to the
fact that his case was not properly considered in the year 1993-94;

(ix)  While preparing the Select List of 1994, no weightage was given to the
seniority, whereas maximum weightage was given to seniority in the year

- 1996

(x)  Selection Committee members, the PCCF and the Chief Secretary were
knowing the service of all the eligible officers including the applicant and
the fact that some of officers were not fit to be included in the Select List.
In spite of knowing fully well the aforesaid facts, the Select List was
prepared excluding the name of the applicant.

BACKGROUND OF THE CASE

7.1 The Deponent most respectfully submits that a meeting of the Selection
Committee for preparation of the Select List of 1993-94 for promotion of SFS officers to
the IFS cadre of Manipur Tripura joint cadre (Tripura segment) was held on 30® March, .
1994. The State Government had intimated 2 vacancies in the promotion quota of the
State IFS cadre. Accordingly as per the then prevailing provisions of Regulation 5(1) of
the Promotion Regulations, the size of the select list was determined as 4. As pér ‘t.h'c
provision of Regulation 5(2) of the Promotion Regulations, the zone of consideration was
determined as three times the size of the Select List i.e. 12. One officer was considered _

under 1% proviso to Regulation 5(3) of the Promotion Regulations. Thus a total of 13

@~ —
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officers were considered. The applicant Shri G.R. Paul was considered at S.No. 3 in the.
eligibility list of 1993-94. As per the provisions of Regulation 5(3A) of the Promoﬁon
Regulations, the Selection Commiﬁcc, on an overall relative assessment of his service
records, assessed Shri G.R. Paul as “Good”. On the basis of this asscsémcnt,‘ his name
could ndt be included in the Select List of 1993-94 as officers with overall grading .as
| ‘Very Good’ were available in the zone of consideration and in accordance with the

provisions of Regulation 5(4) of the Promotion Regulations, their names were included in' ~

the Select List of 1993-94.

7.2 That aggrieved by non-inclusion of his name in the Select List of 1993-94, the
applicant Shri G.R. Paul had earlier filed OA No. 240/1994 before the Hon. Tribunal
praying for a direction to the respondents to include his name in the Select List of 1993-
94. The aforesaid Original Application was disposed of by this Hon. Tribunal vide their
order détcd 17.12.1998 with a direction to the respondents to consider his case and pass a
reasoned order. In compliance with the directions dated 17.12.1998 of the Hon. Tribunal,
the representation of the applicant Shri G.R. Paul was considered by the Ministry of
Environment & Foorcsts and a reasoned and speaking order was passed by the M/o
Environment & Forests on 14.10.1999. Dissatisfied with the order passed by the M/o
Environment & Forests, the applicant has filed instant Original Application before this

Hon. Tribunal.

8.1 :As regards contention of the applicant relating to counting of deputation reserve
and training reserve for the purpose of calculation of promotion quota, the Deponent
submits that being nodal Ministry, the subject matter of amending the IFS (Fixation of
Cadre Stfcngth) Regulation 1966 come under the purview of the Gowt. of India, Ministry
of Environment & Forests. The Govt. of India may be making necessary submissions in

this regard.

82 As regards the contention of the applicant regarding eligibility of respondent No.
. 5 & other officers considered by the Selection Committee which met on 30.3.1994, the
Deponent most respéctfully submits that the promotion of SFS officers to IFS are
governed by the IFS (Appointment by Promotion) Regulations 1966 which are statutory
in nature. As per the provisions of 3™ proviso to Regulation 5(2) of the Promotion

o — vV




\

Regulations, for being eligible for consideration by the Selection Committee a State |
Forest Service officer should be substantive in the State Forest Service and shoﬂlld have .
completed not less than 8 years of continuous service whether officiating or substantive
in the post including in the State Forest Service. As per the information' ﬁlﬁﬁshed by the
Gowt. of Tripura, all the 13 officers had completed 8 years of continuous service in the

State Forest Service. The contention of the applicant that respondent No. 5 and other|
| officers were not eligible for consideration by the Selection Committee for promotion to i
IFS is therefore, without any basis and the same is not tenable. However, the submissi
being made by the State Government in this regard may kindly be referred.

8.3 Regarding contention of the applicant that there cannot be any comparison of the
performance of the applicant vis-a-vis the Respondent Nos. 5 & 6, the Deponent s;lbmits'
that the posting and transfers of SFS officers are made by the cadre controlling authority
and as per the provisions of the Promotion Regulations, selection is based 6n the
performance of the officer as reflected under various columns of his ACRs in respect of
various functions assigned to the concerned officers. Accordingly, the contention of the
applicant that Respondent No. 5 & 6 had served against the post not connected with
forestry and as such their performance cannot be compared with his performance is

without foundation and the same is devoid of merit.

8.4  As regards contention of the applicant that he was appointed to the cadre post at ‘
least two years earlier than all the 1994 Select List officers which indicates that State
Government found him more efficient and meritorious than the other officers, the
Deponent submits that the appointment to the cadre post by the State Government and
promotion of the SFS officers to IFS are two different aspects. The appointment to the

cadre post may be made by the State Government on the basis of the seniority in the State

Forest Service, whereas promotion of SFS officer to IFS are made in accordance with the

officer on a cadre ‘mst is an administrative decision taken by the State Government

provisions of the Promotion Regulzftfgns which are statutory in nature. The posting of an [ _\

whereas promotion of a SFS officer are made by the Selection Committee set up under

the provision of Promotion Regulations which consists of very high ranking responsible
officers and is presided over by the Chairman/Member of the Union Public Service
Commission. Accordingly there is no substance in the contention of the applicant that the

service career of all the 1994 select list officers is inferior to the applicant.

Qi—""
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8.5 | Regarding his contention relating to benefit c;f officiation in the cadre ﬁost, the
Deponent submits that being cadre controlling authority of IFS officers, the subject
matter of grant of year of allotment and fixation of seniority come under the purvicw of
the Govt. of India, M/o Environment & Forests. Accordingly they may be makmg

necessary submissions in this regard.

8.6  As regards consideration of ACR for the period of service in a Corporation,- the

Deponent submits that as per the provisions of Regulations 5(3)A of the Promotlon

Regulations, the Selection Committee classifies the eligible officers as Outstandmg ,
“Very Good’, ‘Good’ or ‘Unfit’ on an overall relative assessment of their service records.
The State Government had intimated that all the 13 eligible officers had completed 8
years of continuous service in the State Forest Service. A&cordingly, the - records as
submitted by the State Government were considered by the Selection Committee and the
eligible officers were assessed as per the provisions of Regulation 5(3A) of the
Promotion Regulations, Under the established convention, the Commission have to rely
on the information docﬁmcnts furnished by the State Government. Thus there is no merit
in the contention of the applicant that ACR for the period of service in a Corporatlon
cannot be taken into account. The Gowt. of Tripura may be making further submxsswns in

this regard.

8.7  Regarding contention of the applicant that most of the points of his representation
were not taken into consideration, the Deponent submits that in compliance with the
directions of the Hon. Tribunal, the-Ministry of Environment & Forests have considered

the representation dated 26.2.1999 ‘of the applicant and a reasoned and speaking ordér ‘

dated 14.10.1999 was passed by them. The M/o Environment & Forests may be making

necessary submissions in this regard and the same fnay kindly be referred to.

8.8 Regarding cdntention of the applicant relating to inclusion of his name in the
subsequent Select List and his claim that he was not proﬁerly considered in the year 1994,
the Deponent submits that the proceedings of each Selection Committee are independent
of the othelr. No manner of continuity can therefore be imputed 013) implied with respect to
the proceedings of successive Selection Committees. Every year a fresh ACR is vgddcd to

the service record of eligible officers. As such on the basis of overall relative assessment

of the service records, thé¢ grading assigned to a particular officer by the previous

committce may improve or go down whcn asscssmcnt is madc by the subsequent
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Selection Committee. The Deponent further submits that the number of vacancies for the
next Select List and the relative performance and assessment of other officers in the zonc;,
of consideration also contributes towards inclusion of the name of an officer in the Select
List. As per the provisions of the Promotion Regulations; the selection for prbmotion to
the IFS is made on an overall relative assessment. of the service record of ﬂie eligible
officers coming in the zone of consideration. The performance of the applicant was
assessed in the year 1994 with reference to the performance of the officers coming in the
zone of consideration of the year 1993-94. In the subsequent year, the performance of the
applicant was assessed in comparison with a different set of records. As such, inclusion
of the name of the applicant in a subsequent Select List of 1995-96 does not make him
entitled to be included in the Select List of 1993-94. For the year 1993-94, the applicant
was duly considered by the Selection Committee alongwith 12 other eligible ofﬁéers in
accordance with the provisions of Promotion Regulations. On an overall relative
assessment of his service records, he was assessed as ‘Good’ and on the basis of this
assessment his name could not be included in the Select List of 1993-94 on account of the
statutory limit on the size of the Select List and that officers who on an overall relative
assessment of their service records were assessed as “Very Good” only could be included
in the Select List of 1993-94 as per the provisions of Regulation 5(4) of the Promotion
Regulations. Thus the contention of the applicant that he was not considered properly in
the year 1993-94 has no foundation and the same is untenable, as he is substituting his

own assessment over that of a statutorily constituted Selection Committee.

8.9  As regards contention of the applicant that while preparing the Select List of
1994, no weightage was given to the seniority whereas maximum weightage was given to
the seniority while preparing a Select List of 1996, the Deponent submits that promotion
of SFS officers to IFS are made on merit as per the provision of the Promotion
Regulations. There is no provision in the Promotion Regulations for giving additional
weightage to seniority except for use in preparing the eligibility list and for arranging the
names of the officer of the same category i.e. ‘Outstanding’ or ‘Very Good’ or ‘Good’ as
per the provisions of Regulation 5(4) of the Pmmotfon Regulations. The contention of the
applicant that maximum weightage was given to the seniority in the year 1996 is,
therefore, without basis and the same is not tenable. The selection for the year 1994 and
1996 were made strictly in accordance with the provisions of the Promotion Regulations
on the basis of the records furnished by the State Government. Hon. Supreme Court in
the case of R.S. Das versus Union of India & others (AIR 1987 SC 593] have upheld the -
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Promotion Regulations. The relevant portion regarding the role of seniority in. mattet*of ., .

selection reads as under:-

“The amended provisions of Regtilhtiépg ':Sf:hzve curtailed and restricted the role
of seniority in the process of Selection a8 it :1'1'38" given priority to merit. Now the
committee is required to categorise the eligible officers in four different
categories viz. “Outstanding”, “Very Good”, “Good”, “Unfit” on overall relati\';e, S
assessment of their service records. After categorisation is made the committee
has to arrange the names of the officers in the Select List in accordance with the
procedure laid down Regulation 5(5). In arranging the names in the Select List
the Committee has td follow the inter-s¢ seniority of officers within each
category. If there are five officers who fall within “Outstanding” category their
names shall be arranged in the order of their inter-se seniority in the State Civil
Service. The same principle is followed in arranging the list from amongst the
officers failing in the category of “ Very Good” and “Good”. Similarly, if a
junior office’s name finds place in category of “Outstanding” he would be placed -
higher in the Select List in preference to the senior officer finding place in the
“Very Good” or “Good” Category. In this process a junior officer having higher
grading would supersede his seniors. This can not be helped. Where sclection is
made on merit alone, senior officer has no legal right to promotion and if juniors
to him are selected for promotion on merit the senior officer is not legally
superseded. When merit is the criteria for the selection amongst the members of
the service, no officer has legal right to be selected for promotion, except that he
has only right to be considered alongwith others. In Gurdayal Singh Fiji Vs. State
of Punjab & others (3). This Court held that a member of State Civil Service has
no legal right to promotion, instead he has only right to be considered alongwith
others. But assuming that appellants/ petitioners stood superseded by the reason
that junior officers to them were included in the select list, no reasons were

necessary to be recorded in view of the amended statutory provisien;(/

8.10 The applicant has given a chart of the grading of his ACRs and that of Shri H.P.
Das from the year 1988-89 to 1994-95. In this connection, it is submitted that ACRs of
the SFS officers are confidential record of the State Government and the applicant should
not have had access either to his confidential records or the confidential records of Shri

H.P. Das. Since the applicant has given a chart of the grading of his ACRs and the ' ACRs



pleased to dismiss the instant Original Application.
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of Shri H.P. Das, it appears that the applicant has had access to the ,‘Cbnﬁdentivaﬂl: Records
to which he is not authorised and the State Gchfmfpent may bc“'makirig ‘separate

submissions in this regard.

8.11 charding contention of the _applicémt that the Chief Secretary and the PCCF were
knowing the fact that some of the officers were not fit to be included in the Select List,
but knowing fully the above said facts, the Select List was prepared excluding his name,
the Deponent most respectfully submits that the selection for induction into IFS is made
on the basis of deep examination and assessment of the éervicc records of the eligible
officers as per the provisions of Promotion Regulations and no predilection comes into
the picture in this regard. Regarding averment of the applicant that his service career is
better than that of those selected, it is submitted that applicant is substituting his own
Jjudgement to that of statutorily set up Selection Committec. The sclection have been
made strictly in accordance with the provisions of the Promotion Regulations and no

llegality has been committed by the Selection Committee.

9. Hon. Tribunal would appreciate that there is no merit in the contention of
the applicant. Taking into consideration the submissions made in the preceding

paragraphs and also taking into consideration the detailed reply filed by the State

- Government and the Central Government, the Hon’ble Tribunal may, therefore, be

oy ___—

DEPONENT

VERIFICATION |
I, the deponent named above, do hereby declare that the contents of

the above Reply Statement are believed by me to be true based on records of the

case. No part of it is false and nothing material has been concealed therefrom.

Verified on 17-5-2001 at New Delhi.
Qo

DEPONENT
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL A BUWAHATI BENCH

0.0 No. 1937260

Shri G.R. Paul
- VRTSUE -

Union of India & (ps.

IN_THE MATTER OF

Rejoinder to the wratten statement

filed by the Respondent No.it.

The App}icant in the above mentionred A, begs to

'Aétatefaﬁ follows

1. That the pplicant has gone through thoe copy of the

Wili, filed by the Respondent No.1  and (.., understood
the contents thereaf. Bave and except ile statements

which are specifically admitted hereinbelow, other

statements made in the W.8. are tleniecd. Further the
statements which. are not borne on  records are also

denied and the said Respondent is put to the strictest

| proof thereaf.

1

C 24 That with regard to the statements made in

© paragraphs ! and 2 of the W.5., the Appiicant does

"not admit anything contrary to relevant records,

3. That with regard to the statements made in

-

paragraph 3 of the W.S., it is deniedd that overall

- assessment of the Applicant was made by the Selection

Committee. Shﬁi M. Sarkar, IFS, the then PCCF (Tripura)

and vital member of the Selection Committee was totally
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bias against the Applicant due to prmfoaﬁiwnal‘ reason.
THe Selection Committee while preparing the 1994 select
list idgnored/violated many aspects/rules as stated
belGw

) S8hri S8.8. Das whose name appeared at 8l. No. 1  in
the wmelect list of Tripura Forest Service (TFS8) 1994
and promoted to IFS8 is not at all eligible for
consideration for appointment to IFYS cadre post  of
Deputy. Conservator of Forestslas Sri Das held post
included in the State Forest Service only for 4 yQars 2
months and 26 days &8s on 1.1.94 (w.e.f. 6bul6.,89 to

1.1.94) as against the requisite 8 years of continuous

- service connected with Forestry.

The eligibilify criteria was fixed by thel
statutory Ruléﬁ, IFS (Appointment by Promotion)
Regulatimnm Rules, 1946 ﬁectipn 8(2) of the BGovt. of
India and the Govt. pf Tr;puré has no power to change

the  eligibility criteria by way of issuing any

certificate whatsoever in favour of any officer(s), who

is holding a post having no nedus with farestry.

The Tripura Forest Development and Plantation
Zer g;b}an (TFDPC)Y  Ltd. is raising only rubber
plantation as is evident from their Annual Budget for
1994-95  (Annexure) and letter No. F”4é56/6en/TFDPC~
98/5879 dt. 21.9.99 of the Managing Director, TFDPC
\ .

iLtd. (Annexure). In 1976 TFDPC Ltd. was created for

raising rubber plantation and 1in view of Forest

" Conservation Act, 1984 (Annexure), the TFDPC Ltd.: has

‘become Non-Forestry Orgenization because rubber is g
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plantation crop &and not a8 Forestry orop.' TFDPC has
recently started raising Dioscorea plantation which g
also a non—forestry crop. Rubber is a plantation crop
and is dealt under Plantation Lébour Act and not at all
under Indian Forest Act. Thus the post of Divisionegl
Manger in TFDPC Ltd. and held by 8ri $.5. Das (selecé

list officer 1994) during the periog from 9.2.19868 to

."5.1ﬂ.1¢89 having no nexus with foregtry or is in no way

connected with forestry, Sri 5.5. Das got promotion to
ACF (TFS) from Forest Ranger on 2.2.1958 and since then

upto 6.18.89 he was engaged in non—-forestry work. By

recommending the name of Sri 5.5. Das for promotion to

IFS,  the fovt. of Tripura, the Govt. of India and the
Selection Committee violated the Reguitation % of IFG

‘(Appnintmehb by Promotion) Regulations, 1966.

(ii) The Applicant held physically the post of DFO,
Working Plan Division No. II since 17.7.92 to 19.11.94.
The post of DFO, Working Plan-II was created by the
Government of Tripura 6n August 1985 und the same was
encadred acs IFS cadre post of Deputy Conservator of

Forests on 22.11.94 vide D.P. and T.R. notification

~dated 22.11.199¢. Thus the post of DF0O, Working Plan-~I1

is an IFS% cadre post of Dy. Conservalor of Forests
m.e.%. 22.11.1994, Thereafter the Applicant is
continuously holding the post  of DFO, Training
Divigsion, DF0, Kanchanpur and DFQ, VWorking Plan
Division—I1 till date which are all IF% cadre posts and
encadred on or before 22.11.19968. Thus the Applicant is

holding physically the IFS cadre post of  Dy.

Conservator of Forests continuously w.o.f. 17.2.92 and.

bt kR
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at least about 2 (two) years earlier than all of the
1994 gelect list officers. As the Applicant was
assigned the duty of holding IFS cadre posf of Dy.
Conservator of Forests at least aboui 2 years earlier
than all the 1@94 select list officers, it transpires
that the Stéte Bovernment found the Opplicant to be
more efficient and meritorious than all the 1994 select
list officers and éhe service career of all the 1994
selecf‘ Vist officers are by far inferior to the
Applicant. As per the IFS (Regulation of Seniority)
Ruleé,'l@ﬁ?, Section 3, explanation 2, the Applicant is
due to have the benefit of officiating in cadre post
and the entire period of officiaticn in cadre post
(since 17.2.92) will have to be counted towards

senlority and fixation of year of allotment.

(iii) Bhri C.M. Deb Barma whose name appeared at g1,
No.2 in  the select list was on deputation to TTAADC
—

\ wee.f. N.7.84 and initially went there on deputation
. — =)

for a normal period af 3 years. He managed to continue
there for long pewiogﬁﬁand wltimabtely the Forest
Department, Tripura vide letter No. F.2(786)/
For/Estt/85/759-4 dated 31.1.91 (RArnexure) opbserved
that his (Shri  Deb Earma) return ta the Forest
Department ’(parent Department) will help him gain
required departmental experience for splection to IFS.
Inspite of this, Sri Debbarma was not relieved by' the
TTAADC  &and  thus he continued there ©till 17.1.94 out

side the Forest Departmspi. It is thus clear that

though Shri Debbarma had no departmental euperience

required for him to get promotion to 18, his name was



recommnended by the gtate Government illegally for
promotion to 1FS and on this illegal recommendation by
the State Bovernment, the select list of 1954, was
prepared. As  Shri Debbarma had ne degartmental
experience required for him to get promotion to IFS, he

was not at all suitable for having bee included in the

.gelect list of 1994 for ultimate pfmmotion to IFS. Thus
the  Selection Committee violated the regulation 3 of

IFS (appointment by promotion) Regulations, 1966 by

including Sri Debbarma in the select list of 1994.

(iv) In the TTAADC Sri.Debbarma et to do  only easy
work of routine nature for about 16 years and was hever
.exposed to any hazardous work unlike that of the
Applicant remaining in the Forest Department. In the
TTAADC Shri Debbarma did only raising of plantations
\
and nursery work but no protectun af forests, nNO
revénue collection work, nc confrantation with faresﬁ

offenders, encroachers, poachers which the Applica:;//

did remaining in the Ferest Department.

The TFDPC Ltd. is raising oniy rubber plantation

which is not a‘forestry crop. Rubber js a plantation

‘ crop and is dealt under Plantation Labour Act (and not
at all under Indian Forest Act). The post of Divisional

Manager, TFDPC having nNo nexus with forestry was held

by Shri 8.5. Das for about 16 years (9.72.86 to 5.14.89)

and by Shri D. Chakraborty whose name appeared in the

1994 welect list, for the periad 14.8.89 to October

1997.

P
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Shri  P. Riswas whose name appeared in the wselec
list of 1994 was also posted against ex-cadre post as

General , Manager in the SC % ST Corporation w.e.f.

31.5/9¢ to 19.5.93. This post in the said Corporation

no  way ' connected with forestry activity. The
Carporation is registered under Co-Unerative Societies

Act. (and not at all under IFA). The only Jjob/duty of

the post of General Manager, SC & &7T Corporation is to

arrange finance for economic resettlement of 8C and &7

population who live below the poverty line which is

1489 a non-forestry work. Thus the ACRs of the

Applicant cannot be cowpaved with the ACRs of those
aforesaid 4 offiéers whose names appeared in the 1994
gelect list of TFS, specially when promoation from
subordinate state Forest Service (G9F8)  to superior
Forest service (IFS) is considered znd none of them was

Forest Qfficer during those period ss per Section 2 of

the Indian Forest Act, 1927,

(v) In 1998 vide ordér No. F.2(76)/For/Estt/85 4922328
dated 12.11.98 of the Forest Department, Tripursa
(Annexure—-24) Sri  C.M. Debbarma was  reverted from
TTAADC and posted as Wildlife Warden, Trishna which is
not an  IFS cadre post. Me did not ’Jmin there and
continued as P.O. (Forest), TTAADL. Then again vide
Forest Department notification No. F.3{(34)/For/Estt-
8 / 37587 35 dated 22.9.93 (Annesure-21) Bri Debbarma
was posted as "attached Officer" in the office of DFQO,
Sadar which is also not an IFS cadre post. Bhri 6.8,
Das, ACF, ﬁ@spondent No. & was then HFO,'Sadar. Whereas

during the period many TFS officey. like $piA Prabir

*



Bhattachariee, Sri  Susanta deta junior to Shri

Debbarma, ACF was holding the IFS cadre post of Dy.
Conservator of Forests as is evident from the
notification dated 25.11.91 (Annexure-18) due to the

shortage of IFS officers present in the State. From the

above orders/positions it is crystal like clear “that

the Government of Tripura did not find 8ri Debbarma

suitable to runt he pst of DFD (IFS cadre post) eQen
after 13/14 years of service rendered by him and on. the
other hand the Government posted the Applicant as DFO
as early as in 1983 and the Applicant since then is
aischarging the duties and responsibilities of the post
of DF0 to the full aatiﬁfaction of the authority till

date. .

(vi) Only two members of the Selection Committee vizx.
Shri M. Sarkar, IFS, the then PCCF (Tripura) and the
Secretary, Forest who was also the Chief Secretary,
Tripura knew the Applicant very well. Mr. Sarkar, PCCF
(Tripura) who attended the Selection Committee meeting
on 38.5.94 was fully bias against the Applicant because
of professional reasons. Had Mr. Sarlar, PCCF (T) were
unbiased towards the Applicant, he would have certainly
pointed out in the meeting about the ineligibility of
Sri 8.%. Das, working for many yeavrs  in non-forestry
organisation by Shri P. Riswas and &hri D.  Chakraborty
and B85 mell the 111 treatment mettcd to the Applicant
by 8hri C.M. Debbarma and TTAADE authority during 1991~
92 as elucidated earlier. He would have  also pointed

out that the Forestry is a technic.) and rapecialiced

subject but the ACR of Shri C.M. Debbarma and Bri P..

-5
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Biswas in the' TTAADC  and sC arut 8T Corporatimn,
Tripura were written by Noanmreﬁtry and  Non-Technical
TCS/IAS officers which cannot be directly compared with
the ACRs of the Applicant but for his biasness he
suppressed all these facts in the mezting. The ACRs of
the Applicant and the four select list officers could
be directly compared had &11 of them been in the same
Department and given equa{ responsibility op equal
target, but thisg was not at all the case here. The
Applicant was holding much more highev responsibility
campafed to all the 1994 select list aofficers. How one
person (the Applicant) carrying weight of a load of say
99 kos.  can walk In the same speed with four otherg
(the 1994 select list officers) who were carrying g

loa& of 25 Kgs. ? The other members of the Selection

Committee Mp, Damédaran, IAG, Chiet Secretary and alaso

holding then the post of Becretary, Forest,Tripura who
knew the Applicant well wae not present in the meeting

on J33.3.94. Therefore the Selection Committees excluded

*the Applicant from the 1994 select list in * a manner

inconsistent with the rules of naturs! justice and in

violation of statutory rules prescribed in this regard.

“Avii) Shri Chandramani Debbarma, whose name appeared at

Sl. No.2 in the select list of 1994 je d B.Sc. but  the
Applicant is M.Sc. The Applicant was placed before Shri
Debbarma (Respondent No. &) by Tripura Public Service

Commission while selection was made on merit basis in

- 1978 and again  the Applicant was placed above the

Respondent MNo. S in 1984 while the list prepared by 8FS

College Burnihat, Assam on merit basis. The Applicant
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passed E.8c. three years earlier to the Respondent No.

3 and is senior to him  in age.

The Respondent No. S (Bhri C.M. Debbarma) received
adverse ACR while he was in the Forest Department
during 22.11.198¢ to 9.7.1984 and on the other hand the

Applicant received very good ACR during that period

. from the same Forest Department, Tripura,

As per- ‘the notification No.F.,2(76)/For/Estt~
8574922939 dt. 12.11.94 of the Forest Department,

Government of Tripura (Annexure) the Applicant joined

in TTAADC as Principal Officer (Forest) on 16.1.91 and

continued there upto 17.2.92. Sri C.M. Debbarma was
transferred as Wild Life Wardern, Trishna, but he did

not hand over the charge of the 0/0 Frincipal Officer

(Forest), TTAADC to the Applicant. The status of ACR

during 1991-92 of both the Applicant and Shri Debbarma
are the same "very good". Had the Applicant been given
the charge of the post of Principal Officepr (Forest),
he could. have shown his worth there in  TTAADC &
received better grading in his ACR in 149(-97.

Till  1993-94  the Applicant  received  some
"outstanding" ACRs in the Forest Department from some
senior IFS officerse but the Respondent No. % did not

receive even a single outstanding ACK in  the Forest

Department.

The status of all the ACRs  oihitained by the
Applicant from senior Forest Officers in  the Forest
Department including one Sri Savya Bhaittacharjee, IFS

(now retired) who was the common ACR writing authority



of both the Applicant and the Respondent No. & are

Though the Respondent No. & manzged to obtain

"yery good" ACR  from non-technical and non—-foreat

officers during 19684-85, while he was outside the

Forest Department in TTAADC, the Deputy Secretary,

Forest Department, Government of Tripura certified that

‘8hri Debbarma had no departmental experience required

for him to get promotion to IFS wvide letter No. F.

276 /FOR/Estt /85 /75960 dt. 31.1.91 (Armexure).

The Applicant is continuously holding IFS cadre

post of Dy. Conservator of Forests w.e.f. 17.2.1992

‘wHereas the Réépondent No. & is holding that post only

.from 24.1.1994 i.e. about 2 years earlier to the

Respondent No. 3.

As per the seniority list of State Forest Service
Officers circulated vide No. F.2¢(43)/For/Eatt~

84/1277/822 dated 23.4.94 of the Forest Department,

Government of Tripura,; the Applicant’'s position wa at

.81, No. I and that of the Respondent NMo. 3 at S1. No.

4. Thus the Respondent No. H% was Jjunior to the
Applicant upto 23.4.94, but illegally the Applicant waws
made Jjunior to the Respondent No.S on  36.3.94 during

Selection Committee meeting. The Game position

cantradicts the action of the State Government.

The above paragraphs revealed that there was no
proper congideration of merit of differsnt officers in

absence of entire service records inciading the - ACRs.

ok
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The members of the Selection Committee did not apply
their mind on facts and figures and leisurely preparecd
1994  select list on mechanicxzl application of pProcese
of selection resulting in great injustice to the most

deserving candidate - the Applicant.

The Respondent No. 1 agaiq tryving here to misguide
the Hon'ble Tribuna) by stating that "This aspect and
other grievances made by the Applicant were duly
considered in his representation submitted by him on
14.7.99 in pursuance of the orders passed by this......
on 14.14.99", 1n reality the Applicant submitted' fresh
representation on 26.2.99 o the Respondent No. 1
through proper channel and not on 14.7.99 as claimed

here.

On perusal of Annexures—1, 2 and 3, it will be

clear that 12 paragraphs out of 19 Raragraphs of the

representation dated 26.2.99 (Annexure~2) were not at

all considered/dealt with by the Respondent No.1 while

passing the impugned order on 14.143.99,

- Various documents in support of the contentions
raised in the representation were submitted during the
personal hearing on 28.9.99 but the ﬁéid documéntﬁ were
not at all considered which resulted in passing of a

superfluous order. The Applicant was not allowed to

discuss over the documents.

The R@spoﬁdent No. 1l while passing the superfluous

| order dated 14.14.99 committed serious mistake by

defining or stating the eligibility of an SFS officer

under  regulation S(1) of the promoiron Regulations.

i

. .«a&mﬁﬂw—
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Actually the eligibility

under Regulation 5(2) of the Promotion Regulations

all

Régﬁlatiom%.
Again

"In terms

stating thaf

Promotion Regulations, an
for promotion to the IFS

and has completed

#

under Regulation $(1) of the

Resporndent No.

i

=

of an SF8 ofticer is defined
and

Promotion

1 committed gross mistake by

af regulation 8(1) of the

BF8 officer Decomes eligible

if he is substantive in  the

-

not less than B8 years of

continuous service whether officiating or substantive.

The Respondent No.

definition relating

-

vital words from the lawst
ar\e “l-ldllilllllun’l

state foreat Service."

The Respondent

A(2) Explanation (iii)
Promotion) Regulations
eligibility criteria.

eligibility of

in percent post(s)

Neo. 1

8FS officers as "Service in

curtailed

deliberately the
to eligibility by omitting the
part of the definition which

included in the

further suppressed Section
of the IFS <{(Appointment by
1985, while interpreting

Explanation {(1ii) .of the

-aforesaid sub-section further provides in regard to

poste(s)

}ncluded in the State Forest Service would also include

service rendered in

ex—cadre

posts connected with

forestry whether under the Government or inu......."

\\

Thus the Respondent

blunder in interpreting

deprive the Applicant

Regulation 8 of IFS

Regulations,

(Appointment

19646 in issuing order dated

No. 1 deliberately committed

the eligibility criteria to

and thereby violated the

by Promotion)

14.168.99.

2



L AiAd
i

‘Again  the Hon‘ble Tribunal vide order dated
17.12.98 in 0.A. No. 248/94 had passed order directing
the Respondents No.1l, 2 and 3 to consider the case of
the Applicant in the light of the observations made in
the order. But it is strange to state that Respondent
No.1l alone considered the case of the Applicant and in
the decision making process, the Reepondents No. 2  and

3 were never associated and thus there has been

violation of the order of this Hon‘ble Tribunal.

.

Thus the order dated 14.18.99 of Respondent No.i
based on total wrong ideas is biused, baselégs,
inconsistert with the rules of natural Jjustice amd in
viglation of the regulaticn 3 of IFS {Appointment by

Promotion) Regulations 1966 and that of the order of

this Hon'ble Tribunal and hence the zame is liable to

be set aside and quashed.

4. That with regard to the statements made in
paragraphs 4 and & of the W.S., the Applicant
reiteﬁateﬁ and reaffirms the statements made in

paragraphs 2 and 3 of the 0.A.

5, That with regard to the statements made in

paragraph & of the W.S., the Applicant reiterates and

reaffirms the statements made in paragraphs 4.1 and 4.7

- of the 0.A.

S 6. ‘That with regard to the statements made in

paragraphs 7 and 8 of the W.S., the Applicant

reiterates the statements made in paragraphs 4.3 and

4.4 of the 0.4.

A
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7. That with regard to the statemeﬁts made in
paragraph 9 of the W.8., the Applicant begs to gstate
that he held physically the past of DFO,Working Plan
Division No. Il since 17.2.92 to 19.11.94, The post of
DFO, w&rking Plan—I1 was created by the Government of
Tripura in August 1985 and the same was encadred as
‘IFS cadre post of Dy; Conservator of Forests on
22.11.199¢4  vide D.P, and' T.R. notification tdated
22.11.1993. Thus the post of DFQ, UWorking Plan—-11 is an
‘IFS cadre post of Dy. Conservator of Forestes wee.f.
22.11.&99&. Theraafter the Applicant ig continuously
; _ holding the post of DFO, Training Division, DFO,

Kanchanpur and DFO, Working Plan Division-I ti11 date

which are all IFS cadre poste and encadred on or before

22.11.1994.  Thus the Applicant is haldiég physically

the IFS cadre post of Dv. Conservaetor of Forestes

continuously w.,e.f, 17.2.92 and at least about 2 (two)

years earlier than all of the 1994 select list
~ . oafficers. As the Applicant was assiched the duty of
holding IFS cadre post of Dy. Conservator of Forests at
least about 2 years earlier than all the 1994 select
list officers, it transpires that the State Government
found the Applicant to be more efficient and
meritorious than all the 1994 gselect )it officers and
the service caréer of all the 1994 select list officers
are by far-inferior to the Applicant. As per the IFS
(Regulation of Seniority) Rules, 1969, Section 3,
.explanatimn 2y the Applicant is due to have the benefit
of ,officiating in cadre post and the entire period of

officiation in cadre post (since 17.2.9%) will have to
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be counted towards gseniority and fixation of year of

allotment. |

The date of my promotion to  IF%H  preponed to

18.3.96 by the Ministry o Environment and Forests vide

theinr ol themb o bl RN N B I A P b A bl

"'7.4.99 on the basis of 199% select list. But Government

of Tripura vide notification No. F.2(268)-6~A/94 dated

5.2.96 of the Appointment and BServices Department

having marked 8 COPY of the notification to the

Secretary to the Govt. of India, Ministry of

Environment and Forests,appointed the Applicant in  the

1FS cadre post of Dy. Conservator of Forests for a

period of I months. The Applicant assuwoed the charge of

IFS cadre post of Dy. Conservatonr of Farests,

Kanchanpur on  6.2.96 in pursuesnce of the aforesaid

order, but in reality, I was physically holding the
post of Dy. Conservator of Forests, Eanchanpur w.e.f.
24.2.9% and was physically holding the IFS cadre post
of Dy. Conservator of Forests continuously w.e.fa
17.2.9%. The period from bL.2.926 to 18;3.96 is about 1.8
monéh%. As per the IFS (Regulation of Seniority)
Ruies,- 1968, Section 3, the Applicant is due to have

the benefit of officiating in cacdre post.

fhe Gove#nmené of Tripura assigned the Applicant
to hold higher re%poﬁﬁibility of the post of IFS Cadre
post of Dy. Conservator of Forests continuously w.e.f.
15.2,92 and the Applicant smoothly discharged the same

to the full satisfaction of the authority. Had the

proposél been sent to Central Government and UPSC,

there was no reason as to why bthe sama should not have
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been granted by these two authorities in favour of the
Applicant.i For the fault/lapscs on tho part of the
Btate Government in not takiné prior approval o¥ the
Central Government/UPSC, when the pericd exceeded three
months, the Applicant should not be made to suffer from

not having his legal due,

8. That with regard to the statements made in
paragraph 16, the Applicant begs to state that Shri

5.8. Das whose name appeared at Sl. No.! of the select

list is not at all eligible for inclusion in the select

- list of 1994, Similar is the case with Shri C.M.

Debbarma (officer at 1. No.2 of the select list, 1994)°

1

celucidated in Preceding paragraph.

As  already elucidated, the TFDPC Ltd. is a non-

forestry organisation and the post  of Divisional

Manager, TFDPC is nb way connected with forestry.Shrj

Debasish Chakraborty, ACF whose name appeared in the
select list of 1994 i posted in the aforesaid
Corpaoration (TFDPC Ltd. wee.f, 14.8,1959 to October
1997 against ex~cadre post of Divisiona} Manager i.e.
the pst not connected with forestry. As suchy  the
period of service rendered in the Forest Corporation by
Shri Debasish Chakraborty cannot be counted towards the
State Forest Service for the purpose ef  eligibility,
His ACRs foar the period of the service rendered in  the
TFDPC Ltd. cannot be taken into account tor assessment
by the Select;on Cmmmitkee for his consideration far

inclusion in the select ligt of 1994,

N
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:Shri P. Riswas (Respondent No. 7in 0.A. No.
24¢/94) was under order of suspension w.e.f. 28.8.93
for about 2.9 years. He was charge-sheeted on
corruption charges. Charges levelled zgainst him was
proved. The Govt. of Tripura, Administrative Reforms
Department vide No. F.11(96)~ARD/FE  (P.IV) dated
8.16.1996 (Annexure—25) imposed penalty of withholdiné
3(three) annual-.increments without any cumulative
effect, 1t was  further ordered that the period of
sugspension shall not be treated as on duty.Shri Riswas
(Respondent No. 7 in 0.A. No. 24&(94) waa in 8C & 8T
Corporation, Tripura during the pevriod 31.5.94 to
166.8.93 and for the illegal works done by him during
that period He was punished as above and this period
include 3 ACRs (199-91, 1991-92, 1992-%3) out of the 0
ACRs on what basis Shri P. EiSNaS;WBE included in  the
select list of 1994. Again the select list was prepared
during the period when he was under suspension and the
period‘ not treated as on duty. Theretore as per rule,
thg name of Shri P. Riswas has to be excluded from the
1994 select list. As his name is still there in  the
select list, the 1994 select list is not acceptable in

law.,

\
Again on the basis of the select list 1994, 8/8hri
§.58. Das and .M. Debbarma (Respondents No. % and &)
were promoted to IFS, their promotion to IFS is not

gcceptable in law.

Thus the 1994 select list of TFa officers is an

illegal documents and required to he set aside and

o
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quashed immediately and & revised select list of 1994

is to be pfepared. ‘

9. That with regard to the statements made in
paragrapbh 11 of the W.5., the ~Applicant craves the
leave of this Hon’'ble Tribunal to submit his comment on
receipt of the written statement of the Respondent No.
3 = the State Government. The claim of the Applicant
made 'in paragraphs 4.8 to 4.11 in the O.A. are provided
to be correct as none of the Rewpondeots Noo 33oand &Y
challenged the same and they have in fact nothing to
say in this regard as all these are rnothing but were
fact/truth. Documentary evidences are there in  support

of the claim.

‘14, That with regard to the statements made in

paragraph, it is stated that this Hou'ble Tribunal was
pleased to dispose of the 0.A. No. 248/94 vide order
dated 17.12.98 remitting the matter back to  the
Respondents No. 1, 2 and 3 with a divection . to those
three Respondents to consider the cese of the Applicant
and to pésa a reasened order. But unfortunately, the
Respondent No.l was so much bias against the Applicant
that they did not consult with Respondents No. 2 and 3
before delivering a superfluous and illegal order
againast the Applicant and by doing so the Respondent
Na. 1 violated the order of this Hor‘ble Tribunal. In
this connection, the Applicant reiterates and reaffirms

the statements made in the preceding paragraphs.

o A mimacidaa#il
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11. That with regard to the statements made in
paragraph 13 of the W.8%., the Applicant reiterates and
reaffirms the statements made ir paragraph 7

hereinabove. The Respondent No. 3 in similar situation

~submitted proposal to Central Governmert without making

I

any delay for having prior approval of the central
Government on such officiation. For éxample the case of
Mr. ALK, Singh, IFS (MT 1981). For the lapses on the
part of the Respondent No. 3, the Applicant cannot be

made to suffer from having his legal due.

If the benefit of officiation on cadre post' Bince
17.2.92 (prior to appointment to IFS) iz not given then
for the act of omission Qf the Respondents, violates

-

and 16 of the Cmnstitution of India.

12, That with regard to the statsments made .in
paragraph 14 of the W.85., the Applicant reiterates and
reaffirme the statements made in paragraphs 4.16 and

4,17 of the 0.A.

13, That in regard to the statements made in

paragraph 15, the Applicant‘begs to reiterates .the
statements made in paragraph 7 above. lmmediately after
the illegal preparation of select list of 1994, the
App}icant submitted & detailed represemtaﬁion to the

Chief GSecretary (who was also the Secretary of the

‘Forest Department), Government of Tripura dated

“the Applicant’s fundamental rights under Articles 14

28.18.94 for inclusion of his nmname in the 1994 gelect:

list without hampering his seniority which is yet to be
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disposed of. In reality, the Government of Tripura
committed serious mistake by recommending the name of
the Respondents No. 3,6,7 and 8 in 0.A. No. 246/94 for
promotion to IFS aﬁ;elucidated above for which the
Government of Tripura has nothing to say against his,
representation submitted on 28.14.94 and this is the
only reason for non disposal of his fepresentation tiil

date.

14, That with regard to the statements made in
paragraph 146 of the W.8., the Apnlicant states that the
representation submitted by him was not considered
properly as 12 paragraghs (19-7) oot of the 19
paragraphes of the gsaid representation which are ‘vital
points to come to a decision were not at all touched

while passing the speaking order on 14.10.99.

While passing the speaking order, the Respondents
No.2 and 3 were never associated anmd thus there has

been violation of the order of this Hon'hle Tribunal.

While passing the gpeaking order serious mistake

was committed in defining and stating the eligibility.

.of State Forest Service QFfficers under Regulation S(1)

of the Promaotion REgulations instead of actual and
correct defining the eligibility criteria under
Regulation H5(2) of the said regulation and hence the
entire interpretation made in the said impugned order

dated 14.14.99 is illegal and arbitrary.

T

Resides the points in  foregoing paras . the

PRI~V

following points were also highlighted by the Applicant
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in the representation dated 26.2.99 and as well verbal
representation on 20.9.99  but were ignored by
Respondent No.l while passing the spesking order dated

14.16.99.

After receiving adverse ACR in the Forest
Department during 1986-84, Shri C.M. Debbarma managed
to obtain very good ACR in TTAADC because of the féct
that the then threettop authorities in TTAADC viz. Shri
éridaﬁ Debbarma, Executive Member, Forest, Shri
Marinath Debbarma, Chief Executive Member and Shri
Jagadish Debbarma, Chairman of TTAADL were relatecd ﬁm
him. Again this is the only reason for which he managed
" to continue there for about long 19 (ten) years in
place of normal deputation period for 3 years, Inépite

of strong persuasion by the State Government for his

reversion to the Forest Dopartment. .

1f the period 1984-94 (period ot &ri Debbarma in
b TTAADC) is taken as "t" and "n"” as & number then for o

real assessment of merit of Shri Debkarma the ACRs for,

- the periond t-n {(period prior to joining in TTAADC) and

t+n (periodvafter departure from TTAADC) required to be
considered and compared with that of the Applicant,

then only real comparison may be matle as these periods

and plaffurm are common to both the Gpplicant and Shri

Debbarma. Actual comparison of merit is poﬁgiblé only

when the officers whose merit are being compared are

standing on a common platform/organisation.

As per the request af the FExecutive Member,

.'.TTAADC, the Forest Department, Tripursa placed the Lok

W g . : R NS
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services of the Applicant at the disposal of TTAADC.
Refore joiniﬁg in TTAADC on 17.1.91 as P.0O. (Forest),
the ﬁppiicant was holding the charge of DFQG,
Kanchanpur (an  IFS cadre post of Dy. Conservator of
Farests). Had the services of the Applicant not placed
at the council, his continuous bfficiatimn in IFS cadre
post of Dy. Conservator of Forests would have been from
14.9.9¢% instead of present 17.2.92. Ry not releasing
Shri Debbarma from the post of P.0. (Forest) even after
his Joiming there and instead of vigorous persuasion by
the Forest Department, the TTAADC authority and Shri
C.M. Debbarma made' a clear conspiracy against the
Applicant so that the position of ACR of Shri  Debbarma
remain higher than that of the Applicant as it is  very
eaﬁy. ta obtain "very good" ACR in TTAADC being easy

nature of work, P.0. (Forest) has to perform there.

Though ahri C.M. Debbarma managed to obtain "very
good" ACR from non-technical and  non-forest officers
under the influence of the then three top authorities
of TTADC during 1984-94, while hoe  was outside the
Forest Department in TTAADC, the Deputy Secretary,
Forest Department, Bovernment of Tripura certified that
Shri  Debbarma had no departmental experience required
for him to get promotion to IFS  vide letter No.

F.ﬁ(?b)/FOP/Eﬁtt/85/7ﬁQW@ﬁ dated 31.1.91.

Ayrin  as per section @ ot the Indian Forest Act,
1927  Shri Debbarma as P.O. (Foresl) was nat  appointed

as a [Forest Officer and was not given the powers of

Forest Officer w/s 7% af the said dcb. Though the post .

of P.O. (Forest) TTAADC is neither an IFS cadre post

- i g e g
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nor equivalent in status and responsibilities to the
IFS cédre post of Dy. Conservator of Forests of the
Forest Department, Shri Debharma the 1994 select liat
officer misguided the Hon'ble Tribunal while defending
the case 0.08. 240/94 by stating that the post of P.0O.
(Forest), TTAADC is equivalent to iIFS cadre post ‘mf
Dy .CF.

In pursuance of the notification dated 4.11.93
(Annexure~5) the Applicant submitted a petition dated
4.8.200G (a copy enclosed herewith) %o the Secretary,
GAD (P&T); Government of Tripura seelling clarification

over the issue, in reply to which the Applicant

"received a letter dated 4.11.2008 ( a copy enclosed

herewith) from the GAD (PUT), Govt. of Tripura from

which it is clear that the notification dated 4.11.93

was issued only to enable TTAADC to disburse the pay of

IFS to the IFS officer Mr. J.6. Lalhal and it has

nothing to do with any Tripura Forest Service Officer.

Thus 8Shri C.M. Debbarma, a 1994 select list officer
/ _

cannot  get any benefit out of the notification dated

4.11.93 similar to that of the Applicant.

15. That with regard to  the stzlements made in
paragraph 17, the Applicant hegs to state that the 1994

select list which was prepared illegally excluding the

. most dééerving candidate, the Applicant, consisted of

four officers viz. Shri $.9. Das, Shri C.M, Debbarma,

Bhri P. Riswas and Shri D. Chakraborty. Shri Riswas and

Shri Chakraborty did not get appointment for want of

vacancieé. It is a fact that the name of the Applicant

‘appeafed' st 81. No.l and at S1. No.?2 in the 1995 anc

-
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1994 select list respectively, but the name of Shri D.

Chakraborty was. not there at all in any of these

_ subsequent select list and again Shri P. Biswas’ name

was there at S1. No.2 after the Applicant (at 81. No.1)

in the 199% select list only and his name was also not

© there anywhere in the 1996 §elect list. This is & clear

pointer to the fact that the case of the Applicant wa%
not at all considered in 1994 due to the illegal

consideration given to all the officers included in

the select list of 1994.

Simple denial b9 the Respondent Mn.1 here without

" any fact and figures has no leg to stand and  an

arbitrary decision to cover up the serious
irregularities committed by the Section Committee
[oat ]

members specially by Shri M. Sarkar, 1+5 the then PCCF

(Tripura) who was bias againet the Applicant.

Entire remark made her by Respondent No. 1 is only

~against para 4.22 and the same 1% the repetition of

the comments made in paras 3, 1& and 16 of this written
atatement. The Respondent No.4 miserably failed to
utter a single word agéinst'th@ averments made in para
4.23 of 0.A. 193/2¢¢6. Thus the claim of the Applicant

is eatablished beyond any doubt.

From siience of the Respondent Mo. 1 over the
averments made by the Applicant at para 4.23%, it Tis
proved beyond any gquotas of doubt that Shri M. Barkar,
IFS, the then PCCF (Tripura) and vital member of the
1994 Selection Committée was bias against the Applicant

and while preparing the 1994 select list no weightage
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was given to the seniority point while preparing 1996
select list. In 1995 and 1996 Selection Committee Shrs
M. Sarkar, IFS was not there as PCCF, but  Shri D. Nag,

IFS was there as PCCF (Tripura).

When compared to 1994 select liet with 1996 select
list, the grading of ACR of the fpplicant  was  far

better than that of Shri H.P. Das, even by virtue of

“only the seniority in the State Forest Service Shri

H.P. Das could be placed at Sl. No.l above the

Applicant (at S1. No. 2) of the 1996 select list, but

the reverse stand was taken while preparing 1994 seiect

list by the Selection Committee, where Sri M. Sarkar,
IF8 PCCF (Tripura) was a member, who is bias against

the Applicant.

As  the Respondents are not ledgally pmnpowered to
take different view/stand while preparing different

select list in two separate years and as the 1996

. select list is valid, the 1994 select list is

automatically invalid and an itiegal documents,

required to be revised immediately.

16.  That with regard to the statements made in

paragraph 18, the Applicant states Lhat it is atrange

that many weaknesses or lapses of the 1994 select list

officers are not known to the Respondent Neo.l and they
blindly relied upon the information supplied by the
State Government (Respondent No. 3) who is bias against

the Applicant.
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17. That with regard to the statements made in
parvagraph 19 of the W.S5., it is stated thet simple
comparison of the 1994 select list with that of 1994
will prove that the alleéations made by the Applicant
are cent percent correct. As Shri M. Sarkar, IFS, PCCF
(Tripura) a member of 1994 Selection Bbmmittee was biag
. against the Applicant, he influenced other members .and
A . succeeded in excluding the Applicant from the 1994
select list illegally. As Shri M.' Sarkar, IF5 was not a
member of 199% and 1996 Selection Cimmittee, the name
of the Applicant was placed at S1. Mo.1 and S1. No. 2

of the select ligt respectively.

The fact that the service career of the Applicant f.?:
was far better than thét of the four nfficers included
in the 1994“select'list is proved beyond any doubt from
the posting of the five officers (Applicant and four
select Jlist officers) in'the cadre past by  the State
. Bovernment. The continuous period of holding IFS cadre
paost of DyJCF by the five afficers are
. ,‘ (i) Shri 8.5. Das ~ From 19.18.94 to 31.35.97 (date of
‘ : ' retirement from service)
(ii) Shiri G.R. Pauwl) -  From 17.2.92 to contd.
(Applicart)
(1ii) %hri C.M. Debbarma - From 24.1.94 to contd.
Civ) @Bhri Py Riswas ~ From 0.060.97 o econ bl .
{v) Shri D. Chakraborty -~ From B.12.97 to contd.
The Applicant received many outabanding ACRs  in
. the Forest Department from many senior IFS officers but .
éhri Debbarma did not receive even a single outstanding

F@ -ACR in the Forest Department till date.

Ty



Till ﬁmte there are 3 common ACR vviting authority
in  the Foreat Department who recorded the ACR of  the
'Applicant and of Shri Debbarma. The officers are 8hri
A.H. S8ingh, IF8, Shri Satya Hhattacmarjea, IFg
(Retired), Shri R.N. Singh, IF§, Thé status of all  the
ACRs obtiined by the fApplicant frgm the three senior

officers are higher in grade than that of Shri

{
| .

Debbarma. |

“Roth %the Applicant and Shri Debﬁawma Joined the\
Tripura Forest Department in 1984 and since then till
date the status of all ACRs obtained by the Applicant
in the Forest Department is higher in grade than that
of Ohri Debbarma as received by him from the same

Forést Department.

The eligibility criteria was fixed by the
statutory rules, IFS (Appointment by Promotion)
Régulatiorns Rules, 1966, Section S(2) of the Bovernment
of India and the Government of Tripurs has no power to
change the eligibility criteria by wasy of issuing any
certificate whatsoever in favour of any officer(s), who

is holding a post having no nexus with forestry.

Ry recommending the name of Shri 8.5, Des for
promotion to IFS, the Goverument of Tripura, the
Government of India and the 8Selection Committee
violated the Regulation S of IFS (Appointment by
Promotinm) Regulations, 19266 as he (Shri Das) held post
included in the State Forest Service only for four
years two ~months and twenty six days as on 1.1.94

(wee.f. HL16.1989) to 1.1.1994)  aa  against the

P’“/‘
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requisite eight years of continuous s@ervice  connected
with forestry.

s *

Shri P, Riswas (Respondent No. 7 -in 0.A.  No.
2403/94)  was under sUspension w.e.f. ualé;és for  about
2.9 years., He was charge sheeted on cmwrupt;bn charges
and' charges levelled 'agaihﬁt him mas droved. The
Government of Tripuré, Administrative Reforms
Department vide No. F.ll(?b)*éRD/Wﬁ (P.VI) dated
8.1&.56 (Annexure) imposed penalty ot withholding three
Annual  increments without any cumulative effect. the
period of suspension was not treated as on duty. Shri
Riswas (1994 gelect list officer) was in 8C & 8T
Corporation, Tripura during the psriod 31.5.9% to

19.5.93 and for the illegal works done by him during

that period he was punished as  above by State

-

Bovernment (Respondent No. ) and this perioad include 3
ACRs (199491, 199192, 1992-93) out of the % ACRs on
what basis Shri P. Biswas was included in  the aelect
list 1994. Again the select list was prepared d&ring

the period when Shri BHiswas was under suspension and

the period was not treated as on duty. Therefore as

per rule the name of Shri P. Riswas has to be included

from the 1994 gselect list. A% his mnamne i 5til)l  there
in the 1994 select list, the same is not acceptablé to
law,

As elucidated above, TFDPC Ltd. 1< a non-Forestry
organisation and the post of Divisional Manager in
TFDPC is no way connected with forestry. Shri  Debasish
Chakraborty (1994 select list officer) posted in  TFDPC

Ltd., w.e.f. 14.8.89 to October 1997  as Divisional
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Manager i.e. the post not connected with forestry. As
such  the period of service rendered in  the Forest
Corporation by 8hri Chakraborty cannot be counted
towards the State Forest Service for the purpaose of
eiigihility. Hls ACRs for the period of the service
rendered in TFDPC Ltd. cannot be taken into account fér
assessment by +the GSelection Cmmmittee for his

"consideration for inclusion in the Select list of 1994,

Against the name of Shri D.’Chakraborty appeared

.in  the 1994 select list only due to the presence of

Shri M. Sarkar, IFS, PCCF (Tripura) as a vital member

of that Selection Committee. SHri M. Sarkar, IFS WRs

not a member of 1993 and 1996 selectidn Committee so0

%he name of Shri D. Chakraborty wiae not any where thee

.in these two subsequent select lists bhut the name of

the Applicant was thaere at 1. No.i  and 81, No,2

’ respectively which is a clear pointer that 1994 select

list was prepared illegally.

o

ig. That the statements made in paragraph 28 of the
W.s. are dispufed and denied by the Applicant. The
averments made in para 5.4 and 5.14 are totally new and
not- at all the repetition of previouws paragraphga. " The
answering Re%pondenf miserably failed to explain that

the averments made by the Applicant ars wrong.

19, That with regard to the statements made in {
l paragraph 22 of the W.S., the Applicant begs to state §
o that he is entitled to all the relief mﬁught for as the.
claim made based; on rules and regulations and on T e

% .. documentary evidencé.
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28, That with regard to the statements made in
paragraph 23 of the W.8., the Applicant does not  admit

anything contrary to relevant records. s the

.

averments made by the Applicant in various paragraphs

of 0.A. 193/2@d¢ are nothing but fact and based on
documentary evidences, the Respondents No. 2y 3, 4, 9
and 6 failed‘ miserably to submit their written
statements. Against the written statement submitted by

the Respondent No.1 is not at all based on facts and

cords and hence baseless.

21. Thmﬁ the Applicant submits that the Respondent
No.l  miscerably failed to explain a5 to how the
averments made by the Applicant are incorrect. The
replies are sidetracking and haseless nut supported by
PQlea and records and as suchk, it is prayed that Your
Lordships would be pleased to grant the reliefs prayed

for in the 0.A.

i
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I, ghri B-.R. paul, the Applicamt in 0.A. No. \
eby solemnly affirm and verify that the

1973/ 20063 , do her

statement made in paragraphs H‘\%Ah53Q7ﬁﬂ;

\°¢hggﬁgigjﬁﬁﬂﬂiﬁﬁﬁjﬁ are true to MY knowledge and those

| made in ;:.\aragrapha ...,.--..,“::: ,,,,,,,,,,,,,,,,,,,,,,,,,, _ being matters
derived

of recovds are true to my informations
therefrom and the rests are my humb e submisaions.
And 1 sign thie verification on this (17’th day of

August AR .
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